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The Lok Sabha met gt Eleven of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Demand for Freight Equalisation

*142. SHRIMATI GEETA MUK-
HERJEE: Will the Minister of SHIP-
PING AND TRANSPORT be vleased
to state:

(a) whether Government are aware
that the Eastern India’s engineering
product exporters are clamouring for
freight equalisation between different
export points in the country; and

(b) it so, what steps are being taken
to remove the disparity between ex-
porters from different regions in the
country?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) and (b). Yes Sir.

Ceriain measure of disparity in
freight tates from export points in
the Eastern and Western Regions of
the country is bound to exist because
of several factors which influence
freight fixation by shipping lines
and the longer distance. The Stand-
ing Consultative  Committee on
Freight and Shipping Services, con-
stituted by the Government of India
vnder the Chairmanship of the
Director General of Shipping, is
keeping a vigil on freight rates from
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Calcutta and Bombay ports to the
West Asia Gulf Ports.

SHRIMATI GEETA MUKHER-
JEE: The statement says that certain
disparities are bound to exist. May
I ask the Minister whether this
‘boand to exist’ can be circumvent-
ed? For example, in the case of steel,
the railway freights were equalized,
and the steel prices were equalized,
And the eastern region had tp suffer
very 1nuch because of that lpss. In
the case of engineering industry, the
eastern region is “suffering. Why
should it be ‘bound to exist’? Cannot
steps be taken both in railways and
shipping?

SHRI A. P. SHARMA: As ] have
stated in answer to the question,
there 1is a Standing Consultative
Commuttee consisting of the Director-
General, Shipping as the chairman,
Additional  Secretary, Ministry of
Commerce, Additional Secretary, De-
partment of Economic Affairs and
the Joirt Secretary of the Ministry
of Shipping and Transport, This
Standing Consultative Committee is
keeping a vigil on this question of
freight rate; and from time to time,
they review the position. It is not
pessible to equalize the rate, because
distance is the main factor. The
distance from Calcutta to the Gulf
countries, and the distance {rom
Bombay to Gulf countries is almost
double. Therefore, as I stated ear-~
lier, it is not possible; this disparity
is bound to exist. But, as I stated,
this Standing Committee takes a
view of the whole question from time
to time. As a result of that, I can
say that in respect of certain commo-
dities, the freight rate has been re-
duced. But it is mot possible t, Te-
move the disparity altogether.
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SHRIMATI GEETA MUKHER-
JEE: Once again, if in certain com-
modities it can be reduced, why can
it not be reduced for engineering
goods for eastern India? In the ab-
sence of this, in eastern Indig the
entire engineering industry is suffer-
ing and a lot of unemployment is
caused.

SHRI A. P. SHARMA: The hon.
lady Member is specially interested
about the engineering goods, It is
exactly in these commodities like
C.1. Pipes, fitting, wirenail, cast
mainhole covers nuts and bolts, ropes
bicycles and parts in which certain
exercises were conducted and some
reduction has been made in the
freight rate.

SHR] SOMNATH CHATTERJEE:
May 1 know from the hon. Minister,
while in the railways there is a sys-
tem of freight equalisation as a result
of which certain advantages are given
to the products in Western Indiag why
that equalisation is not being en-
joyed by the products in Eastern
India? When a similar system the
Government of India has been fol-
lowing for years with regard to rail-
ways freight equalisation, why that
cannot be followed in the case of
shipping freight equalisation?

SHRT A. P. SHARMA: As ] said
earlier, this question of equalisation
has been gone through by a working
group and it has given the reason as
to why this cannot be done; and the
main question is of distance; we can-
not reduce the distance.

SHRI SOMNATH CHATTERJEE:
This is not an answer. When g parti-
cular government is following a par-
ticular system in regard to railways,
why that cannot be followed in the
case of others? What ig the good of
referring to a particular report? What
shall we do with that report?

SHRI A. P. SHARMA: I have al-
ready seld, it is not a question of
compariscn between the railways and
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the Ministry of Transport and Ship-
ping. I don't think I can say any-
thing fmore than what I have said
that we cannot reduce this distance;
and this disparity is on account of
distance,

PROF. MADHU DANDAVATE:
Is it true that on the question of
freight equalisation ,the Commerce
Ministry ang other concerned Minis-
tries have differences of opinions;
and whether in the light of view
point of the Commerce Ministry the
standing Consultative Committee is
likely to revise its attitude about the
problems of equalisation?

SHRI A. P. SHARMA: I have to
find out whether there is any diffe-
rence between the two; and if there
is any difference, 1 would suppose
this standing Committee will go
through it and take necessary action.

Ship Buliding Yard at Paradip

*144. SHRI CHITAMANI PANI-
GRAHI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether it hag been finally de-
cided to have the ship building Yard
at Paradip; and

(b) if so, when the
work is likely to start?

construction

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A, P.
SHARMA): (a) No, Sir.

(b) Does not arise,

SHRI CHINTAMANI PANIGRAHI:
There are cases where the answer
“No’ ends in yes. So, I would like to
know from the hon, Minister whe-
ther there was a techno-economic
working group which gave a report
ang after that report, the consultants
were appointed to look into these
various cases; and the consultants
have recommendeq that the Paradip
is the best site for shipyard. Afler
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that, global fenders . were invited.
When all these things are happen-
ing, I would like fo know from the
hen. Minister—it may be that the
construction may not start today—
when the construction will start? 1
hope already things have been de-
cided,

SHRI A. P. SHARMA: It is true
that a techno-economic working
group was set up by this Ministry in
May 1973 to evaluate both technical-
ly and economically the sites pro-
posed by the various State Govern-
ments. Certain sites were suggested
by the various State Governments
and Paradip is one of the sites which
was suggested by the State Govern-
ment of Orissa, It is also true that
according to the investigations carried
on by M/s. A. & P. Appledore, Lon-
don, Paradip has been recommended
as the best site both for Model I and
Model II Shipyard, When said in
answer to the part (2) of the main
question that it does not arise, it does
not mean that this question has been
ruled out gzltogether. On the basis
of recommendations of the foreign
consultants, a decision has to be taken
and at present, it is not possible to
indicate as to by what time this de-
cision can be taken, because there is
& question of the availability of fund
and therefore, this question is not al-
together ruled out,

SHRI CHINTAMANI PANI-
GRAHI: I am happy that from ‘no’,
we have come to ‘yes’. I should like to
know further whether ,after the token
budget is over and when we have the
full budget for 1980-81, in view of the
recommendations made this is going
to be included?

SHR A. P. SHARMA : As I said
before, the whole question is to be
considered by the public investment
board and as soon as its report is
available, appropriate decisions will
be taken. I cannot say about a de-
finite time,
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SHRI MANORANJAN BHAKTA:
In view of the fact that the Vizag
Shipyard has g capacity of 4.5_ships
per year but we find that only 1.7 is
manufactureq there ,that the Cochin
shipyard since a long time could
produce only one ship of 75,000 ton~
nes, that in Mazagon Docks they are
undertaking some services and in
Garden Reach workshop in Calcutta
they are doing some other jobs and
also in view of the stringent financial
conditions of our country, is the
government going to consider improv-
ing production in present shipyards
instead of considering having a new
shipyard?

SHRI A. P. SHARMA: This ques-
tion does not arise out of the present
question. But I can gassure the hon.
Member that any extension of the
capacity of other shipyards is not
contradictory to the establishment of
a new shipyard such as Paradip.

Shipyard at Haldia

+
*145. SHRI CHITTA BASU:
SHRI JYOTIRMOY BOSU:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether Government of West
Bengal requested the Centre in the
past to set up a Shipyard at Haldia;

(by whether Government have ex-
amined the feasibility of the project;
and

(c) if so, the final decision of Gov-
ernment in regard to this Project?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) and (¢). A Techno-Economic
Working Group was set up by Gov-
ernment to evaluate, hoth on techni.
cal and economic consideration, the
sites proposed by various State Gav-
ernments, including Haldia. Based
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on the report of the Techno-economic
Working Group. Consultanty were
commissioned for the preparation of
the Preliminery Project Reports and
the Consultants did not consider
Haldia the best location for a Ship-
yard, Haldia is, therefore, not being
congidered ag one of the sites for
establishment of a shipyerd.

SHRI CHITTA BASU: May 1
know from the hon. Minister the
specific grounds on the basis of which
the panel of consultants rejected the
recommendations of the techno-
economic committee which was set
up for feasibility study of Haldie
port?

SHRI A. P. SHARMA: The reasong
are, firstly, the absolute necessity of
an impounded basis with a lock en-
trance in order to avoid the counter
effects of tidal range and siltation,
(b) extremely poor soi] conditions
which would result in difficult civil
engineering, (c) heavy annual rain-
fall and its concentration during both
monsoong which would affect out-
door work to g significant extent. I
am sorry, there are four reasons and
the fourth one is higher capita] and
operating cost.

SHRI CHITTA BASU: May I
know, has the attention of the hon.
Minister been drawn to the recom-
mendation of the 67th Report of the
Estimates Committee of Parliament
in regard to Haldia Port. With your
permission I read out the relevaent
portion—

“The setting up of a dock system
at Haldia should, therefore, be con-
sidered as  essential need and
integral part of the development of
Eastern India. Without Haldia
dock the internationa] and coastal
trade of India and the development
of Indian economy will be serious-
ly effected.”

There are other recommendations
also. In view of these, could the Go-
vernment reconsider the question of
the locntion of the port at Haldia?
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My another gmall
ig—

supplementary

Is there g proposa]l under the con-
sideration of the Governmént for
setting up a ship repairing project at
Haldia? If so, at what gtage does
that particular proposed project rest?

MR, SPEAKER: One question at &
time please.

SHRI A. P. SHARMA: When my
irienq Shri Chitta Basu put the
question I myself was thinking whe-
ther he is confusing the two things—
the shipyard and the dry dock or
the ship repairing yard. Ag far as the
setting up of a shipyard at Haldia is
concerned, I just now sajd that it is
not possible. But so far as dry dock
or 5 ship repairing yard is concerned
it is being considered by the Ministry
of Defence Production in consultation
with the Garden Reach Workshop.

SHRI CHITTA BASU: Nothing has
been mentioned about the 67th Report
of the Estimates Committee.

SHRI JYOTIRMOY BOSU: I am
very very sorry to say that my old
friend Shri A. P. Sharma has
thoroughly misleq the House know-
ing fully well that he is misleading
the House because he knows what is
the text of the Baveja Committee
Report constituted by the Govern-
ment of India headed by Shri G. C.
Baveja of Ministry of Shipping and
Transport as its Chairman and nine
other Members engaged by the Gov-
ernment of India. The Report
stated—

“The working group has consi-
dered carefully whether Haldia or
its vicinity is suited from the tech-
nica] and economic angle for the
location of a shipyard.”

The answer is in the affirmative for
the following reasons—

1. It is within reasonable dis~
tance, particularly of al] the steel
mills so far built. Thege include
TISCO, IISCO, Durgapur, Rourkela,
Bhilai.
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In view of the fact Calcutta, right
upto Jamshedpur and Ranchi has an
area which constitute industry-—
heavy, medium and light, totally esta-
blished. Haldia Port has a satellite
deep water port having been develop-
ed as g major....

(Interruptions)

MR. SPEAKER: Please do not do
it. This ig not your job. Mr. Pandey,
pledse do not do it.

(Interruptions)

SHRI JYOTIRMOY BOSU: I am
only asking, in view of the fact that
the Report has stated.. (Interrup-
tions)

MR. SPEAKER: Please take your
seat. It is not your job. It is my
job. (Interruptions). Please put the
question, Mr. Bosu.

SHRI BHAGWAT JHA AZAD:
You discharge your job by asking
him not to read the whole report.
This is not the way.

MR, SPEAKER: You gre not to
decide jt. I am not going to....
(Interruptions)

SHRI BHAGWAT JHA AZAD:
How can he go on like this?

SHRI JYOTIRMOY BOSU: Please
do not compel me fo move a privilege
motion. I am only trying to get a
clear idea. In view of the fact that
the Government of India’s Baveja
Committee on page 32 has strongly
recommended the suitability of
Haldia as a ghipyard, will the hon,
Minister kindly tell us why that Re-
port has been suppressed? Why has
it not been placed on the Table of the
House? If you want I can make
thousang copies of the report gs gift.
Who are the people who are sabotag-
ing this project and the Haldia ship-
yard? With your permission, I want to
lay this report on the Table of the
House.
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MR. SPEAKER: Give it to me; I will
examine it

SHRI JYOTIRMOY BOSU: The pro-

cedure 1 that I will authenticate the
report as Renuine ana iuy i ou  ne
Taile.

MR. SPEAKER: Hand it over to me,
I do not want that the time of Ques-
tion Hour should be wasted like this.

SHRI A. P. SHARMA: It is true that
Mr, Bosu is an old friend of mine. That
is why scmetimes he tries to, I will
not say mislead the House, but to con-
fuse the issues. So far as I am con~
cerned, I have stated about the latest
report about the feasibility of having a
shipyard at Haldia. This is the latest
report, I have said. I do not think I
have anything to add excepting that
for the four reasons, Haldia is not
suitable for a shipyard.

SHRI JYOTIRMOY BOSU: He has
not replied to any questron whether
the Baweja Committee on page 32 of
its report strongly recommended the
suitability of Haldig for building a
shipyard.

(Interruptions).

MR. SPEAKER: Mr. Sharma, have
you to say anything about the Baweja
Committee report? (Interruptions)..
Please listen to the reply.

SHRI A. P. SHARMA: As I have said
there may be many reports on it. I have
talked about the latest report, accord-
ing to which there is no proposal to
set up a shipyard at Haldia. (Inter-
Tuptions).

MR. SPEAKER: Please sit down.

SHRI BHAGWAT JHA AZAD: Please
ask him to sit down. We will not sit

down unless he sits down. (Interrup-
tions)...

MR. SPEAKER: I have to decide
everything Please take your seat.

SHRI JYOTIRMOY BOSU: Let him
answer my specific question,
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MR. SPEAKER: Please take your
geat. This is a specific questiop. He
is asking about the Baweja committee
report. Can you answer it?

onme . r. SHARMA; The committee
about which he is referring was set
up in 1973. I just now said that I am
going by the letest report and ac-
cording to the latest report
possible to set up a shipyard there.
(Interruptions).

MR, SPEAKER: I canpot allow this.
I am asking him. I have to answer
him, not you. I am asking him.

SHRI BHAGWAT JHA AZAD: Please
ask him. We are helping you to ask
him to sit down. (Interruptions(.

Please ask him. (Interruptions).
You must do your duty. You donot
shout at him but at us. (Interrup-
tions). You cannot control, Please ask
that side, not this side. Please ask
him, not me.

MR. SPEAKER: I will decide, whe-
ther it is this side or that side. No,
Mr. Azad, you cannot do it.

SHRI BHAGWAT JHA AZAD: This
is not the way. (Interruptions). You
have given him a licence to shout. He
cannot hold us to ransom. You are
allowing him to hold us and the whole
House to ransom.

MR. SPEAKER: I will do what is
proper.

SHRI BHAGWAT JHA AZAD: No.
MR. SPEAKER: I will do it.

SHRI BHAGWAT JHA AZAD: You
cannot; You go by the rules. I cannot
do whatever I like, but you cannot do
what you like. You must go by the
rules in the House.

MR. SPEAKER: 1 will go accord-
ing to the rules.
-r

SHRI BHAGWAT JHA AZAD: You
must go according to the rules and you
cannot do whet you like.
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MR. SPEAKER: One thing must be
clear that nobody can go according to
what 'he thinks. Everything has to be
done in the house according to the
rules. If the rules permit, it is enough
otherwise, nothing neither myself
nor yourself,

SHRI BHAGWAT JHA AZAD;
Apply the rules on him.

MR. SPEAKER: 1 am not going to
take orders from anybody. I will go
strictly according to the rules.

Y RICEE C: F A N ¥ qz er@
sraAT arge g % & gre fan fgie WY
famifaat # o WA w3, @ w17 ¥ qW
ek g § foad f& mar 9T /I
frdY faggre & faq wm Sfaa auwdy &2
Wifs @ aEIT & argd @ v Ay
fod § 1 @i & wfeg & ff & feard
o &)

MR. SPEAKER: He has already re-
plied to that. He has gone by the latest
report.

SHRI NIREN GHOSH: May 1 know
from the hon. Minister whether it is a

. fact that the Baweji Committee has

pointed out Haldia as the ideal site for
a shipyard for all types of ships includ-
ing the bulk ships and that certain
interested quarters or pressure lobbieg
are building up; they are militating
against it and pressurizing the Gov-
ernment so that they suppress the re-
port and just scuttle the idea of any
shipyard at Haldia?

SHRI A. P. SHARMA: There is no
question of suppression of any report. 1
am very sorry to say that my friends
are unnecessarily agitated. I have al-
ready stated that this report was sub-
mitted in 1973. After that, I may tell
you the exact thing. The reason for
not preferring a site near Haldia for
setting up a shipyard were given by
the consultants viz A&P Appledore,
UK and Uljanik, Yugoslavia in their
preliminary project reports. These
were assessed by the working group
constituted for the evaluation of the

Oral Answers 12
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preliminary project reports. There
were four reasons given in the report.
As I have said, this is the latest ex-
amination and according to thig ex-
amination, Haldia is not a suitable site.

SHRI M. RAM GOPAL REDDY: By
this noise in this House the CPM and
others are trying to create an impres-
sion that they are the only people
who are interested in Haldia. We are
much more interested in Haldia. I
want to know from the Minister whe-
ther he will have a fresh look into these
reports.

SHRI A. P. SHARMA: I am very
sorry to say this that first of all, there
is a question of provision of funds also.
All these examinations were conducted
subject to the availability of funds. If
my friend suggest that one more look
should be given by some consultant
or some expert, I may consider th t
but this has not been done in other
cases because once the consultant’s
report is available, that is a fina] thing.

Indian Officials Statement Re: Ameri-
can Arms Supply to Pakistan

*146 SHRIMATI PRAMILA DANDA-
VATE: Will the Minister of EXTERN-
AL AFFAIRS be pleased to state:

(a) whether it is a fact that the
official of the Ministry has made a
statement in New York recently that
the Government of India does not
believe in the assurances of USA in
the matter of supply of armg to
Pakistan; and

(b) if so, whether Government had
made any attempts to get categorical
assurance from TUSA that Pakistan
will not use those arms against
India?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) During hig visit to USA
Shri Gonsalves, Secretary in the Mi-
nistry of External Affairs, stateq in a
press conference that while India had
no reason to doubt the sincerity of
United States of America, as regards
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the supply of U.S. arms to Pakistan,
past experience had shown that 'the
armsg were invariably used against
India. This bas been extensively re-
ported in the Indian pi'e§s. ’

(b) In view of our past experience
in such matters and for other equally
important reasons, the Government of
India has urged the U.S. Government
to desist from going ahead with any
massive supply of arms to Pakistan.

SHRIMATI PRAMILA DANDAVATE:
Is it not a fact that Pakistan is de-
manding still more massive arms aid
from the United States? Will that not
pose an additiona)] threat to the secu-
nity of India, even if Pakisten gives
an assurance not to use it against
India?

SHRI P. V. NARASIMHA RAO:
That is why we have been asking the
United States not to supply arms to
Pakistan.

SHRIMATI PRAMILA DANDAVATE:
Is it not a fact that US arms aid to
Pakistan and the continued occupation
by Soviet military force of Afghanistan
together pose a threat to the peace and
security of the region and, if so, what
steps are {aken by the Government to
defuse the gituation?

SHRI P. V. NARASIMHA RAO: This
has nothing to do with the main ques-
tion. This is a different question....
(Interruptions) Thig question concerng
the statement made by one of our
Secretaries. So far as the Afghanistan
question is concerned, that would be
answered separately. This question is
confined strictly to the arms supply
to Pakistan and the statement of our
Secretary. I do not propose to brin.
in the question of Afghanistan in con
nection with the answer to this ques-
tion. This is very limited. If othe
questions are put, or if time is allowe..
for it, I am prepared to discuss it.

SHRI MADHAVRAQO SCINDIA: In a
‘Times of India’ report emanating from
Islamabad dated 1st March, the Pakis-
tan President is reporied to have sald
that he has received “indirect signals”
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from India that it will not be against
Pakistan getting military aid, provided
it is not extensive and that he con-
sidered that this was a “very interesting
development”. I would like to know
the hon. Minister’s reaction tc this re-
port of the Pakistan President’s state-
ment.

SHRI P. V. NARASIMHA RAO: We
have not given any such signals.

SHRI CHANDRAJIT YADAV: The
hon. Minister said that the Government
of India had urged the United States
of America not to supply arms to
Pakistan. What is the reaction of the
United States to your request? Secondly
what kind of arms America propcses
to supply to Pakistan? In this connec-
tion may I know whether the Govern-
ment of India has taken any initia-
tive to talk to the Government of
Pakistan that they should not arm
themselves in this manner?

SHRI P. V. NARASIMHA RAO:
When our Foreign Secretary visited
Islamabad, he had extensive discus-
sicns with the leaders of the Govern-
ment in Pakistan and he urged upon
them the undesirability of arming
themselves, becaugse that would only
add to the tensions in the area and
would not solve any problem. This has
been impressed on them.

SHRI CHANDRAJIT YADAV: What
is the reaction of the United States
ot America to your request?

SHRI P. V. NARASIMHA RAO: USA
pointed out that what they propese to
supply Pakistan is not really massive,
it is only in the nature of normal sup-
plies and, im any case, that would not
be directed against India. This, we
have pointed out, is an assurance which
has been given time and again in the
past and has been violated.

SHRI CHIRANJI LAL SHARMA:
May I knew from the hon. Minister
whether USA has sent any intimation
to the Government of India regarding
the kind and type of arms to be sup-
plied to Pakistan?
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SHRI P. V. NARASIMHA RAO: Sir,
we have got only the information of
$ 400 million worth of arms being pro-
posed for Pakistan. In the first place,
arms which were already in the pipe-
line worth $ 150 million were being
expedited, we were told and later on
we had the figure of $§ 400 million.

SHRI INDRAJIT GUPTA: Has the
atténtion cf the Government been
drawn to reports based on the concern
which has been expressed mainly by
India and by some other countries of
this, region also regarding arming of
Pakistan, that there ig a possibiiity of
these American arms being supplied to
Pakistan not directly but through a
proxy, namely, Saudi Arabia? Also, I
weculd like to know whether he is aware
that Pakistan is again negotiating with
the French Government to augment its
supply of mirage aircraft. Would he
please tell us that apart from this
formal approach to the United States
Government; what other steps the
Government of India may take to see
that the re-arming is not actually done
through various dubious metheds?

SHRI P. V. NARASIMHA RAO:; We
are aware of all this and we are in
touch with the Governments concern-
ed. We have been trying to impress
on them the need not to go ahead
with thig aid.

SHRI MAGANBHAI BAROT: May 1
know whether the attention of the hon.
Minister has been drawn to the state-
ment made by Ambassador Mr, Goheen
in Calcutta recently wherein there
was a reference to the cordial relations
between the American Government
and the then Prime Minister, Morar-
ji Desai? Since the hon. Minister is
returning from the States may I
know whether he has known what the
special reasons for the cordial relations
are and whether he continues them or
they have been kept in the cold
storage?

SHRI P. V. NARASIMHA RAO: Sir,
in the first place I have no particular

information in regard to any special
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friendship and lecondly the reasons
therefor.

SHRI MAGANBHAI BAROT: Sir,
he has sald that he had cordial rela-
tions with the then Prime Minister.

SHRI P. V. NARASIMHA RAO: Sir
1 am answering the question on be-
half of the Government. We have no
information of any special cordial re-
latigns with an individual

SHRI M., SATYANARAYAN RAO:
Mr. Speaker, Sir, the hon. Minister
has just returned from America and
other countries. I would like tc know
whether he had any discussion with
U.S. officials and U.S. leaders regard-
ing the arms supply to Pakistan and
also whether he had expressed any
displeasure and also whether he told
them that the arms supply to Pakistan
will be deemed as unfriendly act to-
wards India.

SHRIP. V. NARASIMHA RAO: Sir,
this question did not come up in any
discussion. I have been there only for
the Group of 77 meeting. After the
meeting, I have returned.

Bridge over Ganga

*147. SHR] CHANDRA SHEKHAR
SINGH: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government are aware
of the importance of connecting the
coal-belt of Dhanbad and Giridih in
Bihar to the Nepal border, via Belhar
and Katoria;

(b) whether a bridge over the
Ganga shall be necessary to complete
the construction of this National High~
way; and

(¢) what steps Government contem.
plate to take in this regard?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) to (c). Dhanbad and
Giridih are already connected with
Indo-Nepal Border Area by a State
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yoad, The Member presumably desires
this road along with a bridge over
Ganga to be declared as a National
Highway. It is, however, not possi-
ble to consider adding at present any
new road to the existing National High-
way System due to financial constraints
and other priority considerations.

SHRI CHANDRA SHEKHAR SINGH:
Sir, in view of the importance of pro-
viding facililies for coal reaching
North Bihar and in view of the fact
that there is one single road bridge
over Ganga in the whole State of
Bihar, and the necessity to construct
ancther road bridge at Sultanganj,
would the hon. Minister please re-
consider the entire matter?

SHRI A. P. SHARMA: Sir, 1 have
not denied the necessity. The neces-
sity is there, the need is there. Our
difficulty is the paucity of fund and as
soon as the fund is available, we will
definitely consider this question.

SHRI CHANDRA SHEKHAR SINGH:
I would lhke to know whether the
Government would censider the possi-
bility of including this project in the
Sixth Five Year Plan.

SHRI A. P. SHARMA: I have al-
ready said that so far as we are con-
cerned, I mean, so far as the Minis-
try of Shipping and Transport is con-
cerned, we do realise the necessity
of this road to be declared as a
National Highway, but at present we
are not adding any new road to the
existing Naticnal Highway and that is
due to paucity of fund and we will
definitely consider this question as
soon as the fund is available.

SHRI BHAGWAT JHA AZAD: The
Government’s decision to have a bridge
on the river Ganga at an equal dis-
tance like Buxar and Patna is being
flouted by not providing funds for a
bridge at Sultanganj or Bhagalpur, So,
may I know what action Government
propose to take on the reports of the
past expert committees submitted to
them?
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SHRI A. P, SHARMA: ] have said
that the necessity is there, The site is
also suitable. The only difficulty is
paucity of funds. I assure the house
that as soon as funds are available

this question will be taken up.

SHRI BHAGWAT JHA AZAD: Not
after ten years I suppose, but very

soon.

SHRI A. P, SHARMA. In the next
Five Year Plan it should be possible
to consider it.
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SHRI HARINATHA MISRA: Is it a
fact that the facilities for carrying
coal from™ Chotanagpur coalflelds to
North. Bihar, including the Nepal
border have been very inadequate
and this is one of the factors why an

area inhabited by more than 3 crores
of people has remained undeveloped?

SHRI A. P. SHARMA: I agree with
the hon. Member. I have already
stated thaf there is necessity, and
this necessity will be considered by
the Government,
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Bombay-Aurangabad Railway Line

*148. SHRI RAMKRISHNA MORE:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether a survey has been con-
ducted by the Railway guthorities for
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the construction of broad gauge rail-
way line from Bombay to Auranga-
bad;

(b) if so, whether scheme has
been formulated by Government; and

(c) if so, when Government pro-
pose to commence work on the same?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Bom-
bay and Aurangabad are already con-
nected by a BG/MG railway line via
Manmad. Work on the convertion of
the MG line from Manmad to Aurdnga-
bad in the first phase is in pregress.
No survey has been conducted for
construction of a shorter link connect-
ing these places.

(b) and (c). Do not arise.

SHRI RAMKRISHNA MORE: To the
best of my knowledge,* a survey has
been carried out by the Railway
authorities in 1976 for the railway line
passing through Aane Malshej Hills,
Ahmednagar. This line will be ex-
tremely beneficial for the tribals and
the people from under-developed
areas, Will] the Government give
justice to the tribals from backward
areas by taking up this work?

SHRI C. K. JAFFER SHARIEF:
I have every sympathy for the tribals.
I have already said that Bombay-
Manmad is a broad gauge line and
Manmad-Aurangabad is a metre
gauge line. The total distance is
about 350 kms. The first phase of the
work covering about 112 kms. at a
cost of Rs. 16 crores between Manmad
and Aurangabad has been taken up
and Rs. 25 lakhs will be spent in the
current year and about Rs. 50 lakhs
have been earmarked in 1980-81. The
work is in progress,

SHRI BALASAHEB VIKHE PATIL:
I would like to know from the Minister
whether the work of conversion of the
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metre gauge line. between Manmad
and Aurangabad into broad guage,
which was started two years before,
has been stopped for some time. It is
a link between Bombay and Auranga-
bad. Now it takes more time to
reach Bombay from Aurangabagd than
from Bhusawal, although the dise
tance 18 the same. The conversion
work of Manmad-Aurangabad line was
stopped according to my information
and I would like to know whether it
is being restarted again.

SHRI C. K. JAFFER SHARIEF:
As I have already explained, the first
phase of the work is already on hand
and in the current year Rs. 25 lakhs
are being spent and in 1980-81, an
outlay of Rs. 50 lakhs has been pro-
vided. The work is in progress. The
question of work being stopped does
not arise.

SHRI S, B. CHAVAN: Is the hon.
Minister aware of the fact that there
is a terrible pressure on the Ghat
section between Manmad and Bombay
and that is why an alternate  Ghat
section was investigated before for
joining Parle Baijnath via Ahmed-
nagar-Kalyan and. if so, what is
the position?

SHRI C. K. JAFFER SHARIEF:
I do not have those particulars. If a
separate question is put, I will give
the information.
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THE MINISTER OF STATE IN THE
‘MINISTRY OF RAILWAYS (SHRI
<€, K. JAFFAR SHARRIEF): (a) and
(b. Yes Sir.

(c) The survey report showed that
the project would be unremunerative.
However, a decision about the cons-
truction of this Mne has to await the
report of the National Transport
Policy Committee, This Committee
set up by the Planning Commission
is to recommend the future policy of
new lines in backward areas etc.
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SHRI C. K. JAFFER SHARIEF:
A preliminary engineering-cum-traffic
survey for a new railway line from
Khalilabad to Bairampur was sanction-
ed by the Ministry of Railways in 1978.
It was to provide a through rail link
between the two important towns of
Eastern Uttar Pradesh, Khalilabad and
Balrampur, both situated in the
Luckrdow Division of north-eastern
railway and to open out a new area
which at present is backward and pre-
dominently agricultural in character.
It is a broad-gauge line. The length
is about 145 kms, The estimated cost
of the project is Rs. 16.17 crores. The
return expected is 4.8 per cent on the
basis of the normal growth of traffic.
I am not aware of what the hon. Mem-
ber is saying. We will look into it.
As has already been said, we are
awaiting the report of the National
Transport Policy Committee on the
future policy and about takimg up this
work.
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SHRI C. K. JAFFER SHARIEF: I
have already stated that I have every
sympathy for backward areas and more
so because I myself come from a back-
ward area. But, as explained by me
earlier, the Hon’'ble Member should
bear with us till the National Develop-
ment Council finalises its recommenda-
tions and the Government considers
them.

Unloading of Wagons

*150. SHRI R. K. MHALGI: Will the
Minisfer of RAILWAYS be pleased to
state:

(a) whether it is a fact that the

position of wagons movement is de-

layed due to the fact that a large
number of traders have refused to
unload the wagons;

(b) whether the Railway Officials
at various goods sheds have refused
to invoke hig orders for issuing notice
for demurrage;

(¢) whether Government have
investigated into these cases; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (8HRI
C. K. JAFFER SHARIEF): (a) Al-
though there has been no case of
traders trefusing to unload wagons in
the last 3 months but there have been
delays in unloading the wagons.

(b) No, Sir.

(c¢) and (d). Do not arise.

SHRI R. K. MHALGI: Is it true that
some cf the traders refused to unload
the wagons when there was a slump
in so as to create artificial scarcity,
resulting in rise in prices and if so,
in how many cases did the Railways
resort to auctioning the commodities as
a deterrent?

SHRI C. K. JAFFER SHARIEF:
As I have already said, there are no
cases of refusal by traders to unload
wagzons but there is delay in unloading
which sometimes is because of the go-
downs being full and there being no
place in the godowns. So, when there
is no godown space there is difficulty in
unloading.

But, to avoid what the Hon. Member
has in mind namely his apprehension—
the demurrage and wharfage charges
have been increased....

MR. SPEAKER: Please speak louder.

SHRI C. K. JAFFER SHARIEF:
Actually, these things are not allowed
to happen. If the ccnsignees fail to
take delivery or to unload the consign-
ments, notices are served on them,
giving them a certain time within
which they have to clear the consign-
ments from the Railway premises. If
the consignees fail to take delivery in
response to the notices served on them
notices are issued to dispose of the
unclaimed goods,

Therefore, provisions are there, but
no such incident has taken place so far,

SHRI R. K. MHALGI: I am supply-
ing a case in point. At Siliguri, some
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time back, the traders refused to un-
load the wagons but the Rédilway offi~-
cials did not invoke the orders regard-
ing netice of increased demurrage. Will
the Government investigate this matter
information about which I have sup-
plied to the House?

SHRI C. K. JAFFER SHARIEF: To
our knowledge, there is no such case.
It the Hon. Member furnishes informa-
tion we will investigate.

SHRI R. K. MHALGI: I have already
supplied the information in this House
itself. Will you enquire into the
matter?

SHRI C. K. JAFFER SHARIEF: If
the informaticn is received, we will cer-
tainly investigate.

SHRI R. K. MHALGI: I have already
supplied the information in the House
itself. -

SHRI C. K. JAFFER SHARIEF: We
will investigate -it.

MR. SPEAKER: The Question Hour
is ever.

—_——

WRITTEN ANSWERS TO
QUESTIONS

Calcutta Circular Railway

*143. SHRI CHITTA MAHATA; Will
the Minister of RAILWAYS be pleased
to state the steps so far taken for the
implementation of the Circular Rallway
in Calcutta?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): In 1969 the
Metropolitan Transport Team of the
Planning Commission recommended the
construction of the Suburban Dispersal
line from Dum Dum to Princep Ghat.
This is sometimes loosely referred to
as the Circular Railway. The advantage
claimed for this Suburban Dispersal
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line was that the commuters from
the northern suburbs of Caloutta
could reach the Central Business
District without any change-cver from
one transport to another,

The proposed Suburban Disersal
line was examined by the Soviet con-
-sultants of the Metropolitan Trans-
port Project (Railways) organisation
‘Calcuttas. They came to the conclu-
sion that it was neither feasible nor
desirable. They felt that the line
would not help the intra-city com-
muters who formed the bulk of the
traffic. Instead, it would add to the
difficulties in the Central Business
District. In view of this, the propo-
sa» was dropped in 1971

Alarming Increase in Malaria Cases

*151. DR, SARADISH ROY: Will the
Minister of HEALTH be pleased to
state:

(a) whether the attention of Gov-
ernment have been drawn to the
alarming increase in malaria cases in
the country; and

(b) if so, the steps taken by Gov-
ernment to eradicate this disease
thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):

(a) and (b). No, Sir, in fact, of late,
there is a considerable decrease in the
incidence of Malaria.
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A modified plan of operations has
been in force for effectively controlling
the disease with the ullimate objective
of eradication.

Enhancing Minimum Wages for
Agricultural and Mine Workers

*152, SHRI K. A. RAJAN:
SHRI K. M. MADHUKAR;:

Will_the Minister of LABOUR be
pleased to state:

(a) whether Government have 2
proposal under consideration to en-
hance the minimum wages for agricul-
tural labour and mine workers under
the Minimum Wages Act;

(b) if so, the details thereof;

(¢) whether Government are aware
that even the existing Minimum Wag-
es Act is not being implemented by.
many of the State Governments; and

(d) if so, the details and what
action is proposed to be taken on such °
cases?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) Yes, Sir.

Proposals for revision of minimum
wages for agricultural labourers
(Central sphere) and mine workers

have been notified.

(b) The
follows:

proposed rates are as

Sl Employment

Rates of wages per day

| No.
Unskilled Semi  Skilled/  Highly
skilled clerical skilled
1 Miness 6-65 8-35 1000 —_
2  Agriculture . 5 10 6-40 8 20 1025
to 10 to to
7°50 9 35 11-95 14-95

(according to areas).
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(c) ahd (d). Complaints Kave been
voiced about non-implementation of
Minimum Wages Act and the Cenral
Government is taking steps to investi-
gate the matter through a survey.
Also, the whole matter will be dis-
cussed in a Tripartite Conference to be
convened shortly.

Closure of Medical Dispensaries in
Andaman and Nicobar Islands

*153. SHRI MANORANJAN BHA-
KTA: Will the Minister of HEALTH
be pleased to state:

(a) whether it is a fact that
Andaman Administration has closed
down a few medical dispensaries in
the Union Territory of Andaman and
Nicobar Islands during 1979-80 and if
30, the names of such places and the
reasons thereof;

(b) whether the affected dispensa-
ries are in Nicobari tribal area and
the tribal chiefs protested and agi-
tated against closing down of Medi-
cal dispensaries and if so, the action
takken to restore these dispensaries;
and

(¢) when the dispensary at Safed
Balu, Teressa Island was opened and
how many villages are catered and
what is the distance from the next
medica] aid centre and the details of
mode of transport from Teressa
Island to other Dispensary/Hospital
and how frequently 1is transport
available?

THE MINISTER OF EDUCATION,
SIEALTH AND SOCIAL WELFARE
(SHRI B. SHANKARANAND): (a)
and (b). No, Sir. One dispensary
at Safed Balu was shifted temporari-
ly in February 1980 as the premises
in which it was houseq was on the
verge of collapse and is being repair-
ed by PWD. The tribal chief has
been informed in the matter. Pend-
ing completion of repairs, alterna.
tive arrangements are reported to
have been made.

(c) Sated Balu dispensary was
bpeneq in 1956. Bengali (Teressa

30

Island) dispensary which is .about
15 kilometers away from Safed Balu.
is the nearest dispensary, As there
is no road, the only mode of trans-
port from Teressa Island to other
dispensaries ang hospitals ig by boat
which is available twice in g month,

Position of Orders on Hindustan
Shipyard Limited

*154. SHRI SAMAR MUKHER-
JEE: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

{a) the orders that Hindustan Ship-
yard Limited, Vizakhapatnam:has on
hand now;

(b) whether the Shipyard is uti-
lising all 1ts production capacity or
is suffering for want of enough
orders; and

(c) whether it is a fact that ship-
owners are placing orders with
foreign ship-building companies for
ships which can be built by Hindus-
tan Shipyard Limited?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) The Hindustan
Shipyard hag at present orders for
five vessels—twp pioneer class ves-
sels of 21,4000 dwt each and three
multi-purpose cargo vessels of 13,700
dwt each.

(b) The capacity of the shipyard
is not being fully utilised due to lack
of adequate orders for new ships and
other reasons such as power cut etc.

(c) There has been no such case
in the recent past.

Electrification of New Delhi-Gwalior
Line

*155. SHRI BABU LAL SOLAN-
KI: Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railway line bet-
ween New Delhi and Gwalior has not
been electrified;
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(b) it so, whether there is a pro-
posal to electrify this trunk line;

(¢) it so, the details thereof;

(d) the time by which it would be
electrified; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

SHRI C. K. JAFFER SHARIEF):
(a) Yes, Sir.

(b) to~.d). Yes, Sir. New Delhi.
Gwalior section is proposed to be
electrifieq as part of electrification of
Delhi-Mathura-Jhansi section (kms.
444). The scheme ig estimated to
cost Rs. 45 crores approximately and
is expected fo be completed by 1984-
85.

(e) Does not arise.

Conditign of Indian Workers in
Middle Asian Countries

*156. SHRI K. MALLANNA: Wil
the Ministey of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have made
any study into the conditions of Indian
workers in Middle Asian countries;

(b) whether any complaints have
been received by Government relat-
ing to the bad treatment to Indian
workers by contractors and of their
exploitation; and

(¢) if so, the measures proposed to
be taken in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Questions and prob-
lems concerning Indian workers in
the Gulf and the Middle East countrieg
are kept under constant review
through reporting by our Embassies
and Misgions in that region. Gagv-
ernment have also sent Minister-
level anl officials’ delegations to
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these countries from time to time to
study conditions of Indian workers
and other factors relevant to their
welfare, on-the-spot.

(b). From time to time complaints
are received from workers regard-
ing poor working conditions, non-
fulfilment of contractual conditions,
etc. Such complaints are investiga-
ted by our Embassies and Missions
and are taken up with the employ-
erg or with the local authorities;

(c) Recruiting agents in India are
required to pay a security deposit to
the Protector of Emigrants before
emigration clearances are granted.
All such security deposits are liable
for confiscation in case investigation
on any complaints confirms that con-
ditions of employment contracts were
not implemented. The Government
has under considyration the intro-
duction of new legislation on emi-
gration, so as to provide the Govern-
ment with regulatory control over the
recruiting agencieg which would en-
able Government to safeguard the
legitimate interests of Indian work-
ers.

News Item ‘Indian Blood Bank Un.
scientific and Wasteful’

*157. SHRI M. RAM GOPAL
. REDDY:

SHRI JANARDHANA
POOJARY:

Will the Minister of HEALTH be
pleased to state:

(a) whether Government's attene-
tion have been drawn to the news-
item published in local daily of 1st
March, 1980 under the caption Indian
Blood Bank unscientific and wasteful;
and

(b) if so, Government's
thereon?

reaction

THE MINISTER OF EDUCATION,
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir,
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(b) The Government dg not agree
with the views contained in the news
item as the suggestion made are not
entirely suited to the conditions pre-
vailing in our country,

Closure of Textile Mills in Delhi due
to shortage of Coal

*158. SHRI NIHAL SINGH: Will
the Minister of RAILWAYS be pleas-
od to state:

(a) whether it is a fact that the quota
of coal allocated for the Textile Mills
in Delhi from October 1979 onwards
to date has not so far been delivered
to them and as a result thereof the
textile mills are facing closure; and

(b) if so, the steps taken by Gov-
ernment in this regard?

ey’

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
SHRI C. K. JAFFER SHARIEF):
(a) and (b). 186 wagons of coal were
allotted per month to textile mills
in Delhi between December 1979 and
March 1980, against 150 wagons per
month during previous two months.

Development of Haldia Port

+159. SHRI LAKSHMAN MAL-
LICK: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether there is any proposal
under Government’s consideration to
develop the Haldia Port; and

(b) if so, the detailg thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A P.
SHARMA): (a) and (b). The Hal.
dia Dock Project, except the Fertili-
zer Handling System, hag already
been commissioned. Fertilizer handl.
ing facilities are expected to be com-
missioned in 1981,

Commercia) Apprentices

*160. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAIL-
WAYS be pleased tq state:

ey . .

(a) whether it is a fact that the
Railway Board has issued orders for
absorption of commercial apprenti-

ces in 50 per cent of regular vacan-
cies;

(b ) if so, whether this order covers
Engineering Graduateg and diploma
holders who have undergone appren-
ticeship conducted by the Railways;

-~

(c) if not, the reasons thereof; and

(d) if the reply to part (b) above
be 1in the negative, whether Railways
are considering absorption of Engi-

neering apprentices in regular vacan-
cies?

i .l

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) to (d). Under the Apprentices
Act under which the training was
given, it is not obligatory to give
employment to the apprentices on
comietion of their training.

| 4 ¢ A4

In the category of clerks (grade
Rs. 260—400), direct recruitment is
made through the Railway Service
Commissions upty 66.2/3 per cent of
vacancies (75 per cent in Accounts
Department) remaining vacancies be-
ing fillled by promotion of Class IV
staff. An order was issued on 27-4-77,
stating that 1/2 of the vacancies of
clerks intended for direct recruit-
ment occurring upto 31-3-1979 should
be filled from the trained clerical
apprentices. The trained apprentices
were required to undergo selection
by the Railway Service Commission
concerned,
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Representations have been received
that vacancies in the technical cate~
gories should be reserved to be filled
by trained technical apprentices and
the request is under consideration,

Compensation for Land for Apta --
Roha Railway Line

*161, SHRI A. T. PATIL: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether compensation for the
land of which possession has been
taken for the construction of Railway
Line between Apta and Roha in Kola-
ba District of Maharashtra State has
not been paid to the land-owners; and

(b) if so, what action Government
propose to take to pay the compensa-
tion without delay?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. X. JAFFER SHARIEF):
(a) and (b). Land for Apta-Roha
railway project in Kolaba District
of Maharashtrg State has been ac-
quired by the Government of Maha-
rashtra at its cost. Compensation to
the land owners for the land acquired

is being arranged by the Govern-
ment of Maharashtra after complet-
ing due formalities. The Collector,

Kolaba District has been requested to
arrange payment of compensation
without delay. The matter is also be-
ing pursued with the Government of
Maharashtra.

Shifting of P.F. Office at Nehru Place

*162. SHRI K. LAKKAPPA: Will
the Minister of LABOUR be pleased
to state:

(a) whether it is a fact that the
Provident Fund Office has been shift-
ed to a far off place (Nehru Place):

(b) if so, whether this place is in-
convenient to both the employees and
the subscribers;
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(c) the consideration which weigh-
ed with the Provident Fund Office
for shifting this office from a central
place to a far off place; and

(d) whether it is proposed to ghift
the Office to a central place go that
subscribers are not inconvenienced?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) The
office of the Regional Provident Fund
Commissioner, Delhi has been shifted
from Sadhu Vaswani Marg to Nehru
Place.

(b) The office is near the residen-
tial colony as well as the Okhla -In~
dustrial Estate and is well connected
by buses to and from various® parts
of the city.

(c¢) The office of the R.P.F.C. was
previously located in a residential area
to which the D.D.A. raised serious
objection. The office had, therefore,
to be shifted to a commercial area.

(d) There is no such proposal.

Foreign Traffic Accounts Office,
Western Railway, Delhi

1167, SHRI K. C. HALDER: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) the total number cf tests held
for the promotion of Class IV staff to
Class III during the last 3 years in
the Foreign Traffic Accounts Office,
Western Railway, Delhi; and

(b) the total number of vacancies
occurred during the above period se-
parately for each year and the number
of Class IV staff promoted against
these vacancies?

|

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS

(SHRI C. XK. JAFFER SHARIEF):

(a) One test was held in June|July.
1977.
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(b) Position of vacancieg that oc-
curred during the last 8 years and
number of Class IV staff promoted
against these vacancies is as under:

Year No. of No. of
vacancies  Class [V
(25% only staff pro-
1o be (ll- moted,

ed from

Class 1V)
1977 . . . L) 8
1978 . . . 16 1
1979 . . 17 N\l

Seleclions could not be held during
1978 and 1979 due to stay orders issued
in a court case.

Fast Train on Jammu-Tawi Kanya
kumari Route

1168. PROF. MADHU DANDA-
VATE: Will the Minister of RAIL-
WAYS be pleaseq to state:

(a) whether it is a fact thal on the
occasion of the inauguration of the
Kanyakumary Trivandrum Railway in
1979, it was announced that a fast
train wil] be ‘introduced from 2nd
October, 1979 on Jammu-Tawi-Kanya-
kumari route;

(b) it so, why the introduction of
this new train has been cancelled;
and

(¢) whether there are any plans to
introduce the ftrain as announced
earlier?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Yes.

(b) and (c). This was examined
in depth. The introduction of an
entirely new train from Jammu Tawi
to Kanyakumari has not yet been
Tound feasible due to sectional capa-

city and terminal constraints. Even
extension of one of the existing trains
upto Jammu Tawi/Kanyakumari was
not found feasible on account of lack
of adequate terminal facilities and
inconvenience likely to be caused to
the present users.

Injection of a dangervus chemical
given to patients of Vallabh Bhai
Pate] Chest Institute, Delhi

1169. DR. SARADISH ROY:
PROF. MADHU DANDA-
VATE:

Will the Minister of HEALTH be
pleased to state:

(a) whether it is a fact that 18
patients of Vallabh Bhai Patel Chest
Institute, Delhi University were in-
jected with a dangerous chemical
called “phenyl-diguanide” by a visit-
ing British Professor ag reported in
‘Hindustan  Times’ dated 10th
February, 1980;

(b) whether it is also a fact that
this chemical which was meant for
experiment on rodents and pests was
injected to the patients in spite of
strong opposition from pharmacolo-
gists of this Institute; and

(c) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). No. Phenyl-diguanide was in-
jected in 5 patients by Indian doc-
tors to investigate the role of type
J lung receptors in breathlessness in
lung diseases. These research studies
were carried out in the year 1970 and
according to the Institute, there was
absolutely no objection on any ground
(scientific or ethical) from the phar-
macologists of the Institute, at that
time.

(¢) The question does not arige.
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Cut in Diesel Quota for Buses

1171. SHRI N. E. HORO: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it ig a fact that the
Delhi Administration has recently
announceg cut in diesel quota for the

Statement
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private and mini buses under Delhi
Transport Corporation operation and
heavy and light vehicles; and

(b) if so, to what extent and the -
reasons thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) The Delhi Administration have
been fixing the quota for supply of
HSD Oil for different types of vehi-
cles, on the basis of allocations avail-
able to it. Recently, consequent on
the reduction in the allocations of
HSD Oil for Union Territory of Delhi,
diesel quota for different types of vehi-
cles has been fixed by Delhi Adminis-
tration at reduced scales. Extracts
from the Delhi Administration Order
dateg 14th March, 1980 showing the
quota for different types of vehicles
in the Transport Sector as effective
from 17-3-80 are given in the State-
ment enclosed.

Extracts from the Order No. HSD[1/80- Fuel|5861 Dated the 14th March, 1980 Issued by
Commissioner (Food & Supplies) Delhi Administration, Delhi.

Issue of HSD Oil to the Vehicles in

1. Passenger  vehicles

(a) Private buses under DTC operation.

(b) Mini buses running on routes in
Delhi & without any weekly off.

Private passenger buses (other than
private buses under DTC operation
and mini buses) running on regular
routes in Delhi without any weekly
off.

(c)

Stage carriage running on routes link-
ing Delhi with neighbouring states and
the routes permits countersigned by
STA, Delhi.

(d)

(e) Buses owned by schools & colleges for
carrying students.

(f) School vans including matador pick-ups

owned by the schools for carrying stu- |

dents.

(g) Contract carriage buses.

registerred in Delhi,

the transport sector.

daily quota and weekly

5

75 liters per day subject to a maximum
of 450 litres per week.

75 litres per day subject to a maximum
of 5og litres per week.

8o litres per day subject to a maximume
of 5o litres per week. 5

i
8o litres per day subject t0 a maximumof
480 litres per week. 5

g0 litres per day subject to a maximum,
180 litres per week.

20 litres per day subject to a maximum»:
120 litres-per week, -

50 litres per day subject to a maximum
of 350 litres per week.
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(h) Contract carriage buses fitted with
air-conditioners  shall  be issued
an additional quota of 15 litres . of
HSD oil per day between 17-3-80 to
15-11-1980.

All the retail outlets shall (to the extent possible) give priority to the passenger
wehicles mentioned above for supply of HSD Oil when they reach the retail outlets. Separate
ques may be permitted for this purpose where there are more than one dispensing pumps

= in a retail outlet.

2. Vehicles other than passenger vehicles registered in Delhi.
(a) Heavy transport vehicles 50 litres per day subject to a maximum

of goo litres per week. \
Medium transport vehicles (includ- 20 litres per day subject

= ing Jonga, nisan, tempo, Matador of 120 litres per week.
registered as goods carriers).

t0 a maximum

Light transport vehicles. 10 litres per day subject to a maximum
of 5o litres per week.

{b) The light vehicles may be allowed to draw their weekly quota at a time.

o ~ {c) Heavy and medium vehicles may be allowed to draw two days quota at a time
subject to the condition that no diesel oil shall be supplied in a contrainer other
e B than the fuel tank of the vehicle.

(d) Heavy vehicles registered in Delhi and holding regular national/Zonal permits
may be issed their weekly quota at a  time in loaded condition for a  journey
bayond guo kms. :
{e) Heavy vehicles holding national/Zonal permits can be issued 200 litres per week
at a time if they commence their journey beyond goo kms. in empty condition ,

3. Vehicles registered in and out- side Delhi importing milk, LPG gas
cylenders and petroleum  productsinto the Union Territory of Delhi.

Keeping in view the essential nature Of the commodities mentioned above. heavy and
-medium vehicles bringing these essential commodities into Delhi shall be supplied HSD Gil
the following scale =

(a) Heavy Transport Vehicle 75 litres per day subject to a maximum of
500 litres per week.

Medium Transport Vehicle 85 litres per day subject toa maximum of

23c l'tres per week.

=
(b) HSD oil shall be issued to these vehicles at the scale precc ibad above only when they
are registered as milk vans and tankers for transportirg yetroleum products.
4. Vehicles registered outside Delhi
All the vehicles except those mentioned above and r ~== ontsi'e Delhi shall be issed H8D
.0ilat the following scale from the retail outlets earma ! for the highway traffic on the border
ofthe Union Territory of Delhi:—
(a) Heavy Transport Vehicles 5
Medium Transport Vehicles 2
Light Transport Vehicles ]
(b)Vehicles registered outside Delhi shall be iss=~ 7" "™ o1 o Iv when they are in lozded
- .condition exceptin the cas= of light transport vehicles seng v “icles. e

(c) Oace a vehicle registered outside Delhi is iss ™ Y7, o further HSD oil is to be
rissue d during the next two consecutive days.
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(b) All the vehicles except light transpart vehicles which are registered outside Delbi

butallowed to beattached with the

trol pumpsin Dchi on the groundr:g‘atthe owners of the

vehicles] are permanently residing in Delhi and are holding ration cards prior to 1--1-79 are herehy
delinked from the petrol pumps and they shall be issued HSD oil from  the highway petrol pumps

earmarked for this purpose.
7. Issue of specia] permits.

Besides Commissioner (Food & Supplies ) and Deputy Commissioner (Fucl), officers of
oil companies not below the rank of District Manager may issue special permits for HSD oil in the

following cases at the following scale:

(a) Vehicles owned by diplomatic missions.

(b) Foreign tourists vehicles.

(c) Vehicles owned by Central/State Minigters, MLAs, MPs. and Executive G~ ncil

lors.

(d) Vehicles owned by the oil companies if not already registered/attached with

any petrol pump in Delhi.
Scals of issve

Heavy transport vehicle

Medium transport vehicle

Light transport vehicle

100 litres.

50 litres.

25 litres,

No. oil company however shall issue more than so00 litres of HSD Qil in a mon h,

Each oil company shall maintain a register as
tered outside Delhi.

prescribed for issue of HSD Oil to the veliicles regise

This order shall take effect from 17-3-1980.

Movement of Coal by Ships

1172. SHR] C. T. DHANDAPANI:
Wil] the Minister of SHIPPING AND
TRANSPORT b, pleased to state:

(a) whether Government have for-
mulated any scheme for the movement
of coal by ships from the coal-bearing
areas to the Southern States, which
are badly hit for the non-arrival of
coal wagons in time;

(b) whether the economics of this
scheme have been worked out; and

(¢) whether Government propose to
introduce some sort of Coal Prices
Equalisation Fund so as to contaim
the higher costs of transportation by
ship?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A, P.
SBEARMA): (a) and (b). Coal is
already being moved by coastal ships
from Calcutta and Haldig to Southern
and Western Indian Ports.

(c) The differential between the
cost of all-rail movement and rail-
cum-sea movement was being subsi-
diseq through excise duty levied on
coal upto 30-9-1979. The question of
extension of this subsidy scheme be-
yond 30-9-1979 is being taken up.

Lepers in Orissa

1173. SHR] LAKSHMAN MALLICK:
Will the Minister of HEALTH be
pleased to state:

(a) whether it is a fact that more
than three lakh lepers are in Orissa;

(b) if so, the reasons therefor; and

(c) what action has been taken or
propose to be taken by Government
in order to eradicate leprosy from the
State?.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
No. According to the information avail-
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able in the Ministry the estimated
number of leprosy cases is 2.37 lakhs.

(b) Leprosy is an ancient disease
and it is difficult to assign any definite
reason for its prevalence,

(¢) Under National Leprosy Con-~
‘10l Programme, steps are being taken
by the Government for early detection
and regular treatment of leprosy
yetients in order to contain the disease.
This programme covers all the States
in which leprosy is endemic, includ-
ing Orissa.

Asian Health Charter signed by India

1174. SHRIMATI MOHSINA KID-
WAI: Will the Minister of HEALTH
be pleased to state;

(a) what are the objectives, con-
cepts and approaches set out in the
Asian Health Charter recently signed
by India;

(b) what are the financial implica-
tions, if any; and

(c) the aid ecr help India will get
and the areas identified for this help?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NiHAR RANJAN LASKAR}: (a) A
copy of the Charter for Heaith Deve-
Jopment in South East Asia contain-
ing inter alia the objectives, con~
2epte and approaches, is given in the
statement laid on the Table of the
House. [Placed in Library. Sce Nc.
L. T-593/80].

(b and (c). The Health Charter
indicates, in broad terms, the com-
mitment of the Governments in the
South East Asian countries for mov-
ing towards the objective of accord-
ing a high priority to the promotion
of health in its wider sense and allo-
cation of larger resources for the pur-
pose and to develop consultation and
rollaboration at the international level
for achieving the set objectives. The
achievement of the objectives set out

in the Charter will involve consider-
able resources, which, in view of the
tong term projections of the Charter,
have not yet been quantified.

In order to achieve the aim of be-
coming self-reliant as regards health,
services, the countries in the Region
wiil make full use of all available and
potential national resources, earmark-
ing the maximum possible resources
for health, consistent with national
priorities.  External supporf can
complement national efforts and the
Charter will be used by the countries
{or channelling bilateral, multilateral
ang international resources for health
intg priority areas.

Night Bus Service No. 082

1i75. SHRI PIUS TIRKEY: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given to Unstarred Ques-
tion No. 4326 on the 22nd March, 1979
regarding night bus service No. 082
and state:

(a) whether any survey has Deen
conducted and if so, with what re-
sults;

(b) if the reply to part (a) above
be in the affirmative what further ac-
tion is proposed tc be taken in the
matter; and

(¢) whether Government are exa-
mining scheme to extend the last
trip from Central Secretariat till mid-
night by providing two or three addi-
tional trips after the existing last trips
in each of the three routes, 720, 730
and 740?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHR{ A. P.
SHARMA): (a) and (b). Yes, Sir.
A number of loading surveys have
heen carried out which reveal that
the requirements are adequately met
by the present arrangements.

(¢) No, Sir.
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Integrated Mass Transit System for

Delhi

1176. SHRT DHARAM DASS SHAS-
TRI; Will the Minister of RAILWAYS
be pleased to state the steps taken or
proposed to be taken to see that an
integrated mass transit system involv-
ing Parikrama railway and DTC is
iinplemented so as to provide an easy
and cheap mode of transport to the
public in Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
The proposal relating to provision of
electrified rail commuter services
slong the Ring Railway line with
spurs to Shakurbasti and Tughlakabad
at a cost of Rs. 21.61 crores, has not
vel beem approved by the Planning
Commission. In this connection, a
meeting was held in the Planning
Commission on 4th January 1980 at
the Secretaries’ level and the follow-
ing decisions were taken:—

(i) The question of keeping the
fares of the proposed commuter
services at or above the level of
DTC fares may be discussed by the
Planning Commission with the Rail-
way Ministry.

(ii) The recommendations of the
Rail Tariff Enquiry Committee in
regard to suburban traffic may be
considered before taking a final de-
cision on the project.

In view of the above position. the
project can be taken up by the Rail-
ways after the scheme is cleared by
*he Planning Commission and appro-
--»d by the Cabinet.

Fly Over at Chatapathar Rallway
Crossing
1177. SHR1 SUSHIL BHATTA-

CHARYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is a proposal
under eongideration of Government to
construct a Fly-over at Chatapathar
Railway crossing at Asansal;
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(b) it so, the detajls thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Yes.

(b) The work of construction of road
over-bridge in replacement of level
crossing No. 129 at Chatarpathar
Railway Station of Eastenn Railway,
has already been included in the Rail-
way's Works Programme 1979-80. As
the work is to be jointly financed and

* executed by the Railway and the State

Government it will be taken up for
execution as soon as the acceptance
of the detailed estimate by the Gov-
ernment of West Bengal is received
by the Railway,

(¢) Does not arise.

Overbridge near Delhi Cantt. Railway
Station

1178. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether the construction of
over-bridge near Delhi Cantt. Rail-
way Station is likely to start in the
near future; and

(b) if so, when; if not, the reasons
therefor?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) and (b). Yes, Sir. The
work is likely to start during 1980-81.
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Accommodation for C.G.H.S. Dispen-
sary, Malviya Nagar, New Delhi

1180. SHR R. L. P, VERMA: Will
the Minister of HEALTH be pleased
to state:

(a) whether Government have re-
ceived several representations from
the residents of Malviya Nagar, New
Delhi regarding the improvised and
inadequate accommodation provided
to the CGHS Dispensary there but no
action has been taken in this direc-
tion so far;

(b) if so, the reasong therefor;

(c) whether the doctors and cther
staff in the CGHS Dispensary in Mal-
viya Nagar are also experiencing
difficulties in performing their duties
and if so, the reasons for not provid-
ing proper place to this dispensary;
and

(d) whether some DDA Flats were
earmarked to house this dispensary
- long ago bLut they have nol been al-
lotted to this dispensary and if sec, the
reasons therefor and when these fints
would be given the possession for
dispensary?

THE MINISTER OF STATE N
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) to
(c). Representations receiveq from
Resident Associations of Malviya
Nagar have been considered. At pre-
sent C.G H.S. dispensary is function-
ing in Malviya Nagar in a private
rented building which falls short of

our accommodation requirements, The
doctors and other gtaff are also experjs
encing difficulties in performing their
duties due to this reason. Alterna-
tive accommodation for this dispen-
sary could not be located in Malviye
Nagar despite all efforts including ad-
vertisementg in the local newspapers
several times.

(d) No, Sir.
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Amendment to Indian Foreign Service
Rules

1182. SHR1 K. RAMAMURTHY:
Wil] the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have fina-
lised the procedure in respect of am-
endment introduced to the Indian
Feoreign Service (Branch B) Recruit-
ment, Cadre, Seniority and Promotion
Rules, 1964; and
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(b) it so, how many Class I Officers
have got into regular I.F.S, cadre dur-
ing the last one year?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 P. V. NARASIMHA
RAO): (a) No, Sir.

(b) Does not arise,

US offer of Arms to India

1183. SHR1I BAPUSAHIB PARULE-
KER: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether U.S. Government has
offered to sell India sophisticated
arms including electronic, navigational
equipment and ‘Sueart Bombs’: and

(b) if so, the delails thereof and
reaction of Government to this offer
by US.?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) the U S. Government had
conveyed to the Government of India
that it was prepared to be more res-
ponsive to requests for military equip-
ment, including items requiring more
sophisticated technology. .

(b) Government of India’s pelicy in
this regard continues to be that India
would obtain armg that it requires
from abroad, including the U.S, as
and 'when it is deemed necessary.

Compensation to Victims of Dacoities
committed in Trains

1184. SHRI ARJUN SETHI:. Will
the Minister of RAILWAYS be pleased

to state:

(a) whether Government pay any
compensation to the victims of daeoi-
ties committed in running trains;

(b) if so, the details in this regard;
and -

(¢) if not, the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) to (¢). Law and order including
crime on the Railways ig a State Sub~
ject, As such, no compensation is paid
in such cases by the Railways.

Medical Test of Gangmen (CPC)

1185. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether a large number of
Gangmen (CPC) and others are being
detained long for Medical Tests in
Railway Hospital, Dhanbad for there
being no provision of M.M.R. X-Ray
a2t Dhanbad;

(b) the date of purchase and arrival
of M.M.R. X-Ray machine at Railway
Hospital, Dhanbad; and

(c) the reasons for the delay in the
installaticn of these Machines?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) It is true that there is backlog for
medical tests in the absence of M.M,
X-Ray machine at Dhanbad. However,
instructions have been issued for ]arge
X-rays till the installations of this
Machine.

(b) Order for M.M. X-ray Machine
was placed on an overseas firm cn 16th
September, 1978. Major part was re~
ceived in June, 1979 and other parts
are expected in 2-3 months.

(c) Delay in installation of X-Ray
Machine is on account of non-receipt
of other parts and procedure involved
or import.

Extension of A.P. Super-fast Express
upto Visakhapatnam

1186. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government have re-
ceived any representation demanding
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the extension of Andhra Pradesh Su-
per Fast Express services upio Visa-
khapatnam: and

(b) if so, what steps Government
have taken so far in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) No. However, requests have been
made for attaching New Delhi-Waltair
coaches to 123/124 A, P. Express.

(b) 123/124 Andhra Pradesh Express
is a very popular fast inter city train
connecting the State Capital of Andh-
ra Pradesh with the Union Capital.
Its extension lo Waltair is not desir-
able ag it will be resented by the
present users. Running of a through
coach between Waltair and New Delhi
by this train ig alsp not feasible as it
is already running with the maximum
load.

Nuclear Test in South Atlantic by
South Africa

1187, SHR] SHIV KUMAR SINGH:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that South
African Government have successfully
cenducted a nuciear test in South At-
lantic during Sepiember last as pub-
lished in the Hindustan Times dated
21st February, 1980; and

(b) if so, the reaction of Govern-
ment in thig regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) A signal from g U.S. Vela
Satellite at 0052 hours GMT on 22nd
September, 1979 provided an indica-
tion that South Africa might have
conducteq a nuclear explosion, At the
request of the U.N. General Assembly,
the U.N. Secretary-General ig making
an enquiry into the reported South
African nuclear explosion,

(b) Government of India’s reaction
was made clear by its support to the

U.N. General Assembly Resolutiom
(adopted on 26th November, 1079)
condemning the reported explosion
and asking the Security Council to-
institute effective enforcement action
to prevent South Africa from further
endangering international peace and
security through acquisition of nue
clear weapons.

Strikes in Scientific and Research
Institutions

1188. SHRI NIREN GHOSH:. Wil
the Minister of LABOUR be pleased
to state:

(a) the names of scientific and Re-
search Institutions under the Central
Government/Council of Scientific and
Industrial Research in which strikes
or agitations are continuing at pre-
sent; and

(b) the steps Government propose
to take to settle them?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LA-
BOUR (SHRI J. B. PATNAIK): (a)
and (b). Ministry of Labour do not
have information separately, for
Scientific and Research institutions
under the Central Government. This
information will be collected and laid
on the Table of the House. According
to the Department of Science and
Technology, however, there is no
strike or agitation in any of the
C.S.1.R. Laboratories.

Urge to start a Medical University in
Karnataka

1189. SHRI T. R. SHAMANNA: Will
the Minister of HEALTH be pleased
to state:

(a) whether it is a fact that there
has been an urge from the Karnataka
State to start a Medical University in
the State on the lines of Agricultural
University; and

(b) if so, whether Government pro-
pose to take early steps in this re--
gard?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (&) and
(b). The Government of Karnataka
bhad submitted a proposal in 1975 re-
garding establishment of a University
of Health Sciences in the State. The
matter was carefully examined in de-
tail in consultation with the Ministry
of Law, Justice and Company Aflairs.
"The central theme of the proposed
University appeared to be the improve-
ment of medical education stand-
ardg and one of the functions propos-
ed to be entrusted to this University
was the determination and co-ordina-
tion of uniform standards in the fleld
of medical education. In view of the
fact that the responsibility for the
maintenance of standards in medical
education js the responsibility of the
Medical Council of India, the subject
being covered by Entry 66 of the
Union List of the Constitution of
India, it was beyond the constitutional
jurisdiction of the sState Government
to set up such a University. In the
circumstanceg the State Government
was requested to drop the proposal
at that time.

The State Government has recently
revived its earlier proposa] in the light
of the deliberations of the Medical and
Health Education Conference held in
New Delhi on 27th—30th August, 1979.
The recommendations of the Confer-
ence have not yet been finalised. In
the circumstances, it is premature to
take a final view in the matter.

Arrears of Provident Fund

1190. DR. VASANT KUMAR PAN-
DIT. Wil]l the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that the
total arrears of Provident fund has
increased during the last two years
and if so, the arrears of provident
fund, State-wise for 1978 and 1979;

(b) the names of parties who have
mot paid provident fund arrears am-
ounting to more than Rs. five lakhs
a8 on 31st December, 1979; and
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(¢) what stepg Government have
taken to recover the outstanding am-
ount of provident fund?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LA-
BOUR (SHRI J. B. PATNAIK): (a)
The Emplovees’ Provident Fund Au-
thorities have reported as follows:—

(a) It is a fact that the provident
fund arrears in respect of unexempt-
ed establishments have registered in-
crease during the last 2 years. The
State-wise arrear position as on 3lst
December, 1978 and 31st December,
1979 are shown in the statement laid
on the Table of the House. [Placed in
Library. See No. LT-594/80].

(b) and (c). Nameg of the parties
who have not paid provident fund
arrears amounting to more than Rs.
Five Lakhs ag on 31st December, 1379
and the action taken by the Employees’
Provident Fund Organisation against
them are furnished in the statement
laid on the Table of the House.
[Placed in Library. See No. LT-594/
80].

Sitamarhi-Seohar Road of Bihar

1191, SHRIMATI RAMDULARI
SINHA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether it is a fact that, 1in
course of the implementation of Bag-
mati Project, Sitamarhi-Seohar rcad
of Bihar which was ail weather road
has been rendered impassable for a
great part of the year; and

(b) if so, the steps which Govern-
ment propose to take to construct a
bridge cver the Bagmat: between the
two embankments to facilitate the
vehicular traffic over the Sitamarhi-
Seohar Road?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) and (b). Sitamarhi-
Seohar road, including a bridge over
Bagmati, ig a State Road. Details sup-
plied by the State Government show



57 Written Answers PHALGUNA 380, 1901 (SAKA) Written Answers 58

that a portion of the road within the
embankment of the Bagmati does re-
main impassable for a great part of
the year but that the State Govern-
ment decided in December, 1979 that
necessary funds for the purpose of
reconstruction of damaged road and
bridge would be made available from
the Plan Outlay of the State Govern-
ment during the course of three years
by which time the project is expected
to be completed.
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Unemployed Engineers

1193. SHRI JYOTIRMOY BOSU:
Will the Minister of LABOUR be
pleased to state:

(a) the total stock of degree and
diploma-holder engineers cf each ca-
tegory as at the end of March, 1979;

(b) how of these degree and diplo-
ma-holders, category-wise, have been
absorbed in productive employment
todate;

(¢c) how many of the engineers are
fully or partly unemployed; and

(d) the factors responsible for un--
employment and under-employment .
among engineers?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LA~
BOUR (SHRI J. B. PATNAIK): (a)
to (c). Available estimates, relating to
1977-78, of (a) the stock of degree and
diploma level engineers, (b) the stock
of economically active engineers (c)
the stock of employed engineers and
(d) the stock of unemployed engineers
are given in Statement-I.

The number of engineer-job-seekers
belonging to different specialities re-
gistered with the employment ex-
changes as on 31st December, 1978 (all
of whom are not necessarily unem-
ployed) is given at Statement-II.

(d) Facilities for engineering educa-
tion have been bujlt up on the basis
of projected rates of growth of the
economy and unemployment among
engineers has generally been due to
the realised rates of growth of the
economy being lesg than those envisag-
ed in the successive Five Year Plans.

Statement I

Estimated Stock, Employment and
Unemplopment of Engineers in
1977-78

(figures in o000%)

Engineers

hotders  holden

(1) {2) (3)

~

Total Stock 244.6 350 @
Economically Active 243.0 348. 5
Employed . . 224.9 248.0
Unemployed . . 18 1 70.5
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Statement II

Number of job-seekers registered as Enginesrs on Live Register of Employment Exchanges as on
31st December 1948 classified by branch of Engineering

Branch of Graduates  Diploma TOTAL
Engineering (including ¥olders
Post—-Gra~
uates)
Civil (including Oversears) . . . 5,096 26,718 31,814
Mechanical . . . . . 6,386 28,609 34,995
Electrical . 6,055 27,204 33,349
Chemical 881 601 1,482
Mctallurgicel 495 967 1,462
Minirg 78 128 201
Othecrs . . . . “ 1,181 — 1,181
TOTAL 20,167 84,317 1,04,484
NOTE : Exclude figures for University Employment Information and Guidance  Bureau
except for Delhi and Mahaiashtra.
Detention of Indian Diplomat in (b) The official was manhandled

Islamabad

1194. SHRI KRISHNA PRATAP
SINGH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether it jg a fact that an
Indian diplomat was held by Pakis-
tani police at lslamabad on Decem-
ber 5, 1979 for several hours for in-
terrogation on a false charge of spy-
ng;

(b) whether it js also a fact that
Pekistani police used thirq degree
methodg during interrogation; and

(c) what stepg the Government of
India have taken to demand an appro-
priate remedial action by Pakistani
authorities for their unjustified ac-
tion and for maltreatmeny of the In-
dian diplomat?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

during interrogatipn, although the
Pakistan authorities denied this.

(c) government of India lodged a
very strong protest with the Govern-
ment of Pakistan both in Islamabad
and in Delhi on this incidenl and con-
veyed their grave concern at this ac-
tion,

Agencies Cheating Job Seekers

1195. SHRI G.Y. KRISHNAN: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether any complaints have
been received by Governmeni that
some agencieg are cheating the Jjob
seekers in the Gulf area;

(b) if so, what are the names of
the agencieg unearthed, if any, by
Government which are gwindling job
seekerg in the Gulf area; and

(c) what gteps Government propoge
to take to remedy the situation?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V, NARASIMHA
RAO): (a) and (b). Complaints are
received from time to time against re.
cruiting agencies or individuals alleg-
ihg cheating of the job seekers on pro-
mises of employment in the Gulf area.
Op receipt of such complaints appro-
priate authorities are requested to in-
vestigate the matter and take action.
According to reports cases registered
against the following agencies have re-
sulted in convictions:

1. M/s, Nagin Private Ltd.
2. M/s. Travelling Service,

3. M/s, International Travelling
Service,

4. M/s. Appoiniment Aids Service.
5. M/s. Shiva International,

6. M/s. I.D.C. of India.

7. M/s. Popular Travel Agency.

8

. M/s. Kings Travels, Cherukol,
Mavelikara_
In addition, charges of cheating

against 120 individuals were also subs-
tantiateq and action taken.

(¢) All complaints of agencies alleg-
ed to be swindling Indian job geckers
are referred {o appropriate police
authorities for investigation and action.
Our diplomatic missions in those
countries to which large number of
Indian workers are attracted for em-
ployment, involve themselveg in identi-
fying similar cases of allegations
against unscrupulous recruiting agen-
cies. They report these cases to the
Government, The Government is also
considering introducing new legisla-
tion on emijgration which would provid®
for regulatory control over the recruit.
ing agencies

Provident Fund Office, New Delhi
1196. SHRI K, LAKKAPPA. Wil

the Minister of LABOUR be pleaseg to
state:

(a) whether it is a fact that the
office of the Central Provident Fund

Commissioner has taken on rent for
their office at Nehru Place premises
@ 3.20 per sq. ft.;

(b) whether it is also a fact that
earlier the Provident Fund Authcri-
ties had refused to take on rent the
office at Nehru Place @ 2.65 per sq, ft.;

(c) 1if so, the reasons for laking the
premises at Nehru Place on enhanced
rent; and

(d) who is responsible for this?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J, B. PATNAIK): (a) Yes. An
accommodation measuring about 16,258
sq. ft. has been taken pp rent for hous-
ing the office of the Regional Provident
Fund Commissioner, Delhi, at Rs, 3.20
to Rs, 3.25 per sq. ft. with effect from
the Ist Fébruary. 1980,

(b) The earlier proposal was for
hiring about 32.00¢ sq. ft. of accommo-
dation located in various floors of the

building locateq at 60, Nehru Place for

housing not only the Regional Office
but also the Central Office located at
Mayur Bhawan and Sri Ram Centre
for Art and Culture. It was not consi.
dered desirable to shift all offices,

(c) The office bf the R.P.F.C. Delhi
was previously located in 4 residential
area to which the D.D.A, raised a
serious objection. The office had,
therefore, to be shifted to a commer-
cial area as per prevailing rent in that
areg,

(d) responsibility for the shift-
ing of the premises from 11/10, Sadhu
Vasawani Marg, New Delbi to 60,
Nehru Place, New Delhi cannot be fix.
ed on any particular officer or authori-
ty since it wap necessitated by circums-
tances beyond the control of Employees
Provident Fund Organisation,
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Chetturvai Bridge on National High-
way No. 17

1187. SHRI E, K. IMBICHIBAWA!
SHRI G. M. BANATWALLA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the reasons for the delay in
issuing technica} approval and finan-
cial sanction to estimates for Chettur-
vai Bridge and its approaches on
National Highway No. 17; and

(b) when the ganction is likely to
be accorded?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI A.P. §HARMA):
(a) and (b). The estimated cost of the
Chettuvai (and not Chetturvai Bri-
dge and its approaches, including Land
Acquisition of approaches, on Natwonal
Highway No. 17 in Kerala being
Rs. 156.00 lakhs, the approval of Plan-
ning Commission, Expenditure Finance
Committee and the Ministry of Finance
ig necessary before the Project is sanc-
tioned. The approval of Planning
Commission and Expenditure Finance
Committee has since been obtained,
while that of Ministry of Finance is
still awaited. As soon as the project
is approveq by the Ministry of Finance,
necessary technical approval and
financial sanction will be issued.

Railway line in Tehri Garhwal

1198. SHR] T. S."NEGI: Will the
Minister of RAILWAYS be pleased to
state.

(a) whether it ig a fact that no
railway line hag been constructed in
the Districts of Tehri Garhwal and
Pauri Garhwa)} after the Independ-
ence;

(b) whether it ig also a fact that in
Mizoram, Meghalaya and other East-
ern parts of the country railway line
have been laid;

(c) if w0, what are the
therefor; and

reasons
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d) whether Governmemt would
consider laying the railway lines in
Districts Tehri Garhwal and Pauri
Garhwal keeping in view the fact
that a survey wag conducteq during
the British days?

THE MINISTER QF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) Yes.

(b) and (c), The construction of six
new railway lines in the North East-
ern Region has been approved during
1978-79, on the consideration of natio-
nal integration and for stimulating the
development of newly formed Hill
States Final location survey for these
Rail links arein progressto start the
construction work shortly.

(d) Due to limited financial resour-
ces, it has not been possible to consider
this rail link, The Planning Commis~
sion have appointed a National Trans-
port Policy Committee to evolve ratio-
nal criteria for construction of new
rail links including developmental and
unremunerative lines in backward
areas and the mode of financing them.
The report of this Committee is yet to
be submitted to the Governmént. The
rail link in this area would be given
due consideration in the light of the
accepted recommendations of this Com-
mittee,

Quilon-Varkala Coastal Road Project

1199. SHR] G. M. BANATWALLA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whethe, Government have
received any proposal from the Gov-
ernment of Kerala for filnancing from
the Central Road fund the Quilon-
Varkala Coastal Road project;

(b) when the proposal was receiv-
ed;

(c) whether sanction hag been ac-
corded to this road project in Kerala
along the coastal line connecting
Quilpn, with Varkala the famous pil-
grim ang tourist centre; and
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¢d) if not, by what time the deci-
sion is expected?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI A, P, SHARMA):
(a) to (d). The Quilon-Varkala road
is 5 State Road. The Kerala Govern-
ment gre, therefore, primarily respon-
sible for its comstruction. In July,
1978, the State Government proposed
foyr projects, for being financed from
the Central Road Fund (ordinary)
Reserve. Within the available
funds only two of these projects
coulg be approved, This project could
not be considered for want of funds.
State Government was apprised of this
position in August. 1979 and requested
to consider financing it from State’s
plan resources,

Opening of a Research Centre for
Meatal diseases in Ranchi

1200, KUMARI KAMLA KUMARI:
‘Will the Ministey of HEALTH be
pleased to state:

(a) whether Government propose to
open a research centre for the mental
diseases in Ranchi ag the climate of
Ranchi ig most suitable for this type
of research; and

(b) if not, the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
Ranchi has already an Institute dealing
with Training, Teaching, Service and
Reasearch  pertaining to  Mental
diseases.

(b) Does not arise,
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Beedi Workers’ Welfare Fund

1202. SHRI MUKUNDA MANDAL:
Wil the Minister of LABOUR be pleas.
ed to state;

(a) whether Beedi Workers” Wel-
fare Fund hes been introduced in
different States of the country;

(b) if s0, the name of the Stateg and
the year of introduction;

(c) what is the extent of contribu~
tion of guch fund both by the Central
Government and State Governments
(year-wise and State-wise); and

(d) what are the stateg in which
Government are considering to intro-
duce such fund for the welfare of
Beedi workers?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) and (b).
The Beedi Workers’ Welfare Funq was
established by the Central Govern.
ment with effect from 15th Fepruary,
1977 under a Central Act. Out of the
Central ¥und welfare facilities are
being financed in all the principle
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beedi manufacturing States, namely,
Andhra Pradesh, Bihar, Gujarat, Kat«
nataka; Madhya Pradesh, Maharashe
tra, Orissa, Rajasthan, Tamil Nadu,
Uttar Pradesh and West Bengal

(¢) The fund was financed till 28th
February, 1979 entirely by levy of cess,
as a duty of excise, at the rate of 25
paise per kg. of tobacco issued from
warehouse for the manufacture of
beedis. There has been no collection of
this cess since 1st March 1979 due to
abolition of excise on un-manufactur-~
ed tobacco in the Finance Act, 1979.
No other contribution is made by the
Central or State Governments to this
Fund,

(dy There is no proposal to set up
separate fundg for welfare of Beedi
Workers in any State,

Konkan Railway in Western Coast

1203. SHRI EDUARDO FALEIRO:
Will the Minister of RAILWAYS be
pleased to state:

(a) what progresg has been made in
the construction of the Konkan Rail-
way in the Western Coast of the coun-
try;

(b) when the same will be come
pleted; ang

(¢) the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) to (¢).
Consruction of only Apta-Roha line (62
kms.) of West Coast Konkan Railway
has so far been sanctioned, The work
is in progress and the section from
Apta to Pen is expected to be completed
by middle of 1880 and the remaining
portion from Pep to Rohg 5 year later.

Upgradation of Posts in Rallways

1204. PROF. NARAIN CHAND
PARASHAR: Will the Minisey of RAIL.
WAYS be pleagseq to state:

(a) whether the Railway Board
have decided to upgrade, or enhance
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the pay scales of certain posts in the
Wﬂdurhgﬂucurrentﬂumdal
year;

(b) if so, the names of posts &
upgraded or the scales of pay en-
hanced; and

(c) the total annual financial
burden to be borme by Government
on this account?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIET): (a) and (b).

(1) In gazetteed cadres:

Except for 18 Senior Administrative
Grade posts which have been redesig-
nated as Additional General Managers
on the Indian Railways with 4 special
pay of Rs. 250 per month, no other pay
scalegs have been upgraded or enhanc-
ed. It may, however, be added that an
overall view of the total organisation
and management structure of the Rail.
ways bas been taken to fill in the struc-
tural gapsso asto introduce essential
administrative reforms in the system
and for improving the efficiency. For
this purpose no new pay scales have
been framed, but a triennial review of
the cadres, ag recommended by the
3rd Pay Commission agnd accepted by
the Government, has been finalised.
Only the number of posts in the senior
levels within the existing pay scales,
right from Group ‘C’ to Group ‘B’ to
Group ‘A’ have been enhanceq but
without increasing the total number of
posts. This is to effect essential decen-
tralisation and provide more powers at
the field level. The total number of
such posts enhanced to senior levels
are:—

From Group ‘C’ to Group ‘B’..874
From Group ‘B’ to Group ‘A’,.672

This will also result in upward move~
ment, within Group ‘C’, of about 1500
staff.

(i) In non-gazetted cadres:

During the current financial year
about 5100 posts in the categories of

Commercial/Office/ Weigh Bridge/,
Traing Clerks, Telephone Operators,
Shunting Jamadars/Masters, Welfare/
Personnel/HER Inspectors, Staff Nur~
ses, Typists, Laboratory Assistants,
TXRs/ Carriage & Wagon Inspectors,
Station Masters ang Operating/Main.
tenance staff in the Central Railwlay’s
Kalyan Power House have been up-~
graded and placed in the higher pay
scales,

(e) (i) In gazetted cadres:
Rs, 62 lakhs per annum,

(ii) In mon-gazetted cadres:
About Rs, 1.80 crores per an-

Per Capita National Expenditure om
Health and Family Planning

1205, SHRI K. PRADHANI: Will the
Minister of HEALTH be pleased to
state;

(a) the per capita nationa] expen-
diture on health and family planning
during the last three years ang how
far success have been achieved in
Government’s objective in  this
regard;

(b) what is the number of qualified
medical and para.medical personnel
per thousand persons; ang

(c) the estimate of number of
hospital beds per thousand persons?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
The per capita expenditure on
health and family welfare for the
years 1974-75, 1975-76 and 1978-77
has been estimated at Rs. 10.83,
Rs, 11.93 and Rs. 1438 respectively,
The Government is progressively try-
ing to expand Health Services
throughout the country, particularly
in the rural areas,

(b) The number of qualified allopa-
thic medical personnel and para-
medical personnel (nurses) during
the year 1978-79 was 0.27 and 0.17
respectively, per thousand population.
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(c) As on 1-1.1879 the number of hos-
pital beds was 0.71 per thousand popu-
lation,

Rail Lines in Punjab since 1947

1206. SHRI L, S. TUR: Wil the
Minister of RAILWAYS be pleased to
state:

(a) the total mileage of new rail-
way lines laid in the country since
1847; and

(b) the share of Punjab in this
mileage?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) 7,992.395
Kms, upto eng of March, 1979,

(b) 135.75 Kms,
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Patients in Gujarat

1209. SHRI D. P, JADEJA: Wil} the
Minister of HEALTH be pleased to
state:

(a) the number of leprosy beggars
and other leprosy patients in Gujarat
state;

(b) the details of the Centres
where leprosy treatments are availa-
ble in Gujarat State;
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(c) the number of patients in ench
Centre; and

(&) the measureg taien by Govern-
ment o comtrol this disease?

THR MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI NL
HAR RANJAN LASKAR): (a) The
exact number of leprosy beggars and
other leprosy patients in Gujarat State
is not known. The estimateq number
of leprosy beggars is about 2500. The

who have been registered for treatment
is 56,838,

(b) and (c). The available informa-
tion is given in the enclosed statement.

(d) Under National Leprosy Control
Programme, steps are being taken by
the Government for early detection
and regular treatment of leprosy
patients in order to contain the disease,
This Programme coverg all the States
in which leprosy is endemic, including

number of leprosy patients in Gujarat Gujarat,

_Statoment
Rogistered No. of Leprogy patients in each Centre as on 31st Jarrary. 1¢€0

S1. District Institutions/Units/Centres Total No. of Patients
Ne. Indoor  Out-door Total
X T 2 L] 4 5 6

1. Valsad L.C. Units 2 . . 5727 5727
S.E.T. Unitsgg . 2553 2553
U.L. Centres 5 . 1798 1798
Total . 10,078 10,078
e. Surat . . . L.C. Units2 . . 4913 4913
S.E.T.Units g7 . . 2684 2684
U.L. Centre 5 1285 1285
Vol. Organisation . 2034 2034
Parvatibai Lep. Hospital, Surat 178 2530 2708
Total . . . . 178 13,446 13,624
8. Bharuch . . . L.C.Units1 . . . . 2726 2926
S.E.T. Units 48 . 3831 3831
U.L. Centre. g, . e 623 623
Vol.Org.x o . . . . 248 248

Total . . . 7428 7428
4. Vadodara . . « L.C,Unitst . . 3406 3406
S.E.T Units61: . . . 3412 3412
U.L. Centres 2 . . . 1563 1563
Vol.Org. 1, . 384 384

Ansuya Lep. Hsopital . . 74 327 1401
Total . . . . 74 10,092 10,166
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1 2 3 4 5 6
5. Panchmahals L.C. Units . . . . . 2382 2382
S.E,T.Units58 . . - . 3695 8695
U.L. Centres2 . . . .. 377 377
Total . . 6,454 6,454
A}
6 Ahmedabad U.L. Centres r . . 1378 1378
Kagrapith Leprosy Hospital . 138 602 735
Total 133 1980 2113
7. Bhavnagar . S.E.T. Units 13 . . . 263 263
M.P. Shah, Lep. Hospital, Bhav-
nagar . . . . 176 301 477
Total . . 176 564 740
8. Junagadh L.C. Units1 . . . . 1336 1336
U.L. Centres . . 417 417
Leprosy Hosp. Junagadh . . C3 445 508
Total . . . 63 2198 2261
9. Gandhinagar , . SEET, Unis 1 . . . . 24 24
Total . . . 24 24
10, Banaskantha S.E.T. Units 16 . 347 347
Total . . . . . 347 347
11 Sabarkantha S.E.T. Units 15 703 703
Total . . . . 703 703
12. Mehsana S.ET. Unitstr . . 236 236
Total . . . . 236 286
43. Jamnagar S.E.T. Units12 . . . .. 481 481
Total . . . . . 481 481
14. Rajkot . S.E.T.Units 4 . . . 282 282
Total . . . © 282 282
15. Amreli . + S.E.T. Unijt 1 . . . 8 8
Total 8—’_—?
16. Kheda S.E.T. Units 12 N 1316 1316
. Total 1316 1316
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1 2 4 5 6

t7. Dangs . . . S.ET. Units 12 577 577

Total 577 577

Grand Total . 624 56,214 6,838
L.C. Unit Leprosy Control Unit.

S.ET. Unit , . . Survey, Education and Treatment Unit.

U.L. Centrc Urban Leprosy Centre,
Vol. Org. Voluntary Organisation,

Minimum Wages for Agricultural
Labourers and Demand for its
Increase

1210. SHR] AMARSINH V. RAT-
HAWA. Will the Minister of LABOUR
be pleased top state:

(a) the minimum wageg fixed for
Agricultural labourers in the country,
State-wise;

(b) whether there is any demand
for its increase in Gujarat State; and

(¢) if so, the steps taken by Gov-
ernment to meet the demand?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHR1 J. B, PATNAIK): (a). Mini.
mum Wages for agricultural workers
fixed under the Minimum Wages Act in
various States/Union  Territories as
per available information are given in
statement attached,

{(b) and (c). According to available
information, the State Government of
Gujarat are considering appointment
of a commitfee for the purpose of revi-
sion of minimum wages for agricultural
labourers,

Statement

State- wise minimum wages n Agriculturc

Name of the Stock

Date from which
effective

Rate of wages

(1)

(3)

Clentral Government .

Andhra Pradesh

Assam . R

2nd Dec. 1975

October, 1974

xB‘h Sept. 1976  @Rs. 445 to Rs. 6-50 per day according

to areas.

Rs. g-00 to Rs. 5 00 per day according
O areas.

Rs, 5-00 to Rs. 6 0o per day with-
out meals or Rs. 4-50 to Rs. 5-50
per day with one meal, according to
occupation.

otification calling comments for revision of minimum wages in the range of Rs. 5-10 to

-850 (for unskilled worker,) has been issued.
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(1) (2) (3)
Bih . . . . uly, 1 ®Rs. 4.50 with one meal/Nashta inv
* Joly, 1975 un‘*n-rigated areas and Rs. 5-00 with
one meal/Nashta in irrigated areas.
Gujarat . . . 5thJanuary, 1976  Rs. 5-50 per day.
Haryana . . . 218t Dec. 1979 Rs. 7:50 to Rs. 10-00 per day with

Himachal Pradesh
Jammu and Kashmir

Karnataka . .

Kerala

Madhya Pradesh .
Maharashtra

Manipur . .
Meghalaya

Nagaland
Orissa

Punjab

Rajasthan . . .

Sikkim . .
Tamil Nadu
Tripura . .

meals or Rs. g-00 to Rs. 12:00 per
day according to type of work.

1st Oct. 1977 Rs. 5-25 per day.
No minimum wageshave been fixed so far.
Rs. 3-25 to Rs. 5-60 day ac-

cording to class of operation and
type of land.

2nd October, 1975

15th September,1975 Rs. 6-50 per day for light work and'
Rs. 8 oo per day for hard work.
5-5-1979 Rs. ?00 with customary perquisities
if any.
1st Nov. 1978 Rs. 4 vo to Rs. 5-50 per day accord-
ing to arcas.

1-3-1977 Rs. 50 per day.
2nd Sept. 1975 {a) Rs. 4 50 per day with one
meal or Rs. 5-00 per day

according to operations.

(b) Rs. 5-50 with one meal or
Rs. 6 oo per day according
to operation.

31st Jan. 1978 Rs. 8/- per day.

1st Jan. 1976 Rs. 4-00 per day.

1-1-1979 #Khadi area—Rs. 8&-70 per day or
Rs. 6-70 per day with meals other
areas—Rs. g 70 per day or Rs.
7-70 per day with meals,

1-1-1980 Rs. 6-25 to Rs. 800 according to <«

areas.

Minimum Wages Act, 1948 has not been extended.

15-9-1979 Rs. 5-00 to Rs. 7 oo perday according
to type Of opcrations, except in East
Thanjavur where wage rates have
been fixed under the Tamil Nadu
Agricultural Labourers Fair Wages

Act, 1969.

1-12-1979 Rs. 7:00 per day.

#*The minimum rates of wages in the employment in agriculturc are linked to the Working Class

Consumer Price Index Numbers
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(1) {2)

(3)

Uttar Pradesh , . .

2grd Oct. 1975

Rs. 5-00 to Rs. 6-50 per day accord~
ing to zones.

West Bengal . . . . 30-9-1974 Daily Rate
Basic D.A. Total
Adult : 5-60 2-31 7:91
Child : 1-68 5 -68|

400
(D.A. as on November, 1979)

Andaman & Nicobar Islands
Arunachal Pradesh . .

Chandigarh . . 28-4-1979

Dadra and Nagar Haveli

Dcthi . 1-1-1980
Goa, Daman and Diu . 25-2-1976
Mizoram . . .

tion,
Pondicherry . . 15t May, 1976
Lakshacdwceep . o

18t June, 1976

15th April. 1976

Rs. 5-50 per day.

Fixation of minimum wages is under consideration.

Rs. 7 70 to Rs. 900 perday with
meals or Rs. g-70 to Rs. 11-00-
per day, according to nature of work.

Rs. 5-50 per day .

Rs. g-25 per day.

Rs. 4:00 to Rs. 5-00 per day according
to class of work,

Fixation of minimum wages in agriculture is under considera-

LRs. 3-50 to,Rs. 9-00 per day accord-
ing to areas and nature of work.

. There are no agricultural workers in the Union Territory.

Status of Ayurvedic Degree Holders
ang BAM and S Graduates

1211, SHR] VIJAY N, PATIL. will
the Minister of HEALTH be pleased to
state:

(a) whether Government have
decided to equalise the statug of
Ayurvedic Degree holders and
B.AM. & S, Graduates;

(b) whether Government also pro-
pose to restrict the B.AM & S.
Graduateg to prescribe Ayurvedic
Medicines only; angd

(c) it so0, the reasons therefer,, the
reaction of the BAM & S. Graduates
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI NI-
HAR RANJAN LASKAR): (a) All
BAMS qualifications included in the

Second Schedule of the Indian Medi.
cine Central Council ~ Act, 1970, are
equivalent to an Ayurvedic Degree.

{b) No,

(c) Does not arise,

Truce for Boosting Natiomal Ecomomy

1212. SHRT AMAR ROYPRADHAN:
Will the Minister of LABOUR be pleas-
ed to stateg

(a) whether a deputation of the
All India Organisation of Employers
called on him in the last week of
February this year amd suggested a
two-year truce for boosting national
economy;

(b) if so, what other suggestions
and demands were made by the-
deputation; and
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(c) what is Government's reaction
thereto?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION AND LABOUR
(SHRI J, B, PATNAIK): (a) A deputa-
tion of All India Organisation of Em-
ployers made this suggestion,

(b) Other suggestions related to pay-
ment of minimum bonus, recognition
of trade unions, setting up of indepen-
dent industrial relations commission
and promotion of voluntary arbitra-
tion for the settlement of disputes.

(c) The suggestions are under consi-
deratidon of Government,

Zimbabwe Elections

1213. SHR1 ATAL BIHARI VAJPA
YEE: Will the Minister of EXTERNAL
AFFAIRS be pleaséd to state.

(a) whethe, the “front-line” states
in Africa have criticised the recent
elections in Zimbabwe as being not
free and fair;

(b) if so, whether Government has
received any reports from its repre-
sentatives stationed abroad about the
nature and conduct of these elections;
ang

(¢) it 0, the details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V, NARASIMHA
RAO): (a) The “front-line” states
had criticised certain decisions of the
British Governor but they have wel-
comed the outcome of the electiong in
Zimbabwe.

(b) and (c). Information received
‘4rom our representatives confirms the
broad conclusions of the Common-
‘wealth Observer ‘Group. This Group,
under the Chairmanship of Shri Rai-
eshwar Dayal, noted a number of short-
comings but came fo the unanimous
conclusion that the “electiong upto the
end of polling can be considered to
have been free and fair to thc extent
that it provided an adequate and ac-
ceptable means of determining the
wisheg of the people in a democratic
‘manner.”
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Clearance of Import Cargoes

1215, SHRI FAROOQ ABDULLAH:
Will the Ministey of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether slow clearance of
import cargoes from the sheds is caus-
ing concern to the shipping depart-
ment;

(b) if g0, whether this is acting ag a
deterrent to smooth flow of export
cargoes through the same sheds;

(c) if so, whether this in turn slows
down the loading rate and compels the
ships to stay on the berths for much
longer period;

(d) it so, whether Government
have taken or are considering drastic
steps to improve .he clearance of
impnrt cargoes; and

(e) if so, the details thereof?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI A, P. SHARMA):
(a) There has been, at times, conges.
tion due to slow clearance of import
cargo from some o¢ the major ports.
However, the position has theem
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changing from time to time and from
porg to port.

(b) and (c). For export cargo, special
arrangements have been made to pro-
vide accommodation in transjt sheds
and exports are nbt generally affected
due to slow clearance of import cargo
except at Bombay, Cochin and Paradip
Ports,

(d) and (e). Suitable measures have
been taken by the port authorities and
the Government tg clear the cargo from
the ports as, expeditiously as possible.
Thisg problem of slow clearance of im-
port cargo from the sheds, however,
comes up in a few major ports only
and not in all of them at any particular
time,

Freight Hike

1216, SHRI CHANDRABHAN ATHA-
RE PATIL: Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state;

(a) whether his attention has been
drawn to the News-Item published in
the Economic Times (New Delhi Edi-
tion) of 29th February, 1980 under
caption “A. 1. S. C, ‘NO’ to freight
Hike”; and

(b) if so, the reaction of Govern-
ament to save the interests of the
Shipping Industry?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI A, P, SHARMA):
{(a) Yes, Sir,

(b) The Standing Consultative Com.
mittee on Freight ang Shipping Servi-
ceg constituted by the Government of
India under the Chairmanship of the
Director General of Shipping have
urged the Shippers and the Indian
‘member lines of the India-Pakistan.
Bangladesh-UK/Continent conference
to resume discussions/negotiations
with a view to arriving at mutually
satisfactory agreement on the quality
of service and the frequency of ser-
vices. The Secretary of the Conn-

ference has been requested to con-
vey the strong feeling of the Indian
shippers to the Conference Head-
guarters in London. The Standing
Committee will continue to help the
two sides in their discussions.
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Level Crossing

1218. SHRI HANNAN MOLLAH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
received proposal for construction of
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a level crossing atthe Ludlow Jute
Mill Gate ang a 1/4 Km, Road con-
necting the said gate and Chengail
gtation under Kharagpur Division;
and

(b) what is the time-limit of imple-
menging such a decision?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) No proposa] has been received
from the State Government sponsor-
ing a level crossing at km 28/30
betwean Chengai] and Fulesway Sta-
tions (on Howrah-Kharagpur Sec-
tion)., Ony a representation was
received by the Railway directly in
June 1976.

(b) The proposal for such q level
crossing ig required to be sponsored
by the State Government (Road
Authority) together with an under-
taking to bear the entire cost
involved. As they have not so far
sponsored the proposal, it ig not
possible to say at this stage, when
the leve] crossing would be provided.
There is already a level crossing at
km 29/6 for use of public.

Recognition to Kampuchea

1219, SHRI P. K. KODIYAN: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the guestion of accord-
ing diplomatic recognition to the
People’s Republic of Kampuchea
headed by Heng Samrin has been
examined by Government; and

(b) if so, what decision has been
taken thereon?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The matter
is under consideration of Govern-
ment.
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Sale of Bogus Railway Tickets

1220. SHR1I TARIQ ANWAR: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that cases
regarding sale of false and bogus
railway tickets and railway warrants
by the railway employees working om
certain Railways have come to the
notice of Government;

(b) if so, the detailg thereof and
the number of arrests of railway em-
ployees, it any, made in this comnec-
tion during the last one year; and

(c) the steps taken by Government
to check guch caseg jn other railway
divisions anq to prevent their recur-
rence?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Yes,

(b) The details of the cases during
the last one year from 1st March,
1979 to 29th February, 1980 in which
sale of false and bogus Railway
Tickets and railway warrants by the
raillway employees came to the notice
of the Zona] Railwayg are indicated
below alongwith number of Railway
employees arrested: —

(1) During a vigilance raid at
Buxar station on Tth July. 1979, 5
second-class used railway tickets
were recovered. Disciplinary pro-
ceedings have been instituted
against the Assistant Booking
Clerk.

(2) On 8th July, 1979 wused
railway tickets were recovered
from booking counter of Paine
Junction. GRP/Patna registered a
No. 5 dated 8th July, 1879 under
section 108, 120 (B), 420, 409, 467,
446 and 471, IPC.

(3) On 29th September, 1879 on
information of an Asstt, Coaching
Clerk, an outsider was caught at
Surat Station while handing over
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47 used Railway tickets to the
clerk. Enquirieg revealeg that the
used tickets had been obtained
from g ticket collector of Bombay
Cential on payment of illegal
gratification. On the next day the
Ticket Collector wag also caught
accepting Rs. 20/- from the out-
sider. The Ticket Collector has
been guspended and further neces-
sary action will be taken after
investigation,

(4) During two surprise checks,
one by Commercial Officers of
Danapur Division on 4th Novem-
ber 1979, and one surprise check
by Railway Vigilance on 26th
December 1979, at Patna station of
Eastern Railway, used/spurious
printeq card tickets were found in
the ticket tubes at the booking
counters, CBI registered a regular
case RC No. 24/79 on 28th Decem-
ber 1979 under section 120 (B),
420, 414 and 468 IPC and section 3
of Railway Property (Unlawful
possession) Act and 5(2) read with
5(1) (c) and (d) of IPC Act .The
CBI wulso recovered forged Railway
warrants which were encasheq from
booking counters, in possession of
railway employees. Three Railway
Employees were arrested and sent
to judicia] custody and later on
they were released on bail. The
employees have been placed under
suspension. Further investigation
by CBI js in progress.

(5) On 17th February, 1980 dur-
ing a raid by Eastern Railway
Vigilance branch at Jamalpur book-
ing office a large number of tickets
were recovereq from the booking
counter. Case is under process for
further action.

(6) In February 1980, caseg of
sale of false Railway tickets from
Sadat Railway station of N.E. Raijl-
way to Dadar and Serampur came
to N.E. Railway’s notice. Assistant
Station Master, Sadat station who
wasg considered responsible, was
transferred fron\1 Sadat and placed
under suspension. Police authori-

ties were apprised but no Railway
employee wag arrested, Discip-
linary action against the Railway
employee is under process.

(7) Three complaints regarding
resale of tickets by Railway staff
were received by N. Railway vigi-
lance. Investigation in one com-
plaint dig not revea] anything in-
criminating, Other two complaintg
are under examination.

(c) Frequent surprise checks at
reservation and booking counters ang
on trains are made by the [Vigilance
Branch, and Ticket checking staff of
the Commercia] Branch to detect
cases of irregular trave] on bogus
railway tickets, warrants etc. Special
raids are also conducted by the
Vigilance Organisations in associa-
tion with anti-frauq squads of the
Commercia] Department gnd C.B.IL,
to check such malpractices.

Nafional Minimum Wage for Beedl
Industry

1221, SHR1 B. BALANANDAN:
Wil] the Minister of LABOUR be
pleased to state:

(a) whether Government propose
to take steps for introducing a national
minimum wage for the beedi indus-
try; ang

(b) if g0, when?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LAB-
OUR (SHRI J, B. PATNAIK):
(a) There is no such proposal.

(b) Doeg not arise in view of ans.
wer to (a) ubove.

Upgradation of Posts in Railway
Ministry

1222. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS
be pleased to refer to the reply given
to the Unstarred Question No. 7729
on the 19th April, 1979 regarding
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upgradation of posts in Railway
Ministry and state:

(a) the number of posts, category-
wise instead of Group existing prior
to 1st January, 1973 and at present;

(b) whether it is a fact that posts
in the lower categories are always
swrrendereq to create top posts, the
reasons for reducing 90 Group ‘C
posts and ‘4’ Group ‘D’ posts to create
‘A’ and ‘B’ Group posts; agnd

(c) in what way economy ig achiev.
ed by reducing 8 posts of Additional
Memberg and creation of 5 new posts
in itg place?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) A statement is attached.
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(b) No, Thig hag been resorted to
in extreme administrative exigencies
only. At present surrender of non-
gazetted posts so as to create gazetted
posts is prohibited. The reduction in
the number of Grade ‘C’ and Grade
‘D’ posts is mainly due to the follow-
ing reasons:

(i) Studieg carried out by Staff
Inspection Unit.

(ii) Introduction of the Desk
Officer System ag per policy of the
Government.

(iii) Upgradation of Group ‘D’
posts to Group ‘C’ for improving
promotion prospects for lower cate-
gories of staff.

(¢) By reducing the number of
posts, the Railways have effected a
saving of about Rs, 1,19 700 per
annum.

Scatement
sl o Number of posts
No.
Designation of the post Prior to As on
Upgrada- date
f1ion
(1-1-73)
1 2 - B 3 ""4*
Group “ A’ T B
1 Members . . 5 5
2 Additional Members, .. . . . . . 8+
3 Advisers 3
4 Directors & cquivalent . . . . 21 26
5 Additional Directors & equivalent . . . . 4 28
6 joint Directors & equivalent . . . 55 82
7 Deputy Directors & equivalent . . . 115 1§34
Group ‘B’
8 Section Officers & equivalent . . . . 157 173
9 Grade ‘A’ Stenographers . . . . 13 14
10 Grade ‘B’ Stenographers . . . . . 11 36
Group ‘C’
11 Assistants e e e e 507 467
12 U.D.Cs. t6o 134
13 L.D.Gs .

. . . . 804 292
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H 2 3 4
14 Steno Grade ‘C’ . . . 204 180
15 Steno Grade ‘D’ . . . 131 142
16 Miscellaneous, . . . 408 409
Group ‘D’

17 Record Sorter. . . 9 16
18 Dafiry . . . . . . . . . 82 75
19 jamadars . . . . . . 27 27
20 Selection Grade Peon. . . . 23.
a1 Peon . . . . . . o« e . . . 238 215
22 Mate-Cleaner . 6 6
23 Selection Grade Cleaner. . . 10
24 GCleaner . 52 4’2
25 jamadar Sweeper 2 2
26 Sclection Grade Sweeper.. . . ‘
27 Sweeper 22 £
28 Sclection Grade Farash . . 7
29 Farash ., . . 36 29
30 Waterman. . 4 4
81  Hecad Malies, . . 2 2
32 Malies, . 4 4
33 Garden Khalasies,- . . 9 9
34 Head Rakshaks, e e e e e e 6
35 Sanior Rakshaks.« . . . . 4 4
96 Rakshaks . . . . 10 10
87 Sainiks.. . . e . 18 18
g8 Tale. Khalasis. . . 2

89 Ferro Printer. . . . t t
40 Spongeman . . L t
41  Press Khalasis, . . . . L

42 Tape Splicers . 4 4
43. Assistant Watcher (Intelligence Directorate) . . I .
44 Peon. (Hcalth, Family Planning). . 2 2

*This includes one post of 1) rector (Health) which was re-designated
as additional Member (Health) w,e.f. 81-3-75.
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Target fixed for Family Planning

1228. SHRI RASA BEHARI BEHE-
RA: Will the Minister of HEALTH
be pleased to state what is the target
of Family Planning Programme fixed
for the year 1979-80 for each State
ang the amount estimated to be spent
for achieving the target?

Written Answers 96

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHR1
NIHAR RANJAN LASKAR): A state-
ment showing the State-wise targets
for various family planning methods
and another showing the State-wise
allocation intimated to the Stateyg for
implementing the family welfare
programme are given in statements

I and II respectively.

‘Statement 1
Family Planning Targsts for the year, 1979-80

: %10 State/U,Ts. Sterilisations IUD gsgs g‘el:’ .
! a 3 4 5 6
1 Andbra Pradesh . . 284,000 57,000 102,000 32,700
2 Assam . . . . 67,000 18,000 32,200 10,800
3 Bihar , . . . . 280,000 84,000 150,200 48,200
4 Guijarat . . . . 188,000 57,000 196,000 21,600
5 Haryana . . . . 88,000 26,000 125,000 6,500
6 Himachal Pradesh . 18,000 7,000 11,000 2,700
7 Jammu & Kashmir . . 26,000 12,000 14,100 4,500
8 Karanataka . . . . . 166,000 67,000 79,400 25,500
g Kerala . 117,000 32,000 55,900 18,000
10 Madhya Pradesh . 191,000 58,000 102,200 32,800
11 Maharashtra ¢ 246,000 66,000 128,000 87,700
12 Manipur 6,000 2,600 3,100 1,000
13 Mecghalaya . 6,000 1,800 3,300 1,000
14 Nagaland
15 Orissa . 188,000 40,000 48,000 15,300
16 Punjab 65,000 44,000 122,000 11,100
17 Rajasthan 138,000 62,000 795000 23,800
18 Sikkim. . 250 .
19 Tamil Nadu 282,000 85,000 101,200 32,500
20 Tripura 8,000 2,500 4,400 1,400
21 Uttar Pradesh 472,000 818,000 295,000 81,100
22 West Bengal 221,000 67,000 118,300 38,000
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1 2 3 4 5 6
23 A.N. Islands . 9,000 500 500 100
‘a4 Arunachal Pradesh . 2,500 300 1,400 400
25 Chandigarh /® . . 2,000 1,800 5,000 500
26 D.N. Haveli . . 500 100 500 100
27 Delhi . . . . . 25,000 23,000 135,000 5,900
28 Goa, Daman & Diu . . 6,000 1,400 2,700 Qoo
29 Lakshadw=ep 200 100 800 .o
30 Mizoram 1,600 1,000 1,100 400
31 Pondicherry . . 3,100 1,300 1,300 400
82 M/O Defence N 20,000 5,000 41,000 10,300
93 M/O Railways . . 35,000 ' 9,000 142,000 35,300
34 Comm. Distribution . . . 2,900,000 .
ALr INDiA . . 3,054,050 1,148,900 5,003,100 500,000
Statement II - -
1 2 3
Allr~atiors intimated to State Governments
for imoleriertition of Family Welfare Pro-
gramm~ du'ing 1979-3) 12, Manipur . 27 86
13. Meghalaya ’ . 23 73
S Stit U.T/Agencv *Total Allocation 14 Nagaland 6 90
No (Rs i Likhe
5. Onwa 498-95
. 2 3 16. Puniab . . 281 .68
17 Rajsthan . 406411
t  Andhra Pradesh . 833 22 18 Sikkim . . . 10-54
2 Assam 210 02 19 Taml Nadu . 610°33
13 Bihar . . . 719°34 20. Triputa . 2195
4. Gujarat . . . 62857 21. Uttar Pradesh 1435°31
5. Haryana . . 200 23 22. West Bengal . 532°90
6. Himachal Pradesh 112 35 23. A &N Islands . . 6 16
7. Jammu & Kashmir . 1rr 18 24. Arunachal Pradesh 3 33
8. Karnataka 62075 25. Chandigarh . . 11°37
9 Kerala . . 429 55 26. D & N Haveli , 2 0§
1o Madhya Pradesh 699 66 27 Delhi . . 8y 15
1. Maharashtra . 72090 28. Goa Daman & Diu . 21 46
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1 2 3

2g9. Lakshadweep . . . o g1
go. Mizoram . . . 10 10
g1. Pondicherry . . . 14 78

#*#Allocation are for Family Planning
and Maternal and Child Health Services
together.

Natiena] Highways in Madhya Pradesh

1224. DR, VASANT KUMAR PAN-
DIT: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the total amount sanctioned dur-
ing 1978-79 for the development of
National Highways in  Madhya
Pradesh;

(b) whether it is a fact that Bom-
bay-Agra Roaq particularly between
Bhopal-Indore needs heavy repairs;
and

(¢) if so, the action taken by the
Central and State Governments to im.
prove the conditions of Highwayg in
Madhya Pradesh?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P
SHARMA): (a) Rs. 556 lakhs.

(b) and (¢). The Bombay-Agra
Road (National Highway No, 3)
passes through Indore, Dewas, Biaora.
Guna  Shivpuri and Gwalior in
Madhya Pradesh. Bhopal does not
fall on this route. It is not a fact
that this National Highway needs
heavy repairs. However, normal
maintenance and repair requirements
of thig Nationa] Highway are being
duly taken care of. The Central
Government ig responsible only for
the National Highways in Madhya
Pradesh. New improvement works
worth about Rs. 22 crores are pro-
posed to be sanctioned on these Na-
tiona] Highwayg in addition to an
expenditure of about Rs. 8 crores vn
their maintenance during the Sixth
Plan period.
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Coal Movement to Gujarat

1227, SLH'RI R. P. GAEKWAD:
Wi]] the Minister of RAILWAYS be
pleased to state:

(a) whether it 15 a fact that coal
movement to industrial units in Guja-
rat, particularly Ahmedabaqd is “extre-
mely poor”;

(b) whether it is a fact that gs
against the monthly sponsoreq quota
of 72 rakes of coal for industrial con-
sumption in the city of Ahmedabad,
the railways have allotted only 28
rakeg in January, 1980 and only 11
rakes have come in during February,
1980;

(c) whether Governmept are aware
that for want of coal, some industrial
units are facing closure while many
have a hand-to-mouth stock posi-
tion;

(d) whether Government are aware
that due to scarcity of diesel, coal
movement by road is hampered badly
to a “very critical” position; and

(e) if so, the measures taken to
allot and move maximum number of
coal rakes to industrial consumers of
Gujarat expeditiously?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):

(a) Total movement of coal to
Gujarat improved to 662 wagons
per day in February 80 from 624
wagong per day in January 80 al-
though movement to Ahmedabad
area was less in February as com-
pared to earliep months.

(b) In January 1980, 30,6 rakes
were allotted for Ahmedabad area
against a programme of 69 rakes. 17
rakes were allotted in February
1980 against a programme of 71 rakes
for giving preference to movement
of coal to Power Houses,

(c) Occasional reports are receiv-
ed regarding scarcity of coal from
Gujarat as well as from other States.

(d) Similay reports are received
from various States including Guja-
rat.

(e) Action has been taken to step
up coal loading for consumerg in
Gujarat State as well ag for other
States within the overall increased
coa] lvading now taking place. -

National Plan to combat TB, in Hill
anqg Desert Areas

1228. SHRI SATISH AGARWAL,
Will the Minister of HEALTH be
pleased to state:

(a) whether Government have
eonsidered to evolve a national plan to
oombat T.B. in hill and desert areas
where the incidence of the disease is
very high;

(b) whether it is also a fact that the
present effort to control and eradicate
T.B. jg concentrated only in cities; and

(c) if so, what are the present Cen-
tral Schemes that are operating in
these areas with particular reference
to Rajasthan afid what financial help
is being made available to State for
this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NTHAR RANJAN LASKAR): (a)
The National T. B. Control Pro-
gramme includes hilly and desert
areas also. There is no evidence to
suggest that the incidence of T. B.
disease is very high in these areas.

(b) No. The main aim of the
National T, B. Control Programme is
to extend the contro} facilities to the
rural areas of the country.
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(¢) BCG Vaccine is being supplied
entirely at the eost of the Central Go-
vernment for providing protection to
inants, Also anti-T.B. drugs are
being provided free by the Central
Government to Voluntary Bodies run-
ning T.B. Clinics.

Under the National T.B. Control
Programme, cost of which is now
shared 50:50 between the Central and
the State Governments, the following
assistance is being provided during
1979-80 to Rajasthan;

(Rs. in lacks)

1. Supcly of Anti-T.B. Drugs

to the State T.B. Centres R+ 4 50
2. Supply of material &
equipments from Inter-
national Agencies Rs<. 0 20
Total Rs. 4 70

Al] the 26 Districty in Rajasthan
have got fully equipped T.B. Clinics.

Officials of Ministry of External Affairs
who have leased out their Houses to
Foreign Missiong

1229. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that some
officialg of hig Ministry haye leased
houses, owned by them or their de-
pendents to foreign missions or their
officials;

(b) whether a list of such officials
with names and designations of the
tenantg and the rents received ig com-
piled;

(c) if so, the detailg thereof; and

(d) whether these officials are in
occupation of Government accommo-
dation?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) to (d). The requisite information
ig being collected and will be laid on
the Table of the House.
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Wagen Repair Werkshop

1230, SHR1 P. RAJAGOPAL NAI-
DU: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have
decided to start a wagon repair work-
shop at Renigunta; and

(b) if so, whether the work has
started? N

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) and (b). There is at present no
proposal to set up a Wagon Repair
Workshop at Renigunta. However, a
Scheme for setting up a Carriage Re-
pair Workshop at Tirupati (near Reni-
gunta) on the South-Central Railway
has been approved and included in
the Railway’s Works Programme for
1979+80. The preliminary work oon-
nected with construction of the
Workshop has been started.

Visit of Hungarian Foreign Minister

1231. SHRI SUBHASH CHANDRA
BOSE ALLURI. Will the Minister of
EXTERNAL AFFAIRS be pleased to
state .

(a) whether Hungarian Foreign
Minister visited India in February,
1980 and discussed on various subjects;
and

(b) if so, gubjectg discusseq during
hig visit and results thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). Yes, Sir. During
his stay in Delhi the Hungarian
Foreign Minister called on the Presi-
dent and Prime Minister and held
official talks with the Minister of Ex-
ternal Affairs, He also called on the
Ministers of Commerce, Energy and
Finance. During the talks a broad re-
view of bilateral economic relations
wag made and the current internation-
al gituation wag discussed. The Hun-
garian Foreign Minister gave an ac-
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count of the current strains being im-
pogsed on Detente and also expressed
hjs country’s continuing jinterest in
the further consolidation of the pro-
cesg of Detente.

Fast Trains on New Delki-Itarsi and
Itarsi-Dadar Reutes

1232. SHRI N, K. SHEJWALKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) what were the fast trains on
New Delhi-Itarsi and Itarsi-Dadar
Routes on 1st January, 1950, 1st Jan-
uary, 1960, 1st January, 1970 and 1st
January, 1980 specifying train numbers
and names if any; and

106
(b) how time eapecity ig determineq

and how much it wag on the routes
mentioned in Para (a) above and also
on the dates mentioneg above?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) A statement is attached.

(b) The gsectional capacity is worked
out by actual charting of train-paths
on a master chart by plotting the
paths of Mail Express, Passenger and
Goods trains. The line capacity avail-
able on different sections of the frunk
route mentioned in (a) above, except
for Bombay-Kalyan which is a subur-
ban section  is indicated in statement
attached.

Statement

Fast trains on New Deglhi Itarsi and Itarsi-Dadar Routes.

(a) Following were the fast trains on the New Delhi-Itarsi and [tarsi=Dada:r Routeson 1st

Jan., 1950, 15t Jan , 1960.,

1st Jan., 1970 and st Jan , 198n,

Neuw Dclhi-[tarss Route

Tta-si-Dadar Route

15/ Jan , 105> /6 Punjab Mail

[S IS e

Ist Fn 1o 5/6 Puniab Mail

Janata Express

"0 0 uosbwowN-

-

{st Fan. , 1970

[ R e

197/198 Amritsar Exp.

. 49/50 Grand Trunk Express
g/4 Fro ter Mail

. 19/20 BB & CT Express

57/58 Pathankot Express
»5/16 Grand Trunk Fxp.
21/22 Dakshin Express

17/18 Macras-Delhn Janata
3/4 Frantier Mail

63/64 Toofan Express

23/24 Delhi-Romrbay Central

5/6 Punjab Mail

57/58 Amritsar Express

. 15/16 G.T Express.

. 21/22 Dakshin Express
17/18 Madras-Delhi/Janata
. /4 Frontier Mail

5/ Punjab Mail

197/198 Amnitsar Express
7/& Calcutta Mail

27/28 Allahabad Expres«
20f30 Nagpur Fxpress
1/2 Calcutta Mail

5/6 Punab Marl

57/58 Pathankot Fxpre:s

7/8 Calrvtta Mail

27/28 Kashi Express

1/2 Calrutta Mail

20/30 Howrah Bombav Fx{ rres
via Nagpur.

. 25/26 New Delhi-Bombav, .
Central Bi-weeklv A C Express
. 19/20 Dehradun Express,

. 33/31 Tndore-Bilaspur Exp.

5/6 Punijab Mail

57/58 Amritsar Express

7/8 Calcutta Mail

27/28 Varanasi Express

41/42 Bombay-Alls habed-H(wiy
Fxpress
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A}

New Delhi-Itarai Route

1tarsi=-Dadar Roxte

12.
13.
1.
2.
3.
4.
5.
6.

18t Jan. 970, .

7.
8.

9.

10.

1I.

19.
20.

21,

22.

23.
24.

2
27.

. 63/64 Toofan Express

. 79/%0 Taj Expre:s

. 77/48 Utkal Express

. 23/24 Delhi-Bombay Janata

Express

. 25/26 A.C.. /Puschim Exp.

19/2~ Dehradun Express
35/36 Bilaspur-Bhopal Exp.

5/6 Punjab Mail
57/58 Amritsar Exp.
r21/122 T.N. Express
123/124 A.P. Express.
125/126 K.K. Express

15/16 G.T. Express
17/18 Janata Express

137/138 Chhattisgarh Express.

131/132 H.Nizamuddin—
Mangalore J.J.
Express.

177/178 Pune-Jammu-Tawie-
Jhelum Express

21/22 New Dethi-Hyderabad
Exp.

. 3/4 Frontier Mail

. 7/8 Toofan Express

. 79/80 Taj Express

. 25/26 A.C. [Pasthim Exp.

. 2g9/24 Ferozepur-Bombay
Central Janata
Express

. 181/182 Sarvodaya Exp. (bi-
weekly

. 15t/152 Rajdhani Exp.
weekly)

19/20 Dehradun Exp.

171/172 Jammu=-Tawi-Bombay
Central Express

143/144 Kalinga Express
(Weekly)

77/78 Utkal Express. (Four
times a week)

149/150 Q 1tab-Narmada Exp.
1%5/166 Sabarmati Exp.
. 83/34 Indore-Bilaspur Exp.
. 35/36 Bilaspur-Bhopal Exp.
115/116 L\écknow-Bombay

XP.

(bi-

1/2 Calcutta Mail
39/40 Dadar-Nagpur Exp
29/30 Howrah-Bombuy Exp.

5/6 Puujab Mai'

57/=8 Amritsir Exq.

27/28 Varanisi Exn.
41—170/42—169 Bombay
Howrah -Bhagalpur Express

t1=/116 Bombay-Lucknow Exp.
1/3 Bombay-Howrah Mail

177/178 Jtelum Express

83/84 Maharashtia Exp.

145/146 Ahmadabad-Madras
Weekly Express

133/134 Howrah-Ahmadabad
Express (4 times a weeh)

39/40 Dadar-Nagpur Exp.

59/60 Gitanjuli Exp ess

1/2 Calcuttz-Bombay Mail uia
Allahabad

201/202 Panchavati Expiess
29/30 Howrah-Bombay Exp.

0t e ST 8 G e i ——— ———— it
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Statement

Lire capatity on Bombay-New Delki- Trunk Route via Itatsi.

Chartered capacity on the Bombay-New Delhi Trunk Route via Itarsi.

Section As on As on As on As on

1-1-50 1-1-60 1-1-70 1-1-80
Kalyan-Igatpuri . . . . g1 34 5 82 35
Igatpuri-Manmad . . . . 27 32 35 35
Manmad-Nandgaon 315 43 4)
Nandgaon-Jalgaon . . . . 27 34 41 41
Jalgaon-Bhusaval . . . . . 40 54 54
Bhusaval-Itarsi . . . . 23 26 35 37
Itarsi-Bhopal . . . . . 15 § 185 27 24
Bhopal-Bina . - 16 20,5 36 4!
Bina-Jhansi 14°5 18] 21 41
Jhansi-Agra . . 13 5 175 19 36
Agra-Mathura . . . 16 5 20 § 26 44
Mathura-Palwal . . 18 5 34 39 48
Palwal-Tughlakabad . . . . 18 5 34 39 58
Tughlakabad-Nizamuddin N.A. 39 48 50
Nizamuddin-Tilak Bridge . . . N.A. 39 48 57
Tilak Bridge-New Delhi, . . . N.A. 30 63 68
Raniganj Sector Rake Consumers (c) if s0, the factors that have

1233, SHRI K. P. SINGH DEO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government’y attention
has been drawn to the newg item in
the Economic Times dated 2-2-80 that
in Raniganj Sector rake consumers of
sieam coal are getting their eoal Yor
January, 1979 and hence there is a
serious backlog of one year;

(b) whether it is also a fact that the
carry forwarq facility given to rake

tonsumerg have been withdrawn and
if g0, when; and

brought about the present situation
and steps being taken to remedy the
situation?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Yes. But acceptance of month-
wise programmes from various indus.
tries/consumers and keeping the steam
coal programmes pending til] allotted
are mere procedural matters having
no effect on actual movement of coal
on a day to day basis.

(b) No.
(c) Doed not arise.
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Ruspy of Trafic on Moghalsarai gnd
Varanasi G.T, Read

1234. SHRI ZAINUL BASHER: Will
the Mijnister of SHIPPING AND
TRANSPORT be pleased to gtate:

(a) whether Government are aware
of the heavy rush of traffic of heavy
vehicles passing through Moghalsarai
and Varanasi on G.T. Road resulting
in traffic jam for hours and increase
in the number of accident; ang

(b) whether there ig any scheme of
by-passing these towns and what is
the progress in this regard?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) and (b). Construction
of byepass avoiding congested towns
of Varanasi and Moghalsarai, with a
bridge over river Ganga, has been in-
cluded in the programme of new
works for improvement on National
Mighways drawn up for 1978—83 Plan
period. Preliminary investigations and
surveys for the entire project have
been authorised to enable the State
Government to prepare the project
estimate. Investmenmy decision will be
taken gubject to priorities and finan-
cial constraintg when the project esti-
mates are available.
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Change in Name of Station Ghorawadi

1237. SHRI R. K. MHALG1: Wi
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have
received any representation from the
President of Talegaon Dabhade Nagar
Parishad, Telegaon Dabhade, District
Pune (Maharashtra) requesting Gov-
ernment to change the name of station
‘Ghorawadi’ (on Pune-Bombay line)
to ‘Yashvantnagar’ in the last week of
April, 1979 or in the 1st week of May,
1979; and

(b) if so, what decision Government
have taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C, K. JAFFER SHARIEF):
(a) No. oM

(b) Does not arise,

Representation from Station Masters’
Association, Ahmednagar

1238. SHR1 R. K, MHALGI: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government have
received any representation from
Station Masters’ Association, Ahmed-
nagar Branch (Solapur Division)
Maharashtra in March, 1979,

(b) if so, what are their demands;

(¢) what action Government have
taken in thig regard; and

(d) if no action has been taken so
far, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Yes.

(b) The main demand relates to fixa-
tion of seniority of Station Masters of
Dhond-Manmad Section which was
merged with Bhusaval Division on
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2nd October, 1866 and now merged
with Sholapur Division on 2nd Octo-
ber, 1977.

(c) and (d), The demand has been
considered by the Central Railway
Administartion in accordance with the
extent rules/orders and the position is
also being advised suitably to the
concerned staff through Divisional
Railway Manager, Sholapur.

Promotion of Semior Unqualified
Stafy

1239. SHRI KRISHNA CHANDER
HALDER: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it js a fact ‘hat the
senior unqualified staff to be promot-
ed against 25 per cent quota could not
be promoted as Clerk Grade I from
28th September, 1978 due to delay in
taking suitability test by the S.A.O.
Foreign Traffic Accounts Office Wes-
tern Railway, Delhi; and

(b) if so, the reasons for the delay
and the steps taken by Government
to promote the employees from the
date of actual vacancies?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C, K. JAFFER SHARIEF):
(a) Yes.

(b) As these promotions had to be
made against vacancies that arose due
to review of cadre, which could not
be anticipated, a selection could be
held after the vacancies were known.
Since the promotion could be made
only after selection, these cannot have
retrospective effect,

Buses under State Transport
Authority in Andaman and Nicobar
Islands

1240. SHRI MANORANJAN BHAK-
TA: Will the Ministe rof SHIPPING
AND TRANSPORT be pleased to
state;

(a) how many buses are held by
State Transport Authority in Andaman

and Nicobar Islands, Tehgil-wise, and
out of that how many are under ope-
ration, Tehsil-wise; and

(b) what is the total expenditure
incurred during the last 3 years for
purchase of gpare parts for buses and
cost of new buses procured during
this period?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA) : (a) The number of buses
held by State Transport Authority in
Andaman & Nicobar and number of
buses under operalion Tehsil-wise are
as under:—

Name »f Tehail  No of buses No. of
buses under
opsration

1 S uth Andaman 59 23
2 R‘ngat . 6
3 D ratang . t I
4 Muayabunder 2 2
5. Dichipur
6. Little Andamau b
7 Car Nicobar . 2
8. Katchal . 1 1
9. Camphrll Bay 2 z
Total : 75* 38
*#(Qut of this 13  buses have been con-
demned and  withdrawn from  scr-
vice and 24 buses are under major
repairs).

(b) The total expenditure incurred
by Andaman & Nicobar Administra-+
tion during the last three years, for
purchase of spare parts for buses and
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«cost of new buses procured, are a#
under :—

Years Cost of Cost of
spare parts new buses

Rs. Rs.
1976-77 . 5,52,000 15.93,567
1977-78 . 5,40,000 16,35,000
1978-79 . 6,74,774 16,06,394

Puy Scaley of Laboratory Assistants
in Andaman and Nicobar Islands

1241. SHRI MANORANJAN BHAK-
“TA. Will the Minister of HEALTH
be pleased to state.

(a) whether it is fact that ILabo-
ratory Assistants of the Medica] De-
partment in Andaman and Nicobar
Islands are getting less scale of pay
than their counterparts working in
the Education Department;

(b) whether Andaman and Nicobar
Administration made number of refe-
rences to Government of India for
upward revision of the scale similar
to those working in Education Depart-
ment; and

(c) it so, the action taken by Gov-
ernment{ and if not, the reason; there-
of? ' i-1

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR). (a) Yes.

(b) and (c). The proposal received
from the Andaman and Nicobay Is-
lands Administration wag examined
in consultation with the Ministry of
Finance but could not be agreed to.

Poor Medical Facilities in AndamAp
and Nicobayr Islandg

1242. SHRI MANORANJAN BHA-
KTA: Will the Minister of HEALTH
be pleased to state:

(a) whether Government of India
are aware of poor medical facilities
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prevailing throughout the Andaman
agd Nijcobar Islands regarding lack
of gadequate specialists, medicines,
hospitals, dispensaries etc.;

(b) if so, the action Government

contemplate to take for the people of
that far flung Union Territory; and

(c) the action which Government
have taken or propose to take to
provide mobile dispensary for the
Territory which is g long pending
demand of the people?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) and
(b). Although Hospital/Dispensaries
are in existence in almost all inhabited
Islands, yet due to communication
difficulties, scaterred population in
different Islands and shortage of Medi-
cal Officers there appears to be scope
for further augmentation of existing
medica] facilities in Andaman and
Nicobar Islands. Three medical spe-
cialists have joined recently and four
more are expected to join shortly. No
shortage of medicines has been report-
ed from any place in the Islands so far.
The U.T. Administration have made
provision in the Sixth Plan to provide
medical coverage to remote areas as
well as expansion ¢f existing medical
facilities. -

(¢) There is a proposal to provide
mobile dispensary at Katchel (Nicobar
tribal area) during Sixth Plan,

Smo-Iudian Relatiens

1243. SHRI MANORANJAN BHA-
KTA: Will the Minister of EXTERNAL
AFFAIRS be Pleased to state:

(a) whether Government nropose
to have bilatera] talks about common
interest with China in view of the
Chinese Arms assurance to Pakistan;

(b) whether Government propose
to send a goodwill Mission to China
for further normalisation of India-
China relations; and

(c) it so, the detailg thereof?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) In the light of recent re-
ports about the increaseq Chinese arms
supplies to Pakistan, the Chinese
"Charge d’ Affairs was requested on
2-1-80 to convey to his Government,
our concern and conviction that such
actions would only heighten tension in
the region while resulting in a slowing
down of the proc®ss of normalisation
of relaticns between India and Pakis-
tan. The response of the Chinese Govt.
is that their assistance to Pakistan
was not directed against India and
they hope that India—Pakistan and
India—China relations would improve.

(b) and (c). The Government keep
‘under constant review the most appro-
priate means of normalizing relations
»ywith China on the basis of cur prin-
ciples and interests.

Visit of Indian Delegation to Saudi
Arabia, U.AE, Kuwait ang Iran

1244, SHRIMATI MOHSINA KID-

WAT: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a high leve] delegation
visited Saudj Arabia, UAE, Kuwait
and Iran to have in-depth discussion
on many a concreie proposals for
economic and technical collaboration;

(b) if so, the achievements made in
these four countrieg in this context;

(c¢) whether the Afghanistan situa-
tion also came in the discussions; and

’(d) if so, the results thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). A delegation con-
sisting of members of the Inter-Minis-
terial Task Force for Indo-Saudi Eco-
nomic and Industrial Cooperation led
by a Secretary in the Ministry of Ex-
ternal Affairg visited Saudi Africa from
February 16 to 20, 1980, to hold in depth
discussion on many concrete proposals
for economic and technical coopera-
tion. They visited Kuwait, UAE,
and Iran for exchanging views on
“bilateral cooperation and the develop-
ments in the region.

A number of significant proposals.
such as the possibility of establishing
joint ventures for production of ferti-
lizey and chemicals, construction of
a sponge iron plant, construction ot
refineries, training of Saudi personnel
in India, export of manpower by
India for Saudi development plans,
were discussed with Saudi authorities.

In the UAE, among other subjects,
the impact of recent UAE regulations
on Indians presently employed/resi-
dent there was discussed.

During the visit to Tehran, possi-
bilities of increase in bilaleral trade,.
training of Iranian nationals in Indian
institutes as well as Indian involve-
ment in industrial and develcpment.
projects in Ifan were diScussed.

(¢) and (d). Therée was an exchange
of views with the representatives of
the Governments of these countries on
the situation in the region. India’s
approach towards do using the situa-
tion and its ultimate peaceful solution
wag expiained and these discussions
have resulted in a greater understand-
ing of India’s policy and perceptions.

D.T.C’s Complaint Centreg

1245. SHRI K. A. RAJAN: Will the-
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whethey Government’s attention
has been drawn to the report appear-
ed in Patriot dated 9th February, 1980"
regarding D.T.C’s Complaint Centres;
and

(b) if so, the facts thereof and
Government’s reaction thereto?

THE MINISTER ~ OF SHIPPING"
AND TRANSPORT (SHRI A . P.
SHARMA): (a) Yes, Sir.

(b) As a part of its continuing efforts
to render better service and satisfac- .
tion to commuters the D.T.C. launched,
a drive between 1-2-80 to 10-2-80 whenv
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officers and  supervisory staff were
posted during peak hours in the morn-
ing ahd evening on heavy loading
points to regulate the traffic and take
cther steps to ensure that on the spot
attentiont was paid and remedial
actions taken in respect of complaints
of commuters, This drive was duly
pubiicised by issuing a press release
so as to enable commuters to take
advantage of it and give their advice
and suggestions in the matter and also
to seek redressal of their legitimate
grievances.

Accordingly the officers deputed for
this purpose have manned the specifi-
ed time-keeping booths during this
drive and they have attended to the
complaints cf the commuters as came
to their notice. The time-keeping
booths specified in press release are
clearly identifiable by the general
public and any commuter with any
complaint could have easily approach-
ed the officer on duty. From the fact
that a number of written complaints
have been received by the officers
posted at such time-keeping booths,
it 1s clear that the commuters have been
able to take advantage of this arrange-
ment made by the D.T.C.

Enquiries made from the officers who
were posted at the Shahdara Terminal
during the duration of drive have re-
vealed that on the morning of 8th
February the cfficer on duty was con-
tacted at a time-keeping booth at
Shahdara Terminal by a reporter of
the Patriot who made verbal enquiries
about the arrangements made and also
the procedure about registration of
complaints of commuters. This was
duly explained by the officers on
special duty.

There was however, no ccmplaint
from “a young college girl” as alleged
in the press report as no such girl
approached the officer on duty who
was available. From the report it
appears that the complaint was mis-
guided by some unidentified and un-
authorised person.

MARCH 20, 1980

Written Answers 124

Closure of Standard Fiour and Oil
Mill (P) Limited, Vidisha, M.P.

1246. SHRI K, A, RAJAN: Will the
Minister of LABOUR be pleased te
state:

(a) whether Government have re-
ceived any representation dated the
18th February, 1980 from the Oil &
Flour Mil] Mazdoor Sabha Gan)basoda.
District Vidisha, M.P.;

(b) whether Government ar2 aware
that the Standard Flour & Oil Mill (P)
Limited 15 being mismanaged and is
closed for the last three monmths;

(¢) whether it ijs a fact that the
management have violated all labour
lawg in relation to conditiong of
work, employment, etc.; and

(d) if so, whether any enquiry will
be made and the steps taken to see
that the Mill starts working?

THE MINISTER OF TOURISM &
CIVIL AVIATION AND LABOUR
(SHRy J. B. PATNAIK): (a) Yes,
Sir,

(b) to (d). Industrial relations re-
lating to the Standard Flour & Oil
Mill (P) Limited (M.P.) fa]} in the
State sphere and comes within the
jurisdiction of the Government of
Madhya Pradesh which is the ap-
propriate Government in this respect
under the Industrial Disputes Act,
1947.

According to the information made
available by the Government of
Madhya Pradesh there was no closure
of the mill at any time. Some
workers were, however, laid off in
January, 1980, But the mill jg re-
ported to have resumed ful]l working
with effect from 17-2-80.

While an enquiry regarding the
allegations made by the Oil & Flour
Mill Mazdoor Sabha on the violationg
of Labour Laws is being ordered b)’
the State Government, the factory
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according to the State Government’s
Teport is already paying bonus as
well ag wages fixed under the Mini-
mum Wages Act,

Shortage of Ayurvedic Medicines in
CGHS Dispensaries

1247. SHR! K. MALLANNA: Will
the Minister of HEALTH be pleased
to state: .

(a) whether it is g fact that there
ig constant ghortage of Ayurvedic
Medicines in the CGHS dispensa-
ries and beneflciaries have to pur-
chase the same from the open mar-
ket without the facility of reimbur-
sement of cost; and

(b) if so, the stepg being taken
to improve the position and glso ex-
tend facility for local purchase if it
is not available in the store?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
(SHRI NIHAR RANJAN LASKAR):
(a) and (b) No, Sir. There is no
shortage of Ayurvedic medicines in
the CGHS Ayurvedic dispensaries.
In case where any medicine tempo-
rarily goes out of stock, the bene-
ficiaries are given substitutes in place
of prescribed medicines. Medicine
prescribed by Ayurvedic physicians
if not available in Ayurvedic dis-
pensaries and C.GH.S. Ayurvedic
Store are invariably procured through
local purchase ang supplied to the
beneficiaries The beneficiaries are
not required to purchase the prescrib-
ed medicines from the open market.

Delhi Circular Railway

1248. SHRI DHARAM DASS
SHASTRI: Will the Minister of
RAILWAYS be pleased tp state:

(a) whether it is a fact that there
wag a plan to double the circular
railway line in Delhi;

(b) if so, to what extent that plan
has been implemented and the time
by which the full length of circular
line would be doubled; and .

(c) the steps taken or proposed to
be taken to expedite the construction
of remaining portion of circular rail-

way? ﬂ'

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes.

(b) and (c). The section between
Lajpat Nagar to; Brar Square has
been doubleq to meet the require-
ments of goods traffic. The proposal
for providing a double line between
Brar Square and Dayabasti and
Lajpat Nagar—Okhla has been
approved in 1980-81 budget, as part
of phase doubling between Panipat
and Ambala. Depending on the
availability of funds and relative
priority for various doubling works,
the work of doubling of Delhi. Avoid-
ing Line portions is expected to be
completeg in about 2 years time.

Appointment of Substitutes in
Dhanbad Division

1249, SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased
to state:

policy in respect
substitutes in

(a) what is the
of appointment of
Railway;

(b) the total number of substitutes
appointed Department-wise in Dhan-
bad Division during 1978 and 1979
and the groundg for such appoint-
ment;

(c) details of appointment of the
sons of Gangmen, Keymen and
Mateg on the ground of retirement in
Dhanbad Division during the said
period; and

(d) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Sub-
stitutes are engaged on regular scales
of pay and allowances against vacan.
cies of Class III and IV categories
where it is not possible to fil] ‘the
posts from existing leave reserve,
The substitutes as far as possible, are
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drawn from p panel of suitable candi-
dates selecteq for Class III and IV
posts, Substitutes in Clasg IV are
screened for regular absorption by
Screening Committee,

(b) to (d). The information is be-
ing collected and will be laid on the
Table of the Sabha,

Kakinada Port

1250. SHRI KUSMA KRISHNA
MURTHY: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government are con-
sidering the need for making Kaki-
nada Port as a major one:; and

(b) whether Government have
realised the enormous growth of
transport through Kakinada Port?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) There is no proposal
under consideration for declaring
Kakinada Port as a major Port.

(b) Government are aware of in-
crease in traffic at the Port. Kaki-
nada being a minor Port, the execu-
tive responsibility for its develop-
ment restg with the State Govern-
ment,

Shortage of Life Saving Drugs in
Government Hospitals

1251, SHRI AMAR ROYPRADHAN:
Will the Minister of HEALTH be
pleased to state:

(a) whether it is a fact that Central
Government hospitals are facing
shortage of life saving drugs through-
out India; ang

(b) if g0, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
and (b). Except for occasional short.
ages for limited periods in the case of
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some such medicines as may be in
general short supply in the market,
there is no shortage of drugs in
Central Government hosgpitals. When-
ever reports of shortages are receiv-
ed the matter is taken up with the
manufacturers for suitable remedial
action,

US.S.R, New Dimension to India’s
Growing Technical, Economic and@
Commereial Cooperation

1252. SHRI SHIV KUMAR SINGH:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Soviet
Deputy Prime Minister on his recent
visit to India offered USSR new
dimension to India’s growing techni-
cal, economic and  commercial
cooperation;

(b) if so, the details of the collabo-
ration outlined ag a result of de~
tailed discussion with Indian repre-
sentatives; and

(c) the extent to which such
collaborationg will be beneficial to
India?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA

RAO): (a) to (c). The
recent visit of Mr. Arkhipov,
Deputy Prime Minister of

the USSR and Co-Chairman of the
Indo-Soviet Juint Commission for
economic, Scientific and Technica} Co-
operation was primarily a goodwill
visit for the purpose of participating
in the celebrations marking the
25th Anniversary of Indo-Soviet
Economic cooperation. The opportu-
nity of his presence in India was
availed of to review broadly the
tasks undertaken in diverse flelds
by the Indo-Soviet Joint Commission
during which the Deputy Prime’ Mi-
nister of the USSR had offered the
assistance of his country in expanding
the trade, economic, technical and
scientific cooperation between India
and the USSR.. No specific area
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of collaboration was identified dur-
ing these discussions, Nor was it
the intention to do so.

Increasing Rate of P.F, Contributions

1253. SHRI M. RAM GOPAL
REDDY: Will the Minister of
LABOUR be pleased to state:

(a) whether there is any proposal
under consideration to enhance the
current rate of Provident Fund
contributions from 6.25 per cent to 8
per cent and from 8 per cent to
10 per cent;

(b) if so, the reasons therefor;

(c) whether All India Organisation
of Employees have questioned this
enhancement; and

(d) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHRI J. B. PATNAIK):
(a) There is no such proposal at
present,

(b) Does not arise.

(c) Representations were received
from some Organisations of emplo-
yers requesting that the rates of
contributions may not be enhanced.

(d) As mentioned at (a) above,

sbresently there is no proposal to en-
hance the rate.

Unemployment Allowance by States

1254. SHR1 CHITTA BASU:

SHRI HANNAN MOLLAH:
SHRI CHANDRAJIT YADAV:

Wil] the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that

severa] State Governments have in-’

24 1S5

troduced schemes for the benefits of
the unemployed;

(b) if so, the names of the States
and details of the schemes intioduced
by them;

(c) whether any financial assistance

has been sought for by these States
from the Centre; and

(d) if so, the response of Govern-
ment thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHRI J. B, PATNAIK)
(a) Yes, Sir.

(b) Available information regard-
ing the State Governments which
are implementing unemployment be-
nefit schemes anq the awvailable de-
tails of such schemes are given in
the enclosed statement.

(¢) and (d). The Government of
Punjab had requested in January,
1979 for the grant of a subsidy to the
extent of 50 per cent of the expendi-
ture on their “Unemployment Allo-
wance Scheme.” This request was
not acceded to.

Statement

Unemployment Benefit Schemes of
State Governments

West Bengal

In West Bengal, unemployed per-
song aged 18 to 58 years who are re-
gistered for 5 years or more with
an Employment Exchange in Waest
Benga] and whose family income
does not exceed Rs. 500/- p.m. are
paig an unemployment assistance of
Rs. 50/- pm. Those who receive
unemployment allowance are expect-
ed to participate in any work|pro-
gramme|scheme sponsored by the
State Government, Thege persong
will be paid an amount of Rupees
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two hundred per annhum as ad-di-
tional remuneration for such partici-

pation.
Punjab

In Punjab, Unemployment allow-
ance ig paid to the educated un-
employed person who have heen
registered with the Employment Ex-
changes in the State for a period of 5
Yyears or more on or after 1st April,
1978. While matriculates are paid
Rs. 40/- pm. graduates and post-
graduates are paid Rs. 50/- p.m.

Maharashtra

The Government of Maharash-
tra initiated in January, 1979, a
scheme of financial assistance to the
educated unemployed. Under the
scheme, (a) unemployed graduates
and SSC diploma holders who passed
their SSC as well as their higher
examinations from institutions in
Maharashtra and who have been on
the live register of employment ex-
changeg in Maharashtra for 5 years
or more (4 years in the case of per-
sons belonging to Scheduled Castes/
Tribes, Nomadic Tribes or Vimukta
Jati), are provided part-time work
of such duration and nature as to
enable them ts earn Rs. 100/- p.m.
(b) unemployed SSC holders aged 21
to 30 who passed their examination
from a Schoo] in Maharashtra and
who remaineq on the live register of
employment exchanges in Mahara-
shtra for 3 years or more (2 years in
the case of persons belonging to
Scheduled Castes/Tribes, Nomadic
Tribes or Vimukta Jati) are paid
Rs. 100/- per year to enable them to
cover part of the expenses they may
incur while seeking employment.

The State Government have also
been ijmplementing an “Employment
Guarantee Scheme” which is meant
to make effective provision for secur-
ing the ‘Right to Work’ by guaran-
teeing employment to all adult per-
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song who volunteer to do unskilled
manual work in the rural areas in
the State of Muaharashtra. The
scheme envisages providing work to
any person demanding work within
15 days of such a demand, In the
event of failure to provide work to
such persons, the scheme envisages
payment of an unemployment allow-
ance. The scheme has recently been
given a statutory backing.

Gujarat

Government of Gujarat provide
“retention allowance” to the educated
unemployeq registered with the em-
ployment exchanges who satisfy the
following conditions:

(i) The annual family income of
the applicant should be less than
Rs. 4800/-.

(ii) Applicant must have passed
SSC/ Diploma /Graduates/ Post-
Graduate Examination from a re-
cognised institution of Gujarat
State.

(iii) The applicant must be resid-
ing in Gujarat State.

(iv) The applicant must be
within the age limit of 20-30
years at the time of filing an affi-
davit,

(v) Must have been on the live
register of employment exchanges
continuously for a period of five
years or more on 30th November
1978.

Full time and part-time students
of recognised teaching institutes,
applicants receiving asgsistance or aid
from any source exceeding Rs. 600/-
or more annually, pensioners from
Central Government/State Govern-
ment/Other establishments, those
dismissed from State/Central Gov-
ernment services and persons con-
victed of offences involving moral
\{urpitude are not eligible to receive
the retention allowance.
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The beneficiaries under thig scheme
are provided part-time work/train-

ing and will be paid retention allow-
ance ag under:—

Minimum Rate of

S1. No. Qualification
hoursof  allowane
work fixed per month
per day
1. S.8.C, 1 hou Rs.50/-

2, Technical Diploma holder & (Arts, Commercc, Science, teaching

& Law) Graduates’

3. Technical & Professional Graduates or Post-Graduates, ,

1} hours Rs. 75/-

2 hours Ras. 100/-

Tamil Nadu

The Employment Guarantee Sche-
me for the rural areas is meant to
benefit those educated and uneducat-
ed unemployed persons who did not
get any job opportunities or benefits
through their SFDA DPAP and the
Integrated Rura] Development Pro-
gramme already under implementa-
tion in the State. The scheme en-
visages provision of work to al] the
unemployed villagers above the age
of 18 who register their nameg re-
questing for employment under the
scheme. Payment of weekly wages
calculated on the basis of output at
the rate of Rs. 3/- per day besides
some rice and wheat ijs envisaged.
Payment of Re. 1/- per day or rice/
wheat of equivalent value to persons
on the days the Q@overnment are
unable to give any work is also en-
visaged under the scheme,.

Other Unemployment Benefits
Schemes

Karnatakqg

The Karnataka ‘Employment Affir-
mation Scheme’ for the rural areas
aims at providing employment in
manual work for 100 days in a year
to a]] able-bodied adults who are
prepared to do manual work but
cannot find work in the areag under
existing activities during the slack
season. The scheme is applicable
only to the rural areas of the State

and errvisages creation of productive
assets and improvement of the rural
environment jn the process, The
scheme, which came into operation
in March, 1979, is to be jmplemented
in 45 Talukas to start with and will
be extended to all the Talukas by
the end of the Plan. The scheme
does not, however, envisage payment
of any unemployment allowance.

Kerala

The Government of Kerala had
introduced an TUnemployment Relief
Scheme during 1978-79 under which
an unemployment allowance of
Rs. 400/- per annum was being paid
to the unemployeq persons regis-
tered with the Employment Exchan-
ges for 5 years or more provided the
family income of the unemployed
from all sources did not exceed
Rs. 4000/~ per annum.

The Government of Kerala decided
in 1979-80 to modify the above sche-
me 8 an Employment Generation
Programme with emphasis on provid-
ing employment even if it would be
on a temporary or partial basis, The
programme envisagegs employment
generation through the implementa-
tion of schemes like :

(a) execution of community de-
velopment works;

(b) unemployment and housing
survey;
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(c) opening of retai] outlets for
distribution of essential
commodities;

(d) rural induétries to be spon-
sored by Kerala Khadi and
Village Industries Board; and

(e) formation of a cadre of
family welfare promoters.

Railway ticket racket busted

1255. SHRI M. RAM GOPAL RED-
DY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether a bogus railway ticket
racket was busted in Patna during
February, 1980; and

(b) if so, the number of persons
involved in the racket and their
status?

'125‘:1!‘, MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) No. but such a racket was
detected in December, 79 based on
earlier Commercial and Vigilance
checks.

(b) Three non-gazetted Commer-
cial staff of Danapur division have
so for been found responsible and
the matter is now being investigated
in detail by C. B, 1.

Development of Paradip Port

1256. SHRI CHINTAMANI PANI-
GRAHI: Will the Ministey of SHIP-
PING AND TRANSPORT be pleased
to state :

(a) whether adequate funds had
been provided in 1979-80 for develop-
ment of Paradip Port;

(b) if so, what was the amount

previded for; and

(¢) the details of the amount spent
and improvement made?
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THE MINISTER QOF SHIPPING .
AND TRANSPORT (SHRI A. P.
SHARMA): (a) and (b). during the
year 1979-20, Rs, 517.00 lakhs were
provided for Paradip Port in the An~
nual Plan, '

(¢) An expenditure of Rs. 102.97
lakhs has been incurred upto
31-12-79. The development works like
improvement and modifications to ore
handling plant second general cargo
berth, construction of seq wall,
transit sheds, warehouses, railway
permanent way, wet basin etc. are
currently under execution.

Modernisation and expansion of Ports.

1257. SHRI CHITTA BASU: will
the Mimster of SHIPPING AND
TRANSPORT be pleased to state;

(a) whether port facilitieg in the
country are not adequate;

(b) if so, whether there are pro-
posals for ‘modernisation and expan-
sion of ports;

(¢) if so, the details thereof; and
(d) the progress of each project?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) The facili-
ties at the major ports in
the country g5 far as they relate to
handling oil and ore, meet the current
needs. Some additional facilities
for oil are also being provided at
Bombay and Tuticorin, However,
some of our Major ports are function-
ing beyond their capacities for handl-
ing general cargo and certain bulk
cargoes like Fertilisers.

(b) to (d). The modernisation
and expansion of ports is 3  conti-
nuous process. Beginning from the
period 1951 to the 5th Plan ending
on 31-3-1978, a sum of Rs. 857 crores
has been spent on the deveiopment
of 10 major ports in the country.
During the first two years of Plan
78-83, Rs. 58 crores has been spent
in 78-79 and about Rs. 50 crores is
expected to be spent in 79-80. Cur-
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‘renﬂy, number of schemes are
under execution which would aug-
‘ment the port facilities and replace
old floating crafts and equipments, A

tatively allocated for plan period
1980-81.

A statement is attached indicating
the major programmes under execu-

sum of Rs. 99.00 crores has been ten- tion,

Statement
(A) Progress of important projects under execution at the Major Ports*
The important Port Development Projects sanctioned recently and now in haad are :

1, Bombay (i) Construction of 4th Oil Berth at Butcher Island is in progress, As per terms
of the contract the Scheduled date of completion is Sept® 82.

Paradip (i) Construction of a Second General Cargo Berth is in progress and as per the
contract the scheduled date of completion is AMarck, 1983,

(i) Improvements and modifications to the Ore Handling Plant are in progress.

8. Tuticorin(i) Construction of a Coal Berth as an associate facility for the Thermal Power

Plant at Tuticorin has been taken up, As per  present progress the facility
will be completed by mar’ 81, .

(ii) .C:nstrug(i)on of an Oil Jetty is in Progress. It 13 expected to be completed by
p'ilv .

4. Kandla.(i) At the Off-Shore Oil Terminal (Sa laya) the Single Buey Mooring facility has

been commissioned in 1978. The infrastructural facilities have also b-en
pul into operation.

" 5. Monmugao(i) The Mormugao Port Development Project has been substantially completed.
and the Mechanised Speed Ore Handling Plant has been commissioned.

6. Madras (i) Gonstruction of an Outer- Arm at the Bharathi Docks at Madras is in Progress.
As per the contract , it isscheduled for completion by the end of 1981,

7. Visakhapatnam ; Installation of 3rd Wagon Tippler is in progress,

NEW MANGALORE Port facilitics for the export of iron ore from Kudremukh are under
execution and the work is in progress.

(B) Cargo Handjing Equipment

Steps have been taken by the ports to acquire cargo handling equipments like Forklift trucks
cranes etc. Equipments being procurcd include the following :

1. Bombay (i) 80 Nos. Forklift Trucks of various capacities and 8 Nos. Mobile Tower

cranes.

2. Madras Mobile crancs, Grabing cranes and Froklift trucksfor handling general

cargo,

3. Galcutta 8 Nos, of 3 tonne Capacity Wharf and Yard cranes and 7 Nos, 6 tonne capacity

and 2 Nos, 10 tonne capacity Mobile cranes.

4. New Mangalore 7}-tonne Mobile Crane and 16 tonue capacity mobile crane,

(G) Container Handjing Egquipment

In view of the present trend towards containerisation, the Government is keen on installation
of container handling facilities at the Ports of Bombay, Madras and Cochin. At Haldia, adequate
container handling facilities have already been provided. In order to meet the immediate require-
ments of the trade, proposals of Madras and Cochin Perts to acquire container handling ip-
ments at a cost of Rs. 422 crares and Rs. 4.50 crores respectively and at Bombay, proposals of
ceutainer handling equipment estimated to cost Rs, 7.60 crores are under consideration,
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(D) Floating Crafts

1, Bombay

2. Tuticorin

Orders for acquisition of a floating crane have been placed on M/s. Mazagon.
Docks last year and the work is

in progress.

Qrders have been placed on M/s GRSE for the construction of a High Power

Tug and the works are in progress.

g. Kandla {i) Orders have been placed on M/s Hoogly Docking for the. construction of a
Floating Dry Dock and the works are in progress.

(ii) Orders have been placed on Mj/s Hooghly Docking for the construction of a
High Power Tug and Works are in progress.

(E) Some of the important projects under consideration at present are

(i) Integrated Development Project at Cochin Port,

The Integrated Project for kaall ng of POL and Fertilizers in the Cochin Port envisages ¢ ons-
truction of an Oil Berth and a Fertilizer Berth in the Ernakulam Channel.

(ii) Re-modelling of the Boat Basin at the Madras Port,

The present boat basin does not have sufficient basin arca and depth a longs ide the side
walls. Accordingly, it is proposed to recons truct the side walls of the Boat Basin 10 provide

sufficient depth for berthing port crafts alongside.

\)

(iti)  Nhapg-Sheva

A decision has been taken to commission a Detailed Project Report for setting up of Por t

acili ties at Nhava-Sheva necar Bombay.

Memorandum from Shri Tata on
Industrial Relations

1258, SHRI CHITTA BASU: Will
the Minister of LABOUR be pieased
to state :

(a) whether Government have
since received a memorandum from
Shri Tata in matters relating to
industrial relations recently:

(b) it so, the essential features of
the memorandum; and

(c) the
thereto?

THE MINISTER OF TOURISM &
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) and
(b). Government have received a
Memorandum from the Employers’
Federation of India on major issues
of industrial relations and the main
suggestiong contained in the Memo-
randum are ag follows:

reaction of Government

(i) Promotion of orderly and
meaningful collective bargaining
through truly representative unions.

(ii) Speedy settlement of disputes
through Lehour Courts, Tribunais

which are genuinely independent
from interference of State Govern-
ments and encouraging voluntary
arbitration whenever both parties
are willing in preference to adjudi-
cation.

(iii) Effective prevention of vio-
lence and maintenance of law and
order. '

(iv) An equitable wage policy,
with appropriate indexing for fluc-
tuations in cost of living and a clear
and unambiguous bonus law based
on profitability only,

(¢) Government would give due
consideration to the above suggestions
while deciding about the changes in
the 1aws on industrial relations in con-
sultation with all concerned.

Rail Link between Jasidih and ..
Rampur

1259. SHRI CHANDRA SHEKHAR
SINGH: Wili the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
that Santhal Parganag iz the only dis-
trict in Bihar, which has absolutely

no link with itz headquarters;
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(b) whethey Government are aware
that the District inhabited mostly by
Santhals, is rich in minera] wealth;
and

(¢) if so the stepg Government con-
templated to take to establish mil
link between Jasidih Junction and
Rampur Halt?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. XK. JAFFER SHARIEF): (a) to (c)
Yes. Reconnaissance surveys were
carried out in 1975 for construction of
rail links connecting Duimka, District
Headquarters of Santhal Parganas
which revealed that the lines were
not found to be financially viable.
However, the National Transport Po-
licy Committee appointed by the
Planning Commission in April 1978 is
at present seized of the necessity of
evolving a rational policy for construc-
tion of new railway lines including
unremunerative lines and develop-
menta] lineg in backward areas of the
country and the mode of financing
them, The Committee’s report is
awaited. Due consideration wiil then
be given for construction of a rail-
way line linking Jasidih with Ram-
purhat viz Dumka.

WITANY TqA 2w qT AWE ©T TEYT AT

1260. *t $%7 WX qUe¥ : T M AT
qg TA & FA4T F@ fF ¢

v (%) T FwAFE T AreEmr W v g7
& famr %2 gu aw od T § o wr WA
o
%
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Mangalore Hassan Project

1262. SHRI K, A. RAJAN: Wil the
Minister of RAILWAYS be pleased to
state:

(a) the number of workerg who are
likely to be rendered surplus when
the work on Mangalore-Hassan pro-
ject ig completed;

(b) what steps have beep taken to
absorb them in the regulay rallway
service;

{c) how many of themx will be ab-
sorbed in regular gervice; and
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(d) what will be the fate of the re-
maining workers?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF): (a)
to (d). Out of about 3100 casual
labourers employed on 1-3-1980 on
this project, 1680 have since been
retrenched as they were surpus to
requirements. Senior labour to the
extent of 309 have already been em-
panelled and absorbed for mainte-
nance of Mangalore-Hassan line.
Another 150 would be empanelled and
absorbed shortly. The remaining are
being retained for residual works and
it is likely that majority of them will
also be rendered surplus.

Malpractices in Reservation

1263. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it ig a fact that at
several metropolis, organised gangs
operate to block reservations, to force
the genuine travellers to pay more
and gecure reservations in clandes-
tine manner;

(b) what gteps Government have
taken so far to stop the organised
malpractice and the result thereof;
and

(c) what further stepg Government
propose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C.K. JAFFER SHARIEF): (a)
Some reports of unauthorised persons
securing reserved accommodation in
metropolis of Bombay, Delhi, Calcutta
and Madras and selling the same
clandestinely at premium to the in-
tending passengers have come to the
notice,

(b) and (¢). Some of the steps re-
cently taken in this connection are:

(1) Introduction of new trains,
augmentation of loads of existing
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trains, extension of the runs of
trains and running of gpecial trains
to bridge the gap between demand
and supply.

(ii) Streamlining of reservation
procedures at important stations/
reservation centres.

(1ii) Firm reservation of berths/
seats against anticipated cancella-
tions,

(iv) Intensification of vigilance
checks and joint checks with Spe-
cial Police Establishment.

Cancellation of Reserved Tickets

1265. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) what is the number of passen-
gerg claiming reservation of berthg in
1978-79, class-wise, between (i)
Howrah-Delhi, (ii) Bombay-Delhi and
(iii) Madras-Delhi and wvice-versa;

(b) how many could be satisfied
ang how many claims had to be
turned down and cancelled; and

(c) the amount which wag realised
due to cancelation of reserved
tickets?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF): (a)
to (c). The records for reservation are
maintained for a year only, The in-
formation asked for the year 1978-79
ig not, therefore, available. However,
the required information for the year
1979-80 is being collected from the
Railways and will be laid on the
Table of the Sabha.

Power cut in Hindustan Shipyard Ltd.

1266, SHRI SAMAR MUKHERJEE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whethey any power cut ig im-
vosed on the Hindustan Shipyard
Ltd.,, Visakhapatnam, in the recent
perjod;
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(b) if so, how much;

(c) whether power cut is imposed
., other public sector industries in
/isakhapatnam and if 80, how much;

(d) whether production is adver-
sely affected in the shipyard due to
this power cut; and

(e) if 50, to what extent?

MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) and (b). A 30 per cent
power cut was imposed on the Hin-
dustan Shipyard from 6 September,
1979, both on maximum demand and
energy consumption, From 18 Decem-
‘ber, 1979 onwards, peak load restric-
tions have also been imposed between
1700 hours and 2200 hours, allowing
drawal of essential lighting require-
ments only.

(¢) According to the information
furnished by the Andhra Pradesh
State Electricity Board, the power
«cut is applicable to all the public
sector industries in Visakhapatnam,
except the Refinery, which hag been
exempted from the power cut.

(d) Yes, Sir.

(e) It has not been possible for the
‘Shipyard to continue the regular two
shift working due to power cut.

«Change in arrival time of Meerut
Shuttle at New Delhi

1267. SHRI BABU LAL SOLANKI:
‘Wiil the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the arrival time of Meerut Shut-
tle at New Delhi has been changed
from 9.40 AM to 10.02 AM. with the
resul; that thousands of Government
servantg are delayed gnd they reach
their officeg late;

(b) whether the arrival time of
Meerut Shuttle at New Delhi station
would be restored at 840 AM. or
985 AM. so that Government ser-
vants could reach thelr offices in
time; .

(c) if s0, when; and

(d) if not, the reasons therefor,
especially when Meerut Shuitle’s
arrival time has been 9.40 AM. for
almost 20 years?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF): (a)
to (d). Arrival time of 2NM Meerut
City.New Delhi shuttle at New Delhi
was changed from 9.51 to 10.02
in 1978 due to operational constraints.
However, 2NM is scheduled to arrive
Tilak Bridge at 9.41 hours where most
of the commuters detrain. Earlier
arrival of 2NM at New Delhi is at pre-
sent operationally not feasible as its
path will clash with other trains
and due to platform difficulties at
New Delhi Station.

Buses under U.P. Road Transport
Corporation

1268, SHRI BABU LAL SOLANKI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the tota} number of huses
(Government and Private separately)
under the U.P, Road Transport Cor-
poration;

(b) the number of buseg running
on the route of Agra-Bah-Kachaura
Ghat;

(c) whether all buses do not go
upto Kachaura Ghat, and ag a result
the passengers are strandeq at Bah;
and

(d) if so, the steps taken or pro-
posed to be taken to increase the
number of buses ag also the frequency
of buses between Agra ang Kachaura
Ghat?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) The total number of
buses under U.P. Road Transport Cor-
poration is 6465, out of which 692 are
private buses, hired by the Corpora-
tion, ¢

(b) 18.

(c) and (d). Out of 19, as mahy as
12 buses go right upto Kacheuraghat



147 Written Answers

and only the remaining seven buses
run between Agra and Bah. There cre
not sufficient number of passengers
between Bah and Kachauraghat. The
present number of buges adequately
meet tha demand. U.P.S.R.T.C, there-
fore, do pot propose to increase the
number of buses or their frequency
between Agra and Kachaura Ghat.

Buses under Madhya Pradesh Road
Transport Corporation

1269. SHR] BABU LAL SOLANKI:
Wiil the Minister of SHIPPING AND
TRANSPORT be pleaseg to state:

(a) the total number of buses
(Government and Private separately)
under the Madhya Pradesh Road
Transport Corporation;

(b) the number of buses which are
lying idle in workshops for repair etc;
and

(c) the steps taken or proposed to
be taken to augment the number of
buses under Madhya Pradesh Road
Transport Corporation during the
next financial year?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) Total number of
buses under Madhya Pradesh Road
Transport Corporation is 2535, which
include 22 puses of private operators.

(b) 314 buses are at present in the
workshop for repair, maintenance etec.

(c) During 1980-81 405 new buses
are proposed to be purchased. Out of
these, 155 buses are for replacement
and 250 buses as new additions.

Statement made by Foreign Affairs
Adviser to Pak President

1270. SHR;1 K. MALLANNA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is 2 faet that remarks
reported to have been made by
Mr. Agha Shahi, Pakistani Foreign
Affairs Adviser, are taken to mean
that Chinese military supplies to his
country will continye at least at the
present level with every poessibility of
increase resources permitting;
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(b) if so, whether it is in the know-
ledge of Indian Government that
Chinese aig during last decade has
been attuned to making Pakistan self
sufficient in gmall arms and ammuni-
tion; and

(c) if so, whether Chinese Govern-
ment is still favouring the attitude of
Pakistan in getting the Pakistan well
equipped with modern arms?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Government have seen
reports nf Mr. Agha Shahi’s statement.
The implications of the statemrent is a
matter on which Government wculd
reserve jts position.

(b) Ycs, Sir.

(c) Government have seen reports
that the Gowvernment of People’s Re-
public of China nas assured the Gov-
ernment of Pakistan of help in this
field.

Local purchase of medicines pres-
cribed by Specialists in Ayurvedic
Dispensaries

1271. SHR; K. MALLANNA: Will
the Minister of HEALTH be pleased
to state:

(a) whether it is a fact that there
are no proper arrangements for the
issue of patent medicines prescribed
by the Specialists in Ayurvedic Dis-
pensarieg particularly at Gole Market,
New Delhi;

(b) whether it is also a fact that
certain medicines prescribed by the
Specialists are not available with the
CGHS apnd there are no arrangements
for local purchase also;

(c) if so, whether it is a fact that
the medicines prescribed by the
Specialists in the Allopathic dispen-
saries are given to the patients even
it they are not available in the store
by local purchase whereas in the case
of Ayurvedic medicines this practice
ig net followed; and

(d) it so, the reasons thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) No.
Patent medicines if prescribed by the
Ayurvedic Specialists are issueg from
the C.G.H.S. Ayurvedic Dispensaries
including C.G.H.S., Ayurvedic Dis-
penary at Gole Market under proper
arrangement.

(b) and (c). No. The medicines
prescribed by the Ayurvedic Specia-
lists to the beneficiaries if not avail-
ablein the Ayurvedic Diépensaties and
CGHS Ayurvedic Store, are procured
through local purchase against the in.
dents placed by the Ayurvedic Dis-
pensaries and such medicines are sup-
plied to the lwneficiary concerned.
The practice followed in respect of
medicines prescribed by the Specia-
lists in the allopathic dispensaries is
the same.

(d) Doeg not arise.

Accident to Railway Employeeg in
New Katnj

1272. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the total number of Railway
employees who were killed and in-
jured when a stationary diesel engine
entered the chargemen’s office at the
New Katni Junction on the 10th
February, 1980;

(b) if so, the details thereof;

¢ (¢) whether Government have ins-
tituted any inquiry into this matter;
and

(d) what compensation has been
paid to the families of the victims?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) and
(b). On 10-2-1980 at about 06.15 hours,
a miscreant moved 3 diesel engine
inside the Diesel Locomotive Shed at
New Katni Junction, from one line to

. the other, at great s and jumped

out of it. The engine after dashing
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against two under frames, and break-
ing through the sand house, burst
into the Chargemen’s Office, resulting
in the instant death of persons and
simple injuries to one.

(¢) Yes. Further investigations are
being conducted by the Governmen
Raijlway Police,

(dy Arrangements are being mad:
to pay expeditiously the compensatior
due to the dependants of the thref
deceased Railway employees unde’
the Workmen’s Compensation Act.

Defective Locos in Service

1273. SHRT SOMNATH CHATTER
JEE: Will the Minister of RAIL~
WAYS be pleased to state:

(a) how many locomotives with
various deficiencies are at present be-
ing pressed into service; and

(b) whether these deficiencies ar-
likely to cause (i) accidents, (ii) dis-
comfort to the engine crew by dis-
tracting their mind?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) No
locomotivies which have any signifi-
cant deficiency are pressed into ser-
vice. All the locomotives are duly
tested and examined by competent
technical staff ang driverg at the time
of their arrival in the shed and also
at the departure time for working the
train. Deflciencies, if any, noticed at
the time of these chrecks, are invariably
attended to and set right before re-
leasing the locomotive to service,

(b) Does not arise.

Deployment of Fresh Hands of
Mormugap Port

1274. SHRI SOMNATH CHATTER-
JEE: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether it is a fact that the
users of mormugao Port are deploying
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fresh hands for undertaking jobs in-
side the port whereas a good number
of port workerg rendered surplus are
mnot being deployed;

(b) whether it is also a fact that
representation from the Federation
of Port and Dock workers in this re-
gard is laying with Government; and

(¢) if so, what action Government
hag taken so far in the matter?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) About 950 registered
dock workers of Mormugao Dock
Labour Bcard are at present surplus
due to the commissioning of Machani-
cal Ore Handling Plant. The users of
the port are performing stevedoring
work by engaging registered dock
workers and are performing shore
work by engaging either port labour
or private labour performing such
work traditionally, With a view to
rehabilitate the surplus dock workers,
alternative  employment in the
Mechanical Ore Handling Plant of the
Mormugao Port Trust is being offer-
ed to the extent of available vacan-
cies.

(b) and (c). A representation dated
26-10-1979 from the Water Transport
Workers' Federation of India regard-
ing filling up of the posts of Crane
Operators under M/s. V. M. Salgaocar
and Brother Private Limiteg from
amongst the surplus winchmen ot
Dock Labour Board was received, and
the firm has been requested by the
Chairman, Mormugao Port Trust to
consider the requwest, The matter is
istil] reported to be under discussion
with the firm by the port authorities.

Discussiong held with Bangladesh
Delegation

1276. SHRI N. E. HORO: Will the
"Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it ig a fact that short
of alvowning the Land Boundary
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Agreement of 1974 between India and
Bangladesh, the Bangladesh Delega~
tion during its recent discussion with
an Indian Delegation in New Delhi
raised a number of issues which have
created a problem for India; and

(b) if so, the details regarding the
talk in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). A Secretary-
level meeting was Held in New Delhi
from December 13th to 15th, 1979 in
connection with the incident inwolving
the exchange of firing between the
BDR and the BSF during November-
December last on tne undemarcated
sector of the Muhuri river mear the
Beloniag town of Tripura. Both sides
reiterated their desire that the Indo-
Bangladesh Land Boundary Agree-
ment of May, 1974 should be imple-
mented expeditiously,

Railway Gate Bridge in Calicut

1276. SHRI E. K. IMBICHIBAWA:
Will the Minister of RAILWAYS be
pleased to state:

(a) the present position of the plan
for construction of the Third Railway
Gate Bridge in Calicut; and

(b) the steps taken by Government
for construction of  this Railway
Gate?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI_
C. K. JAFFER SHARIEF): (a) The’
proposal for construction of a road
over-bridge in Teplacement of the
level crossing has been included in
the Railway’s Works Programme,
1980-81.

(b) Whereas the over-bridge proper
will be constructed by the Railway,
the construction of the approaches to
the bridge is the responsibility of the
State Government. The Railway ex-
pect to take up the work for execu~
tion during 1980-81, The State Gov-
ernment have invited tenders for the
construction of the approaches. '
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Pudduponanj Bridge on National
Righway No. 17

1277. SHRI E. K. IMBICHIBAWA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the reasons for the year long
hindrance in the construction of Pud-
duponani bridge on the National

Highway, 17;

(b) the steps taken to remove the
hindrances; and

(c) the steps government propose
to take for the speedy completion of
the bridge?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): () Poor response to the
tender calls has been the main reason
for the delay in the construction of
Pudduponanj Bridge on NH-17.

(b) After exploring different possi-
bilities, limited tenders have now
been invited from Government Con-
struction Corporations and reputed
Engineering firms, last date of re-
ceipt of tenders being 15-3-80.

(c) Subject to the response from the
limited tenderers being encouraging,
every effort will be made to finalise
the tenders and to complete the bridge
as early as possible,

Loss to Rallwayg due to Theft

1278. SHRI SHIV KUMAR SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the attention of Gov-
ernment have been drawn towardsa
news-item appearing in the ‘Hindus-
tan Times' dated the 28th February,
1980 under the caption “Large scale
theft” in Railways;

(b) if so, the details of the thefis
taking place and the annual loss
“suffered by the Railways during the

last three years, Division-wise.

(c) whether such thefts are com-
mitted with the connivance of R.P.F.
personnel; and

(d) if so, the steps proposed to be
taken to put an end to such losses?

THE MINISTER OF STATE IN THE.
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes.

(b) Details of Division-wise losses
due to theft an= not maintained.
During 1977-78, Railways had paid
claims of Rs. 9.9 crores  on account of
loss of complete packages and consign-
ments (including thefts and pilfer-
ages), which next year declined to
Rs, 83 crores. The figures for the
year 1979-80 have yet to be compiled.

(¢) and (d). Individua] cases where
the connivance of the Railway Pro-
tection Force personnel is detacted
are dealt with severly.

Over-bridge of Burhanpur Railway

Station

1279. SHRI SHIV KUMAR SINGH:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether a plan for connecting
the dwellings on both sides of Bur-
hanpur Railway Station by extend-
ing the existing over-bridge of Bur-
hanpur Railway Station has recentiy:
been approved by Government;

(b) if so, the steps being taken to
expedite the completion of the work;
and

(¢) if not, the steps being taken by
Government for providing safe trans-
portation facilities to the dwellers in
those areas?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) No.

(b) Dves not arise.

(¢) As per extant rules, it ig for-
the State Government (Local Autho-
rity) to sponsor proposal for such &
foot over-bridge, together with the.
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under-taking 1o bear the cost involved.
They have, however, in the past ex-
pressed their inability to bear the cost
in thig case.

Wagon Supply to Burhanpur Railway
Station

1280. SHRI SHIV KUMAR SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of wagons
daily supplied by the Railways for
loading of Dbananas at Burhanpur
Railway Station;

(b) whether the supply of wagons
is quite insufficient to meet the re-
quirements;

(¢) whether a deputation from Bur-
hanpur met him recently for the in-
crease in number of wagons for the
purpose; and

(d) if so, the details of the deci-
sion taken for increase in number of
wagons to be supplied for quick
transportation of bananas from Bur-
hanpur to other destinations?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) and
(b). On an averags 10 wagons per day
were supplied for loading of bananas
at Burhanpur during November, 1979
to February, 1980. aring March, 1979
however, the daily demand has in-
creasedq and against the demand for
179 wagoas upto 15-3-1980, 141 wagons
were supplied.

(c) Yes.

(d) The Railway has been instruct-
ed to increase the supply of wagons
and ensure speedy movement of
bananas.

Central Assistance for Regional
Cancer Centre at Trivandrum

1281. SHRI G. M. BANATWALLA:
Will the Minmisber of HEALTH be

plersed to state:

(a) whether Government have re-
ceived any request from Government
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of Kerala for Central assistance for
Regional Cancer Centre at Tuivand-
ram;

(b) if so, when the request was
received;

(c) what are the details of Central
assistance sought; and

(d) Government decision thereon,
and if no decision has been taken so
far, by what time it is expected?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
Yes.

(b) March, 1976,
(c) The details of request for
financial assistance by the Kwerala

Government ar» ag follows: —

1. Buldings R+ 20 0o Jakhs

2. Radio Thetary Rs 19 16 ,,
3. Pathology R 162 ,,
4. Social Mucheine Rs yco |,
5 Bio-Chemistiny Ry 4 41

6. Cander Swgary Ry 1 75
7. Library Ry 3 n0 o,
8. Mol Van Rs 0o 50
9. Furmtuie ctc Rs 5 co ,

—— e - e s ——

R+ 539 44 lakhs

(Rounded to Rs 60 laths)

(d) The Government js:considering
the various components of the Cancer
Regearch ang Treatment Programme,
priority wise, that should be taken up
with Central assistance, for imple-
mentation during the remaining
period of the 6th Five Year Plan. A
detision in the matter in consultation
with the Planning Commission, Is
likely to be finelised early in the
financial year 1980-81,
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Tatanagar—Amritsar Mail Express

1282. KUMARI KAMLA KUMARI:
Will the Ministey of RAILWAYS be
‘Pleased to state:

(a) whether Government . propose
to introduce the daily service of
Tatanagar_Aimritsar Express as this
is the only train to connect big, cities
and industrial places thereof;

(b) whether Government also pro-
pose to change the time of Departure
from Delhi as it goes in the most odd
hour when mostly poor people of
Bihar fail to catch the train and they
have to suffer thereof; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C., K. JAFFER SHARIEF): (a) No.

(b) and (c¢). No. Any major re-
scheduling of this long distance train
is not possible at present. However,
for the people from the industrial
areas of Bihar like Bokaro, Tatana-
gar, a triweekly fast express train is
being jntroduced from 1-4-80 bet-
ween New Delhi and Puri via. Gaya,
Bokaro, Tatanagar. Another tri-
weekly fast express train is also pro-
posed from May 80 between Chandi-
garh and Ranchi via New Delhi,
Chopan and Barkakana—which will
serve the backward areas of South
Bihar for travelling to and from
Delhi and to better timings at Delhi.

Buses on routeg from Swaran Talkies
to Statesman and Central Secretariat

1283. KUMARI KAMLA KUMARI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government propose
to introduce some more Bus Routes
from Swaran Talkies to Statesman
and Central Secretariat ¢en the Route
No. 320 to reduce the heavy rush on
this route and to facilitate the people
living iIn between Vishwas Nagar
Block 81, 32 and 33 to Shakar Pur as

they do not get buses in’'the peak
hours; and

(b) if so, the details thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A, P.
SHARMA): (a) and (b). Swaran
Talkies is already linked with Cen-
tral Secretariat by route No. 320
with 10 minutes frequency. In order,
to carry the bulk load during peak
hours, one special trip at 0905 hrs.
on thig route has been provided.
For commuters bound for Statesman,
enough change-over facilities are
available. Hence, there is no pro-
posal to introduce more bus routes
from Swaran Talkies to Statesman
and Centra] Secretariat.
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Scheme to provide employment to
M.B.B S. Doctors

1288. SHRI MOOL CHAND DAGA:
Will the Minister of HEALTH be
pleased to state:

(a) the number of unemployed
M.BB.S. doctors in the country at
present and whether Government
bhave any scheme for providing them
employment and if not, the reasons
therefor; and

(b) the number of doctors coming
out every year from the medical col-
leges and also the number of these
doctors that will be available in the
next threz years and whether keeping
this in view Government will formu-
late a scheme for providing them
employment?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a)
The total number of medical gra-
duates on the Live Register of Em-
ployment Exchanges in India as on
30-6-1979 is 12307. Under the
Community Health Volunteers
Scheme, there is provision for an
additional, third, Doctor at the pri-
mary Health Centres where the
scheme is being implemented. The
third Doctor will be of the system
of medicine which is prevalent in that
particular area, The choice has been
left to the discretion of the concerned
State Governments.

(b) There is an annual out-turn of
nearly 12500 medical graduates from
the various medical colleges in the
country. Health is a State subject
and, therefore, the State Govern-
ments are in the best position to
evalve suitable employment schemes,
in consultation with the - Planning
Commission if necessary.
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Use of Beedi Workers' Welfare Fund
in West Bengai

1289 SHRT MUKUNDA MANDAL:
Will the Minister of LABOUR be
pleased to state:

(a) how the beedi Workers’ Wel-~
fare Fund has been utilised for the
welfare of beedi Workers in West
Bengal since its introduction;

(b) how many beedi Workers have
been benefited through different ac-
tivities under this Fund (year-wise
and activity-wise) ;

(¢) whether these grants have re-
mained concentrated in some selected
areas;

(@) if so, the details thereof; and

(e) if not, what is the policy for
extending the benefits to the beedi
Workers throughout the State?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION AND
LABOUR (SHRI J. B. PATNAIK):
(a) The Beedi Workers Welfare Fund

is being utilised for providing
medical care, grant of educational
scholarships, assistance in  housing,

etc. in West Bengal as well as in
other States where there are beedi
workers,

(b) The medical facilities deve-
loped during 1978-79 provided bene-
fits on the average to about 4500
workers per month; the number of
such beneficiaries during 1979-80 is
estimated at about 7,800 per megnth.
In 1978-79, 117 children were granted
scholarships. The number of expected
beneflciaries during 1979-80 are likely
to be about 500. Besides, in 1978-79,
the State Government was provided
Rs. 4.95 lacs to construct houses, under
an agreed scheme, for beedi workers.

(c) to (e). The facilities have been
provided in different areag where there
ig concentration of beedi workers.
Steps are being taken to extend the
facilities progressively to all such
areas,

Coal Ash \Availability

1290. SHRI K. PRADHANI: Wwill
the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
taken steps to make the yuantity of
ash left after burning coal on Rail-
ways available to the cooperative ins-
titutions for distribution among the
economically weaker sections of the
Society; and

(b) if so, the details regarding dis-
posal of the coal ash?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Coal ashes are offered
on preferential basis on sale to Co-~
operative Institutions by the Rail-
ways, whenever the former parti-
cipate in tender/auction for this pur-
pose and agree to pay the highest
quoted price.

In Sections where there is apprecia-
ble demand from co-operative socie-
ties, the Railway Administration after
arriving at current rates through
tenders|auctions are required to offer
coal ashes for sale to co-operative
societies ang organisations engaged in
nation building activities in preference
to other private individuals and
firms etc., whenever such societies
and organisations have participated
in the tenders|auctions and have re-
quested for sale at the highest quoted
price, During the inmitial period of
one year these rates are treated as
basic and for a further period of three
years they are varied to the extent
justified by the increase in the Con-
sumer Price Index.

At stations where there is no de-
mand from co-operative societies,
Railways are authorised to dispose of
coal ashes by auction or tender to
individuals or firms as considered
suitable by them.
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Complaints on Bug Route No. 20

1295. SHRI RAM LAL RAHI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that DTC
commuters travelling on Route No.
20 between Kendriya Terminal and
Red Fort had lodged many complaints
regarding the inadequate frequency,
irregular service etc. of the aforesaid
route;

(b) the reasons for which no steps
have been taken so far to maintain
the prescribed frequency and to im-
prove the service on this route; and

(c) the steps proposed to be taken
Jmow to remove the complaints of the
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commuters of this route as also to
meet their transport requirements in
full?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): (a) A complaint had been
received by DTC in the second week
of March about services on route Ne.
20.

(b) and (c). After the receipt of
the representation enquiries were
made which revealed that due to
instances of mechanical failures and
difficult traffic conditions en route, a
few trips were missed. Steps have
now been taken to ensure regular and
punctual operation.

For the convenience of the commu-
ters bound for the Central Secreta-
riat, regular route Nos. 200 and 760
witp a frequency of 16/32 and 18/36
minutes respectively serving Red Fort
en route are operating. In addition to
these regular routes, special service
on route No. 20 with frequency of 10
minutes is provided between Red Fort
and Central Secretariat. Between
them, the three services are meeting

the requirements of the commuters
adequately.
Direct DTC Service from Ajmeri

Gate to Chittaranjan Park

1296, SHRI RAM LAL RAHI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased tq state-

(a) whether Government are awate
that there is no direct DTC service
from Ajmeri Gate to Chittaranjan
Park;

(b) if so, whether with a view to
cater the needs of the residents of
Chittaranjan Park, Government pro-
pose to change the point of origin of
route No. 541 from Regal to Ajmeri
Gate;

(c¢) if not, whether it is proposed
to introduce a new bus route from
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Ajmeri Gate to Chittaranjan Park;
and

(d) if so, the date from which the
new service is likely to be introduced?

THE MINISTER OF SHIPPING
AND ‘ TRANSPORT (SHR] A. P.
SHARMA): (a) Yes, Sir.

(b) No, Sir. It is not feasible to
connect every residential colony with

every other colony/market point by
direct bus service.

(¢) and (d). The present services,
with change-over facilities, for the
residents of Chittaranjan Park are
considered to be adequate. As such
it is not proposed to introduce any
new bus route from Ajmeri Gate to
Chittaranjan Park.

fagre & afrgr v N wgd

1297. =it faww o e : AT W
w7 F@ Ay g S0 B

(%) = ag aw & fr s ara dfg

MARCH 20, 1980

Written Answers 168

(w )t g oft g § e xw wwre Fraffos,
faeTe Trow & frdt W § aer friigwe

STeRT et & fagTe wlrs & wranfaet &
FH A oty S S g

(7) #11  woEre w1 faae gy
G A moAr ey wfaay Ay ﬁﬂfﬁﬂ'!‘(

T mgﬁﬁma
T FORE T AT ;W ¥ e

(%) afz ar, @1 77 a% TR W T
&mmm&mé’rm

qizw sty ame famaw aar W sy
(%t S0 &to vemaw) @ (%) o, &t o

(@) & () .
mmmﬁﬁuﬁﬁwﬁmﬂi
FT AWAT fagie gEHI & Genfaeie A

WAl Rl AT GrE AT @ WK
A AR 9T @ Sy )

Benefits to RPF

1299, SHRI JANARDHANA POO-
JARY: Wiil the Minister of RAIL~
WAYS be pleased to state:

(a) whether there is a proposal
under consideration to give more be-
nefits to RPF; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI C. K. JAFFER SHARIEF):
(a) Yes,

(b) (i) Improvement in conditiong
of service including monetary benefits.

(ii) Selection grade/upgradation of
Rakshaks’ posts.

(iii) Review of Gazetted cadre.

Indo-Algeria Joint Commission

1300. SMRI JANARDHANA POO-
JARY: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether [ndia and Algeria have
agreed to set up a joint Commissiom
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institutionise their growing economic
and technical cooperation; and

(b) if 50, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V, NARASIM-
HA RAO): (a) Yes, Sir,

(b) An Agreement {0 set up a Mi-
misterial level Joint Commission bet-
ween the two countries was initialled
by the Foreign Ministers of India
and Aigeria during the visit to India
of the Algerian Foreign Minister,
H, E. Mr, Mohamed Benyahia in
February 1980, The Indo-Algerian
Joint Commission will provide an ap-
propriate forum for  governmental
level discussions to promote mutually
beneficial cooperation in the economic,
commercial, scientific, technical and
cultural fields, It will also help in the
implementation of the different agree-
ment and Conventions between the
two countries and in the resolution »f
the problems concerning Indian €X-
perts stationed in Algeria.

This Joint Commission will meet
every two years, except when either
Government requests an  earlier
meeting,

‘Suggestions made by Recruiting
Agents Association Re. Deportation
of Indian Labour

1301. SHRI JANARDHANA POO-
JARY: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Recruiting Agents’
Association hag suggested certain
steps to tackle deportation of Indian
labour from West Asian countries;

(b) if so, the details thereof; and

(c) reaction of Government there-
to?

THE MINISTER OF EXTERNAL

AFTAIRS (SHRI P, V. NARASIMHA
RAO): (a) Government have receiv-

ed no such suggestions.
(b) end (c). Do not arise,

Minimum Statutory Bomms

1302. SHRI JANARDHANA POO-
JARY: Will the Minister of LABOUR
be pleased to state:

(a) whether the Centre of Indian
Trade Uniong has urged Government
to concede a minimum statutory
bonus of 10 per cent to the entire
working class; ang

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) Yes,
Sir,

(b) Government have received
various suggestions for amendment in
the Payment of Bonus Act, 1965 in-
cluding raising the minimum bonus.
Government propose to take w view
on all these suggestions and to bring
a comprehensive bill to amend the
Payment of Bonus Act, 1965 to Par-
liament before the next festival
season.

Railway Crossing on Surat.Nagpur
Highway

1303. SHRI VIJAY N. PATIL: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Railways are
aware that the existing railway cross-
ing between Jalgaon and Bhusawal
on Surat-Nagpur Highway has been
creating serious problems to traffic
and public as every minute several
vehicles pass through this crossing;

(b) it so, whether Railways have
decided to construct an overhead
bridge on this railway erossing; and

(¢) if so, when the bridge will be
ready for use?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI c. K. JAFFER SHARIEF):
(a) and (b). A proposal to coastruct a
Road over-bridge in replacement of-
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level crossing No. 154 between Jal-
gaon and Bhusawal on Surat-Nagpur
Highway, hag been received from the
Government of Maharashtra anq this
is presently under examination in
consultation with the State Govern-
ment.

(c) Does not arise, as the scheme
is yet to be finalised and approved.

Joint Economic Schemes Discussed
with Bhutan King

1304. SHRI VIJAY N. PATIL: Will
the Ministey of EXTERNAL AFFAIRS
be pleased to state:

(a) what are, if any, joint ventureg
proposed between India and Bhutan
during the next five years; and

(b) what were the joint economic
schomes, that were mainly discussed
duting the recent visit of the King of
Bhutan?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) No specific joint ventures
between India and Bhutan have been
proposed so far for the next 5 years.

(b) No joint economic schemes
were discussed during the recent
visit of His Majesty the Xing of
Bhutan.
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Survey to find out Existence of
Bonded Labour System

1307. SHRI AMAR ROY
PRADHAN:

SHRI K. P. SINGH DEO:

Will the Minister of LABOUR be
Pleased to state:

(a) what steps have so far been
taken in each State for effective
abolition of bonded labour;

(b) whether Government are
aware that bondeq labour still con-
tinue in different forms both in indus-
try and house-holds;

(c) whether any study hag been or

is proposed to be made to find outin
what forms and to whet extent bond-

ed labour stil] continue in the coun-

try; and

throughout the country with

(d) if so, to which agency such
study has been assigned?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHR] J. B. PATNAIK): (a )to (d).

Under the Bonded Labour System
(Abolition) Act 1976, the bonded
Iabour system has been abolished

effect
from 25th October, 1975. Offences
under this Act are cognizablé, with
penal provisions providing for im-
prisonment anq fine. The State Gov-
ernments who are primarily respon-
sible for enforcing the statute have

so far reported 1,20,292 cases of
identified and  released bonded
labourers.

Two nation-wide sample surveys

were undertaken in 1977-78 on the
incidence of the bonded labour sys-
tem. Of these, the preliminary esti-
mateg of the Gandhi Peace Founda-
tion and the Nationa] Labour Insti-
tute’s survey put the incidence of the
system around 22.4 lakhs, The pro-
visional results of the 32nd Round of
the National. Sample Survey esti-
mated the incidence at ovey 3.4 lakhs.
These are, however, estimateg only.
The State Governments have been
requesteq to take urgent and effective
steps, including intensive local sur-
veys in susceptible areas, to secure
early release of bonded Iabourers
wherever foung existing,

Upto 1978-79, released bonded
labourers were being rehabilitated by
State Governments under on-going
schemes, To supplement the efforts
for speedier progress, a Centrally
Sponsored Scheme was launched in
1978-79 under which 50 per cent-
matching Centra] financial assistance
is released to State Governments for
the rehabilitation of freed bonded
labourers, Under this Scheme, so far
12,142 persons have benefited, taking
the total number of persons covered
for rehabilitation upto 1979.80 to
88,831, .

State-wise details are given in the
attached statement.
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Progress of Family Welfare
Progranmmes

1308. SHRI G. Y. KRISHNAN:

SHRI PASA BEHARI
BEHRA: ’

Will the Minister of HEALTH be
‘pleased to state:

(a) the details regarding the pro-
gress of different family welfare
programme during last three years,
State-wise;

(b) the facilities extended for the
success in this regard and to what
extent these incentives have prov-
ed to be successful; and

(¢) whether some new incentives
- are being considered in this regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH
(SHRI NTHAR RANJAN LASKAR):
(a) The required information for
the year 1977-78, 1978-79 and 1979-
80 is given at Statements 1 & II laid
on the Table of the House. [Placed
in Library. See No. LT-595/80].

(b) For successful implementa-
tion of the programme additional
facilities provided include:—

1. Establishment of more
family welfare centreg in rural areas
and urban slums, more Post Partum
Centres in Hospitals and provision of
sterilisation facilities in selected sub-
divisional Hospitaly ad Primary

¥ Health Centres

2. Setting up of more training schools
for Auxiliary Nurse Midwives and
Lady Health Visitors,

3. ntensification of the training
programme for indigenous Dais in
group to upgrade the skills of tradi-
tional birth attendants (dais) for
providing more hygienic delivery
service in rurul areas and their active
involvement in MCS programme of
pre-nature and best-natal care, and
immunisation of expectent mothers
and children.

4. Intensification of Materna] and
Child Health Programme by increase
in coverage under immunisation and
prophylaxis against nutrition and defl-
ciency diseases, like anaemia and vita-
min ‘A’ defickency.

8. Involvement of properly train-
ed para-medical gtaff in IOC instruc-
tions and Ora) Piti Programme,

6. Provision of jncentives. Apart
from compensation money of Rs, 100/-
for Vasectomy and Rs, 120/- for
Tubectomy out of which Rs. 70/- is
given to the acceptor, and Rs. 8/~ for
IUD insertion out of which Rs. 6/- is
given 10 the acceptor. Government
of India has offered the following in-
centives for Central Government em-
ployees in the reproductive age group
who charge sterilisation after having
2 or 3 living children:

(i) One advance increment not
to be absorbed in future increases
of pay. This has been offered on
4-12-1979.

(ii) Reduction to tha rate of in-
terest on the House Building Ad-
vance by 1/2 per cent. This has
been offered on 1-8-1979.

(iii) Provision of additional bonus
on Postal Insurance of such Cen-
tral Government employwes is also
being considered.

Central Government employees
who accept sterilisation of IUD are
plso granted special casual leave.
Apart from these, certain State Gov-
ernments have also announceq addi-
tiona] incentives for acceptors and
motivatorg of sterilisation cases. Cer-
tain State Governments have also
declared incentives to medical and
para-medical personnel. As regards
the success of these incentives, it may
be stated that the acceptance of the
family planning programme depends
on several factors such as the sgocio-
economic gtatus of acceptors, their
demographic characteristics, the per-
ception of the advantagag of the small
family norm, incentives, etc. The
policy in this regard is that the Gow-
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erfiment should provide compensation
for loss of wages and other incidental
expenges which are incurred by an
acceptor of contraception. As regards
the conditional incentives to Central
Government employees announced 1
December, 1979 it is too early to as-
sess their impact.

(b) There are no furth;r prqposals
at present regarding new incentives.
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Workers Laid off due to Power Crisis

1310, DR. FAROOQ ABDULLAH:
Will the Minister of LABOUR be

pleased to state:

(a)y whether it is a fact that about
8 lakh writkers were laid off by power
crista’inh Jatpur alone;
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(b) whether it is also g fact that
same position is reported lin many
States;

(c) if so, whether thig.has created
great unrest among the labourers;

(d) what ard the States, where more
effect like this have been reported: Thd

(e) the steps being taken by Govern-
ment to help them?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J B. PATNAIK): (a) to (e).
Requisite information is being collect-
ed from the State Governments/Union
Territory Administrations and will be

laid on the Table of the House in due
course,
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Use of Sub-Standard Board

1313. SHRI CHHITUBHAI GAMIT:
SHRI1 SATISH AGARWAL,:

Will the Minister of HEALTH be
pleased to state:

(a) whether Government's gattention
has been drawn to ‘Hindustan Times’

dateqd the 2nd March, 1980 that ‘Blood
from professional donors carrieg

!l::zards of Hepatitis malaria and syphi.

(b) whether it is alio a fact thet
the use of this sub-standard blood is

nazards of hepatitis, maldria and
and

(c) if so, the reaction of Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRL
NIHAR RANJAN LASKAR): (a)
Yes.

(b) Yes, But it is not possible to
compare the risks involved,

(¢) The Indian Pharmacopia requires
that whole human blood is not obtained
from a human subject;

(i) who is known to be suffering
from or have suffered from syphilis.

(ii) whose blood has not been test-
ed for negalive results for evidence of
syphilitic infection,

(iii) Hemoglobin value of whose
blood ig less than 85 per cent; and

(iv) who is not, as far as can be
ascertained by a qualified physician
after inspection or simple clinical
examination and consideration of his
medical history free from disease
transmissible by blood transfusion.
Since the source of infected blood is
predominantly from the professional
donors, government are encouraging
voluntary blood donation to provide
better quality of blood to the patients.

Unregistered Unemployed Youth

1314. SHRI HANNAN MOLLAH:
Will the Minister of LABOUR be
pleased to state:

(a) the approximate number of
unregistereq unemployed youth in
the country; and

(b) whether there 1s any proposal for
registration of names of all the un-

employed persons?

THE MINISTYR OF TOURISM AND
CIVIL, AVIATION AND LABOUR"
(SHRy J. B, PATNATK): (a). ‘' Preclde
estimates regarding the number o+ un.
registered unemployed youtk in the-
country are not available,
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Available fnformation relates ta the
results obtained from the quinquenmial
survey conducted by the National
sample Survey Organisation in its
32nd round (July 1977-June 78) The
number of unemployed persons in the
age group 15-59 years, as per this sur-
veys, on the basic of ‘daily activily’
and weekly activity, was 16.89 million
and 9.95 million respectively.

As regards the registered unemploy-
ed, 143 million Job-seekers (all of
whom are not necessarily unemployed)
were on the Live Register of Em-
ployment Exchanges at the end of
December, 1979,

(b) No, Sir.

Dispute over Marine Drive Lands

1315, SHRI P, K. KODIYAN: Wil
the Minister of SHIPPING AND TRAN-
SPORT be pleased to state:

(a) whether the Cochin Port Trust
has had claims on the lands reclaimed
from Ernakulam back-waters in the
Marine Drive areg of Cochin;

(b) whether a dispute has arisen
between the Port Trust and the
Greater Cochin Development Autho-
rity over the Marine Drive lands;

‘(¢) whether this dispute has adverse-
1y affected the housing construction pro-
ject in the area;

(d) if so, what are the claims made
by the Port Trust and what is the basis
for making these claims;

(e) whetheyr any  efforts have been
made to settle the dispute through
negotiations with Kerala Govern-
ment, Greater Cochin Development
Authority and other concermed bo-
dies; and

(f) if so, the results thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A P.
SHARMA (a) Yes.

(b) Yem

MARCH 20, 1980
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(c) ‘Government has no informatiom,

(d) to (f). The Cochiyn Port Trust has
claimed ownership of the land reclaim-
eq in the foreshore under Article 295
(1)(a) of the Constitution, The matter
is in correspondence with the Govern-
ment of Kerala.

Alleppy-Ernakulam Railway Line

1316. SHR] P. K. KODIYAN: will
the Minister of RAILWAYS be pleased
to state.

(a) what progress has been made so
far, in the construction of Alleppy-
Ernakulam Railway line;

(b) the expenditure so far incurred
in this respect:

(c¢) whether any time schedule has
been workeq out for the different
stages of the construction; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) Final location survey has been
completeq for 30 Kms ang work is
in progress for the remaining length

(b) An expenditure of Rs. 30 lakhs
has been incurred so far,

(c) and (d). No target date has been
fixed for the project. -

Villages without modern medical
facilities

1317. SHRI P. K. KODIYAN: Will
the Minister of HEALTH be pleased
to state:

(a) whether it i8 a fact that there
are still a large number of villages
without any modern medical facilities;

(b)it so, the number of such vil-
lages;
(¢) whether it is also & fact that

there are a number of dispensaries in
the rura] areas without doctors;

(d) if so, the total number of such
; and
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(e) what steps have been taken to
provide proper medical facilities in
these villages?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NTHAR RANJAN LASKAR): (a) and
(b). Medical facilities are available in
the rural areas through a net-work
of Sub-Centres/Dispensaries/Primary
Health Centres/Rural Hospitals etc. A
Primary Health Centre caters to the
needs of 80.000—1,00,000 population
covering 80—100 villages and a Sub-
Centre is to be established for every
10,000 population, covering about 10
villages. There are at present 5444
Primary Health Centres andq 48571
Sub Centres in the country which are
providing medical facilities to the ru-
ral areas. The Planning Commission
have agreed, in principle, to the esta-
blishment of a FHC for 20,000 popu-
lation in the tribal, hi]ly and back-
ward areas. There is also a plan for
having a Primary Health Centre for
every 50,000 population. 25 per cent
of the P.H.Cs. are also to be upgrad-
ed as 30 bedded Rural Hositals.

(¢) and (d), As per information
available for period uptill 31-3.79, out
of 5423 Primary Healt, Centres 4710
Primary Health Centres were having
2 or more doctors, 655-PHCgs were hav-
ing one doctor agnd only 58 PHCs
were functioning without a doctor.

(e) A Schemg known as the Com-
munity Health Volunteers Scheme
wag introduced in the selected PHCs
of the country in October, 1977 to pro~
vide first-aid facilities in regard to
minor ailments as well as to foster
preventive and promotive aspects of
health in the rural areas, A Commu-
nity Health Volunteer, who is select-
ed by the community, is provided for
a population of 1000. He is given 3
months training in basic health care
and is thereafter provided with a kit,
containing medicines for the cure of
minor ailments. He is paid an hono-
rarium of Rs. 50/- per month for
working with the community on part-
time basis and Rs. 600/. worth of
meicaines per year. Upto 31-2-79,
1,206564 CHVs had been trained. It

is planned to cover the whole country
under this scheme by 1982-883,

Child Labour in Rural Area

1318. SHRI P. K. KODIYAN:
SHRI ANANDA PATHAK:

Will the Minister of LABOUR be
pleased to state:

(a) what is the estimateq figure of
child labour in India both in the urban
and rural areas;

‘ (b) whether the working condi-
tions and the remuneration of child-~
ren engaged in various sectors of pro-
duction are quite unsatisfactory;

(c¢) whether the existing Chud
Protection Law covers only a small
section of child labour in India and
those engaged in agriculture and other
allied sectors in the rural areas are

out of the purview of the existing
law; and

(d) if so, what measures govern-
ment propose to take in order to pro-
tect the children engaged in agricul-
ture and allied sectors?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHR J. B. PATNAIK): (a) Accord-
ing to the latest available figures, the
rumber of working children in the
age group 5 to 14 is estimated around
14.68 million in the rural areas, and
1.57 million in the urban areas.

(b), (¢) and (d). The Govern-
ment had set up a Committee last
yvear to look intp various problems
connecteq with the employment of
children, and its report has since
been received. A majority of the
working children are employed in
the sectors where their remuneration
and workin conditions are unregula-
ted and the existing legal frame-
work does not substantially cover
the children epgaged in agriculure
and other allied sectors. The above
Committee in its report has made
certain recommendations in this re.
gard also. The report of the Com-
mittee is under consideration.
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Minimum wages for beedi workers

1319, SHRr E. BALANANDAN:
Will the Minister of LABOUR be
pleased to state how many State Gov-
ernments have prescribed statutory
_minimum wages for bidi workers?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHR] J. B. PATNAIK): According
to available information minimum
wages under the Minimum Wages Act
have been fixed by the following
States in respect of Bidi Industry:—

Andhra Pradesh, Assam, Bihar,
Gujarat, Karnataka, Xerala, Ma-
dhya Pradesh, Maharashtra, Orissa,
Rajasthan, Tamil Nadu, Tripura,
Uttar Pradesh, West Bengal.

Demurrage claimed

1320. SHRI NIREN GHOSH: Will
the Minister of RAILWAYS be pleas-
ed to state the amount of wharfage
and demurrage charges waived by the
Railways during 1977-78 and 1978-79?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):

MARCH 20, 1980
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rage waived during the years 1977-78
and 1978-79 are as under:

(Figures in lachs of Rubpees)

{ Wharfage D’ murrage

681 74 979 05

769 42

1977-78. .

1978-79. . . 75595

Constitution of Statutory Bedies

1321, SHRI NIREN GHOSH: Will
the Minister of LABOUR be pleased
to state.

(a) the names of statutory bodies
that have expired their original terms
of office and the dates of expiry of
their earlier terms; and

(b) the gteps Government propose
to take to reconstitute them?

THE MINISTER OF TOURISM AND
C1VIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) and (b).
A Statement is placed on the Table
of the House.

Statement
IS\Ilc;. Name of the Statutory Body Date of Expiry
T 2 3
1 Minimum wages Advisory Board (Section 7) March, 1978
2 Minimum wages Central Advisory Board (Section 8) « June, 1974
Mining Boards for States of West Bengal and Assam, 21-12-1965
4 Three Mining Boards one each of State of Bihar, Orissa, Maharashtra
and Gujarat, 21-12-1965
5 Mining Board for Andhra Pradesh 25-3-1966
4 Mining Board for Mysore and Kerala 144-1066
Minig Boards for Punjab, Rajasthan, Delhi and Himachal Pradesh, 20-11- 1966

8 Mining Boards for Uttar Pradesh and Madhya Pradesh,

13-4-1968

o
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Iron Ore Mines Labour Welfare Fund Advisory Committee, Madhya

2 3

Mining Board for Tamil Nadu 29-6-1974
Cenirai Coal Mines Rescue Stations Committee 3-4-1971
%:gl;?é‘:r}t%mgc:“ Constituted under para 4 (1) of the Employees’

Andhra Pradesh 11-1-1978
Assam 23-1-1980
Bihar 5-4-1978
Delhi 14-3-1979
Gujarat 16-8-1977
Himachal Pradesh 21-11-1979
Kerala 14-3-1979
Karnataka 26-3-1980
‘Maharashtra 14-3-1979
Orrissa 11-1-1978
Punjab 26-11-1979
Madhya Pradesh 19-5-1g80
Raiasthan 24-11-1977
taryana - 15-8-1979
Tamil Nadu 21-11-1979
U ttar Pradesh and | 24-2-1979
West Bengal 11-1-1979
Advisory Committee for the State of Madhya Pradesh, Maharashtra

and Goa under Limestone and Dolomite Mines Labour Welfare Act 20-1-1980
Central Apprenticeship Council 21-1-3978
Iron Ore Mines Labour Welfare Fund Advisory Committee, Bihar, 9-1-1074
Iron Ore Mines Labour Welfare Fund Advisory Committee, Karnataka 30-7-19, &
Iron Ore Mines Labour Welfare Fund Advisory Committee, Andhra

Pradesh 6-12-1979
Iron Ore Mines Labour Welfare Fund Advisory Committee, Goa, Daman

and Diu 17-5-1979
Iron Ore Mines Labour Welfare Fund Advisory Committee, Maha-

rashtra 5-2-1979
Iron Ore Mines Labour Welfare Fund Advisory Committee, Orissa 20-5-1979

$-12-1979




191 Written Answers MARCH 20, 1980 Written Answers 19z
1 2 3

21 Mica Mines Labour Welfare Advisory Commiittee, Rajsthan 3-12-1976

22 Mica Mines Labour Welfare Advisory Committee, Bihar 25-11-1977

23 Mica Mincs Labour Welfare Advisory Committee, Andhra Pradesh 15-1-1977

24 Standing Committee of the Employces’ State Insurance Corporation 15-7-1978

25 GCentral Advisory Contract Labour Board May, 1979

26 Central Board of Trustees Employees’ Provident Fund 15th December,

1977

oy

A notification reconstituting the
Central Coal Mines Rescue Stations
Committee (Sl. No. 10) is expected to
issue shortly. The Standing Com-
mittee of the Employees’ State Insur-
ance Corporation (Serial No. 24) will
be reconstituted after the reconstitu-
tion of the Corporation which ig due
in April 1980. It was decided in 1971
not to reconstitute the Mining Boards
(Serial Nos. 3 to 9). In the case of
the Central Advisory Contract Labour
Board (Serial No. 25), a decision for
reconstitution is expected to be taken
soon. In the case of Centra] Appren-
ticeship Council (Serial No. 13), a
decision was taken in August, 1978
with the approval of the then Labour
Minister to reconstitute ithe Council
and the interests concerned have been
addressed 1in the matter for nominat-
ing their representatives. Steps are
being iaken to reconstiiute the other
bodies.

Saettlement of Workers grivances

1322. sHR]I NTREN GHOSH: Wil

the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that quite a
large chunk of railway workers orga-
nised in various category-wise asso-
ciations are out of process of collective
bargaining in the Railways; and

(b) what is the machinery, now
available to these workers to raise

their grievanceg and secure sgeitle-
ment?

THE MINISTER OF STATE IN
THE MIN1ISTRY OF RAILWAYS.
(SHRI C. K. JAFFER SHARIEF):
(a) and (b). Railway workers of all
categories are entitled to join any one
of the two recognised federations and
their affiliate unions on the Zonal
Railways. The two recognised federa-
tions and their affiliate unions have
large scale membership of all catego-
nes of staff in various grades and
therefore, il is not a fact that quite a
large chunk of railway workers are
left out of the process of collective
bargaining. Each of the two recognis-
ed federations have regular meelings
at the Board’s level and each of their
affiliate unions have regular meetings
at zona] and divisional level under
the Permanent Negotiating Machinery
Scheme when staff demands and
grievances are discussed. In addition,
under the Joint Consultative Machi-
nery Scheme, the two federations also
have regular meetings of the Depari-
menta] Council at the Railway Board
level. It is not the intention of the
Railways to encourage and recognise
category-wise unions,

Wagons Indented by Coal India
Limjted

1323. SHRI NIREN GHOSH: Will
the Minister of RAILWAYS be pleas-
1o state:

(a) the number of wagons indented
by various units of Coal India Limited*
during 1979;
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(b) kow many wagons were suppli-
ed {o them; and

(¢) how many could not be loaded
by Coai India Limited in time?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF):
(a) to (c). The Railways maintain a
consolidated figure of indents placed
by différent coal companiey under Coal
Indig L8d. as also the Coal Washeries
and Steel Plants (for loading outward
ceke). This figure of indents has a
repetitive element in it. On an ave-
rage, during the year 1979, indents for
10016 wagons were placed per day,
8045 were supplied but 1226 were de-
tained by the Collieries/Washeries
beyond the normal time making
it difficaly to supply more wagons.
These figures exclude indents of im-
ported coking coal and indents from
the Singareni collieries which are not
a part of Coal India Ltd.

Central asgistance to Stales for re-
habilitation of Bonded Labour

1324. SHRI RASA BEHARI BEHE-
RA:. Will the Minister of LABOUR
be pleased to state whether any centra]
mssistance has been provided to the
States in order to expedite the process
of rehabilitation of bonded labour?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHR] J. B, PATNAIK): To supple-
ment the efforts for rehabilitation of
freed bonded labourers in States, &
Centrally sponsored Scheme has been
in operafion since 1978-79, financed
by 50 per cent matching Central
grants released to the States concern-
ed. 12,302 former bonded labourers
have so far benefited under this
scheme.

State-wise details are given in the
attached gtatement.
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Stations without stock of Tickets

1325, SHR1 MUKANDA MANDAL:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that some railway stations are not
having tickets for several months in
the Sealdah South Section under Seal-
dan Division, Eastern Railway;

(by if so, the reasons thereof and
particulars of the stations so suffering;

(c) whether it is a fact that some of
the major stations also are issuing
“child” tickets in double in lieu of
full tickets in the South Section of the
Sealdah Division;

(d) if so, the facts thereof and for
how long it is prevailing in each sta-
#on;

(e¢) whether Government supply
tickets as per requisition;

{f) if so, give details thereof; and

{(g) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. X. JAFFER SHARIEF):
(a) to (g). The information is being
collected and will be laid op the Table
of the Sabha.
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Railway Lines in Backward Areas

132¢. SHRI AMAR ROYPRADHAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the names of places where the
railway lines have been constructed,
so far, in the backward areas;

(b) the names of places where
railway lines have not so far been cons
structed in the backward areas; and

{¢) the steps taken by Government
to expedite the construction of railway
lines in those areas?

ST gt ot y
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THE MINISTER OF STATE IN THE K. JAFFER SHARIEF): (a) to (¢). A
MINISTRY OF RAILWAYS (SHRI C. statement is attached.

Statement

1. Railway Lines construeted so far in backward areas

S. No. Particulars of Railwaylines Railway | Length
(kms.)
1 2 3 4
1 Champaner Road-Godhra 4 : 5 W.R. 36
2 Sevaliya-Godhra . s . 5 . W.R. 2y
g3 Godhra-Ratlam : 5 . 5 ¢ W.R. 185
4 Bombay-Bilimora . 5 : W.R. 70
5 Udhna-Jalgaon : . . . o W.R. 125
6 Bombay-Manmad . 5 . § . C.R. 90
=7 Kalyan-Neral . . . . . CR. 30
Godhra-Lunawada < : . W.R. 41
9 Champaner Raod-Pani Mines . . . W.R. 49
10 Piplod-Devgadh Bariya . . : W.R. 15
11 Jhagadiya-Netrang 5 : : W.R. 27
12 Ankleshwar-Rajpipla S o W.R 50
13 Ankleshwar-Vadodara > ‘ s 5 W.R. 10
14 Udaipur-Himmatnagar S 5 5 W.R. 210
15 Himmatnagar-Khed Brahma . W.R. 55
16 Pathankot-Joginder Nagar ; N.R. 25
g 7 Ledo-Lekhapani . . . o . N.F. 9
18 Lumding-Badarpur : 5 s N.F. 185
19 Lumding-Chaparmukh 5 . . N.F. 50
20 Dharmanagar-Kalkalighat . o . N.F. 30
21  Gomoh-Asansol > % 5 E.R. ; 40
22 Sitarampur-Madhupur 5 . 5 E.R. 40
23 Kharagpur-Jharsaguda 5 5 2 S.E. 220
24 Rourkela-Ranchi . o 5 . . S.E. 165
25 Rorukela-Barsua . s : 5 . S:E. 75
26 Tatanagar-Badampahar : - 5 S.E. ag
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1 2 3 4
27 Rajkharswan-Gua-Bolani S.E. 122
28 Rouwkela-Birmirterpur S.E. 27
2q Padapar-Banspant . S.E. 20
30 Rupsa-Bangriposi S.E. 10
21 Bimlagarh-Kiriburu S°E. 41
a2 Navagaon-Purnapani S.E. 10
33 Boridand-Bisrampur S.E. 90
34 Anuppur-Katni S.E. 130
35 Bilaspur-Champa SE. 55

36 Bilaspur-Raipur . SE. 55
37 Bilaspur-Anuppur SE. 50
38 Nainpw-Seconi S.E. 75
30 TJabalpur-Gordia SE. a0
30 Nainpur-Mandla S.E. 43
41 Amila-Ttarsi LR, 40
12 Amla-Parasia C.R. 25
42 Khandwa-Bhuawal C.R. 40
44 Khandwa-Akol, C.R. Pa
45 Bhilai-Dalli Rajhara S.E. 27
4% Vijavanagaram-Titlagarh SE. 125
47 Naipao-Guo our S.E. ar,
48 Kottavalasa-Kirandul . . . SE. 420
49 Kazipet-Balharshah, . . . S.CG. 85
50 Mudkhed-Adilabad . . S.Q. 45
51 Mettupallaiyam-Ootacamund | . S.R. 6

Note fThe Kms* shown represent the railway lines in backward areas in various sections of the

Railways given in the Statement,

II. Construction of the following railway lines falling in backward areas is alreadyin hand,

2 Wani-Chanaka (upto Pimpalkoti)

Apta-Roha |,

C.R.
C.R

Kms.
62
63
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1 2 3 4

s Rampur-New Haldwani . . . e« + « + .+ NE 78.4
4 Hasanpur-Sakri . . . . . . . . . N.E, 74.90
5 Chittauni-Bagaha . . . . . . . . . N.E. 28.41
6 Jakhapura-Daitari , . . . . . . . . S.E 33.5%
7 Nadiad-Kapadvanj-Modass . . . . . . . W.R. 105.14
8 Gauhati-Byrnihat , . . . . . . . . NF. 28.21
o Dharmansgar-Kumarghat . . . . . . . NF 83.5¢
10 Balipara-Bhalukpong . . . . . . . . N.F. 33.45
11 Silchar-firibam . . . . . . . . . N.F. 50.36
12 Amguri-Tuli . . . . . . . . . . N.F. 17.07
18 Lalaghat-Bhairabi . . . . . . . . . N.F. 48.77
14 Bhadrachalam-Manuguru . . . . . . . S.C. 52,00
III, Survsys carrisd out in backward aras for neee linss but not taken up for construction

1 Ratlam-Banswara-Dungarpur . . . . . . . W.R. 78.76
2 Roha-Dasgaon-Ratnagiri-Mangalore . . . . . . G/SC/S 828.76
3 Roha-Murud (Jonjira) . . . . . . C.R. 34.35
4 Mandar Hill-Dumka . . . . . . . ER. 64.00
5 Dumka-Sainthia . . . . . . . . . ER. 56.00
6 Dumka-Baidyanathdham . . . . . . . ER. 63.00
7 Hazaribagh Town-Hazaribagh Road . . . . . ER. 78.00
8 Hazaribagh-Giridih Road . . . . . . . ER. 56.00
9 Madhupur-Dumka, , , , . . . . . ER. 59.00
10 Dumka-Rampurhat, . . . . . . . . ER. 54.00
11 Hazaribagh Town-Ranchj Road . . . . . . ER. 40.00
12 Khalilabad-Balrampur . . . . . . . . N.E. 145.29
13 Muzaffarpur-Darbhanga . . . . . . . . N.E. 65.54
14 Kazipet-Hassanparti Road-Karimganj -Jagtial-Nizamabad. . 8.G, 204.00
15 Korba-Lohardaga-Ranchi . +« . . . . SE 381.50
16 Dalli Rajhara-Jadgalpur |, . . . . . . . S.E. 233.08
17 Dantewara-Sukma-Narsapatnam . . . . . SE. 177.60

IV. Sumeys for new lines in backiward aveas which ars in progress or are nsaring completion.
1 Mandar Hill-Baidyanathdham . . . . . . . ER.
2 Bidge Budge-Namkhana , . . . . . . . ER.
3 Korapur-Parvatipuram/Salur Rayagads, . . . . . SE,
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4 Burwadih-Karonji . . . .
5 Sambalpur-Talchar

6 Lalitpur-Singrauli . . . .
2 Konch-Jalaun, . . . .

3 4
. . S.E.
. . S.E.
. G.R.
. . . G.R.

‘The National

t Policy Committee is at present seized of evolvi

a rational policy
rd

for construction of new lines includin_ghunrmmtive lines and developmental lines for

areas and mode of financing them.

Contracts of Cooperative Socjeties in
Delhi, New Delhi and Nizamuddin
Stations

1330. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what are the assignments/con-
tracts granted to the cooperative so-
cieties in Delhi, New Delhi and Niza-
muddin stations, for how long and since
when during the last two years;

(b) whether the Railway Board have
reserved assignments/contracts exclu-
sively for the cooperative sector;

e recommendations of this Committee are awaited.

(c) if so, the details thereof; and
(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) A state-
ment is attached.

(b) No.
(c) Does not arise.

(d) Genuine cooperative societies of
actual workers are given preference
in the allotment of contracts for handi-
ing of goods, parcels coal and cinder
picking, vending and catering, subject
to their fulfilling certain conditions.

Statement

Drtails of assignments contracts aranted to Cooperative Socicties in Delhi, New Delhi and
Nizamuddin Stations

Duration

from 11-5-1977 to 24-1-1978
from 22-3-1978 still continuing,

Cinder Picking and Ash handling from 1-1-1977 to 24-1-19%8

Stations Particulars of the contracts
Delhi Coal handling
New Delbi Goods handling
Nizamurldin Goo 1s han lling for Zone No. 1

including Nizamurlin station.

from 6-7-1978 to 5-7-1970
from 1-2-1977 for g vears.

from 16-12-1977 for 3 years,

e e e ——— .y
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Visit of Yugoslavia’s Foreign Minister

1332. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that Foreign
Minister of Yugoslavia visited India in
February, 1980; and

(b) if so, the outcome thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
,RAO): (a) Yes, Sir.

(b) During the official talks with Mi-
nister of External Affairs bilateral re-
lations were reviewed and the current

international situation was discussed.

A copy of the joint press statement
issued at the end of the visit is placed
on the Table of the House.

PRESS STATEMENT OF THE VISIT
OF FOREIGN MINISTER OF
YUGOSLAVIA, MR. JOSIP VRHOVEC

At the invitation of the Government
°of India, Mr. Josip Vrhovec, the Fede-

ral Secretary for Foreign Affairs of the
Socialist Federal Republic of Yugosla-
via paid an Official visit to India from
24—26 February, 1980.

During his stay in Delhi Mr. Josip
Vrhovec was received by the President
of India, Shri Neelam Sanjiva Reddy
and the Vice-President of India, Shri
M. Hidayatullah.

Mr. Josip Vrhovec called on the Prime
Minister of India, Smt. Indira Gandhi
and handed over to her a message from
the President of the Socialist Federal
Republic of Yugeslavia  Josip Broz
Tito, relating to bilateral relations and
the present international situation. He
also had a detailed exchange of views
with her.

Mr. Vrhovec held official talks with
the Minister of External Affairs, Shri
P. V. Narasimha Rao. The talks which
were held in an atmosphere of mutual
trust and friendship reflected the tra-
ditional close relations and understand-
ing hetween India and Yugoslavia, and
revealed a close similarity of views.

The two Ministers held comprehen-
sive exchange of views on the current
international situation including deve-
lopments in South Asia and South

West Asia and other key international
issues.

They also discussed various issues
facing the non-aligned movement and
emphasised the need to strengthen the
solidarity and to reaffirm the princi-
ples of non-alignment.

They agreed to maintain exchange of
views on matters of mutual interest.

The two Ministers expressed their
satisfaction at the continued progress
in Indo-Yugoslav relations. They re-
affirmed the determination of their gov-
ernments to develop bilateral coopera-~
tion by further strengthening the ties
existing in the political, economic, cul-
tural, scientific and technical informa-
tion and other fields.

The Federal Secretary of Foreign Af-
fairs of the Socialist Federal Republic
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of Yugoslavia, Mr. Josip Vrho_vec, con-
veyed his gratitudes to the Minjster
for External Affairs of India for the
warm hospitality accorded to him and
the members of his delegation during
their stay in India. He extended an
jnvitation to the Minister of External
Affairs of India, Shri P. V. Narasimha
Rao to pay an official visit to Yugo-
slavia. The invitationm was accepted

with pleasure.

Conversion of Ankleshwar-Rajpipla
Line

1333. SHRI R. P. GAEKWAD: Will
the Minister of RAILWAYS be pleas-

ed to state:

(a) whether it is a fact that the
Western Railway has carried out a pre-
liminary engineering-cum-traffic  sur-
vey for conversion from narrow gauge
to broad gauge sections between Chho-
taudepur and Pratapnagar on the Vado-
dara division of the Western Railway;

(b) whether the said traffic survey
has been completed and a report sub-
mitted to the Railway Bceard;

(c) if so, when it was submitted; and

(d) whether Government would take
an early decision in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) to (d).
Only a traffic survey was conducted in
1970 for conversion of Pratapnagar-
Chhotaudepur—Tankhala NG line (137
Kms.) into M.G. The survey revealed
that conversion was not justified. With
the declaration of the award of the
Narmada Water Disputes Tribunal in
1978, the Government of Gujarat have
asked for a survey for conversion of
this line as also of the Ankleshwar-
Rajpipla NG section (63 kms.) into
B.G., as these would serve the Nar-
mada Project for transportation of ma-
terials. The State Government have
been advised that this can be taken up
as a deposit survey at their cost.
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Proposal to Educate Legislators on
Population Control

1334. SHRI K. MALLANN,A: Will the
Minister of HEALTH be pleased to-
state:

(a) whether there is any proposal
under the consideration of Gevern-
ment to educate legislators too on po~
pulation control;

(b) if so, the details regarding the
scheme of Government in this behalf;

(c) whether Government are aware:
of the suggestions made in this behalf‘
in a Seminar organised in February,
1980 in Delhi on ‘Law as an instrument
of Population Control’ in India;

(d) if so, the reaction of Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI NI-
HAR RANJAN LASKAR): (a) There
is no proposal under consideration of
the Government to educate legislators
on population control.

(b) The question does not arise.

(c) The salient features of the sug-
gestions made at the Seminar are
given in the Press Releagse dated
11-2-80 issued at the end of the Semi-
nar by the Director of the Project, a
copy of which it attched.

(d) The Government has not recei-
ved a full report from the organisers
of the Seminar. While due considera-
tion will be given to all helpful sug-
gestions, it is the firm view of the
Government that Family Planning
needs to be promoted among our peo-
pPle only through education and moti-
vation. Demand for services as may
be generated in this regard will, how-
ever, be met by suitable expansion
of the delivery system. )

U.N. PROJECT OF LAW AND POPU.
LATION STUDY IN INDIA

National Seminar on Law as an jn-
strument of . Population Control in
India,

The three day Seminar on Law as
an Instrument of Population Control
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in India organised under the auspices
of the U.N. Project on Law and Popu-
lation Study in India concluded in
Delhi on 11th February, 1880, This
was a multi-disciplinary Seminar in
which besides the law teachers from
different Universities’ and Research

Institutions from all over the
country, eminent Demographers,
Sociologists, Medical Doctors, Ad-
ministrators and Parliamentarians

also partcipated. Supreme Court
Judges Mr. Justice V. R. Krishna
Iyer & Mr. Justice R. S. Pathak and
Mr. Justice Harish Chandra of Delhi
High Court presided over three of the
business sessions. The fourth busin-
ess session was presided over by Dr.
R. K. Sanyal, Director of the National
Institute of Health and Family Wel-
fare. The Seminar was inaugurated
at the Law Faculty of Delhi Univer-
sity on 9th February, 1980 by Dr.
Nagendra Singh, Vice President of the
International Court of Justice and pre-
sided over by the Vice Chancellor of
Delhi University, Professor U. N.
Singh. The Valedictory session was
presided over by Professor K. B.
Rohtagi, Professor Law and Director
of South Campus of Delhi University.
The Seminar Director was Dr. P. S.
Sanyal of the Facuity of Law of Delhi
University whe is also the Director
of the U. N. Project. All the impor-
tant aspects of control of population
through law were discussed in great
detail at the Seminar. Briefly speak-
ing, the subjects discussed were: Fer-
tility Regulation, Family Law, Child-
ren and Child Welfare, Criminal Of-
fences and Penology, Public Welfare,
Public Health, Education, Property
and Economic Factors.

Twenty papers were presented at
the Seminar by the eminent particip-
ants.

There was comsensus of near-con-
sensus on the following points :

(1) Law should be used in increas-
ing measures for the purpose of popu-
lation control. This is necessary,
inter alia, for avoiding arbitrariness in
the implementation of the population
schemes by various Government ag-

214.

encies., Law should be used more
and more as a stimulant for voluntary
action in matlers of population con--
trol.

(2) There should be a more promi-
nent mention of Population Coantrol.
in the Constitution of India. Differ-
ent suggestions in this regard which.
were mooted werei—

(a) To put Population Control a:
a Directive Principle in Part
IV of the Constitution:

(b) To put Family Planning in the
chapter on Fundamental dut

ies in  the Constituton of:
India.
(¢) To put it down as a funda-

mental right of the women in
the Constitution. The essence
of this recommendation was
that an obligation should be
imposed on the Government
machinery to provide the
necessary means for family
planning at the door step of
each family.

(3) Marriage
rily registered.

should be compulso-

(4) The law in regard to compul-
sory registration of births and deaths
should be properly implemented, par-
ticularly in the villages.

(5) The State should institute, as
far as possible, measures in regard to
social security so that the parents do
not seek social security through lar-
ger number of children.

(6) The Adoption Bill formerly
sought to be enacted, should be libera--
lised ang enacted on priority basis.

(7) It was felt that there is a very
important linkage between the status
of women and fertility. Theretore
the status of women should be raised:
not only in the eyes of the law but
in actual practice also.

(8) That great emphasis should be
laid on the introduction of population
education at all levels of education.
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(9) The facilities for medical ter-
mination of pregnency should be made
available in the rural area also.

(10) The land laws in Tegard to
ceiling should be amended so that
larger number of children do not in-
crease the ceiling, thus setting a pre-
mium on having a larger family.

(11) Proper use should be made of
taxation laws in order to propa-
gate a small family norm.

(12) The legislators and the ad-
ministrators should be educated about
the urgent need for Family Planning,
and the role which law can play in
this regard.

Meeting of Non-aligned countries in
New York

1335. SHRI K. P. SINGH DEO: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether any meeting of the non-
aligned countries was held in New
York recently to consider the Afghan
issue;

(b) whether India
this meet; and

(c) if so, India’s stand on the issue
and the outcome of the discussion’'s
held?

participated in

THE MINISTER OF EXTERNAL
.AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) The group of non-aligned
countries has been meeting in New
York at the level of Permanent Re-
presentatives to the UN since February
20, 1980 to consider “the implementa-
tion of the Decisions and Recom-
mendationg of the Sixth Conference of
Heads of States and Governments of
Non-Aligned Countries” (the Havana
Summit held in September 1979) at
which, inter alia, the question of de-
velopments in Afghanistan was raised
by some delegations.

(b) Yes.

(¢) The Indian Representative at
the meeting reiteraled the Govern-
ment's position on recent developments
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in Afghanistan. A copy of his state-
ment is placed on the table of the
House. The meeting of non-aligned
countries in New York hag go far been
inconclusive.

TEXT OF STATEMENT MADE BY
INDIAN REPRESENTATIVE AT THE
MEETING OF THE NON-ALIGENED
COUNTRIES ON 22ND FEBRUARY
1980 IN NEW YORK

Mr. Chairman,

We have been discussing this morn-
ing under agenda item 2 the various
activities that have been undertaken
by the non-aligned countiries in im-
plementation of the Havana Declara-
tion and among such actlivities we have
considered the work undertaken for
a declaration on the inadmissibility
of intervention and interference in the
context of the recent developments in
the internationa] situation. In this
connection, we have heard a wide
range of views which reflect the per-
ceptiong of individual delegations of
the non-aligned movement on the im-
portant developments in specific areas
of the world and their effect on a
range of internationa] issues,

In so far ag the developments in our
part of the world are concerned, they
have been engaging the serious atten-
tion of my Government. India has
close and friendly relationg with the
Government and people of the area
concerned and we are deeply concern=-
ed and vitally interested in the secu-
rity, independence, sovereignty and
territorial integrity of our traditionally
friendly neighbourg and hope they can
resolve their internal problems with-
out any outside interference.

Al] the countries in our region are
members of the non-aligned movement
and consistent with the principles of
non-alignment it is our hope that the
entire area wil] be free of tension. In
the past years, we have experienced a
period of relative relief from the com=
petitive attentions of the great powers
which have given leeway to the states
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of the area to embark on a relation-
ship based on mutuality, common
benefit and a developing trust in bila-
teral negotiationg as a means of settl-
ing outstanding problems. This at-
mosphere has been disturbed by recent
developments, particularly with the
prospect of our region being converted
into a theatre of great power con-
frontation and conflict ag a result of
the induclion of arms into the area.
The Govi. of India has, in the course
of ihe past weeks, been in touch with
the countries of the sub-continent and
with other countries to stress that no
action be taken that could lead to an
aggravation of these dangers and to a
heightening of confrontation. In this
connection, I should like to quote from
a joint declaration made in the course
of a visit by the President of France
1o 1ndia recently where the (woO
leaders gravely concerned at the de-
{erioration of the intcrnational situa-
tion and convinced of the necessity of
basing international relations on res-
pect for the universally recognised
principles of the UN Charter and con-
scious of the special responsibility in
the present critical times on the two
countries because of their respective
policies of detenle and non-alignment.
have solemnly declared and I quote:

1. Any situation arising out of the
use of force in international relations
and intervention or interference in
international affairs of sovereign gtates
is inadmissible.

2. In order to stop further escalation
al]l states should refrain from any
action which could intensify great
power rivalry and bring back the cold
war especially through dangeroug arms
build up liable to threaten peace and
stability in sensitive regions.

3. It is necessary to restore condi-
tions in which the independence,
sovereignty and terrilorial integrity of
al) gtateg can be preserved and the
right of their people to freely Jdeter-
mine their own destiny without gutside
interterence assured.

4, Respect for and implementation.
of these principles do not prejudice
any states’ legitimate security interests
and would in fact go a long way
towards safeguarding them.”

I might also add that in the course
of the recent visit by Foreign Secre-
tary of India to Nepal a joint state-
ment was issued after discussions bet-
ween the officials of the two countries
wherein the two sides expressed their
deep commitment to general sgtability
in the region which has remained
free of tension for a long time. Both
sides agreed that the “call to arms” in
the area was not conducive to peace -
and stability.

Survey of Family Planning by
UNFPA,

1336, SHRI K. P. SINGH DEO.
Wil} the Minister of HEALTH be
pleased to state.

(a) whether it is a fact that the
UNFPA &n U.N. Agency, recently con- -
ducted a survey of family planning
and ity achievements in the Third
Werid countries;

(b) whether India was also assessed
by this agency;

(c) whether the agency have noted
that there was a set back to the-
family planning programme in India
and if so, the reasons indicated by
them; and

(d) the Government goals proposed
to take to keep the population .
growth under reasonable control?

THE MINISTER OF STATE IN THE."
MINISTRY OF HEALTH (SHR1
NIHAR RANJAN LASKAR): (a) to
(¢). The Government of India are not
aware of any of such survey conducted
by UNFPA or United Nations. How-
ever, arising out of the World Popula- -
tion Conference held in 1974, a report
covering many countries and entitled
‘World Population Trends & Policies’
was produced by the Uniteq Nstions.
A reference was made to this report:
by the Executive Director of UNFPA.
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in a document called the ‘The State of
World Population 1979’ in which he
mentioned °‘setbacks’ to family plan
ning programmes in India, but no rea-
.sons have been atributed.

(d) Government attach high priority
to Nationg) Family Welfare Pro-
.gramme, and to propagatmg it through
proper motivation and education of
4he eligible couples so that they avail
themselves freely of the services pro-
vided under the programme on a
voluntary basis,

Difficulties in getting Seats in K.K. |
Expresg

T. R. SHAMANNA:
RAILWAYS be

1337. SHRI
~will the Minister of
pleased to state.

(a) whether Government are
aware that there is considerable diffi-
culty to get seats in Kerala-Kar-
nataka Express from Bangalore; and

(b) if so, whether Government pro-
_pose to run more frips and also put
additional bogies frem Bangalore?

THE MINISTER OF STATE-1IN THE
~MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) The
demand for reserved accommodation
by Kerala-Karnataka Express, trains
is generally in excess of the.avail-

ability especially during periods of.

rush.

(b) Apart from Iine capacity con-
strains on gections enroute increasing
the frequency of 125/126 Kerala-Kar-
nataka biweekly Express is not opera-
tionally feasible ag on the other 5 days
in the week, 121/122 Tamit Nadu
triweekly Express and 123/124 Andhra
“Pradesh biweekly Express run to the
same schedule between New Delhi and
“Balharshah. It is also not operation-
ally feasible to attach additional
coaches to this train ag it is already
‘running with maximum .loads. How-
rever, the question of increasing the
“load by double-heading this pair of
‘train is under-examination;
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" Attack of Leprosy

1338. SHRI T. R. SHAMANNA:
Wil the. Minister of HEALTH be
pleased to state.

(a) whether Government are
aware that leprosy is on the increase
in the States of Tamilnadu, Xar-
nataka, Andhra Pradesh, Orissa etc.;
and

(b) the steps Government propose
to take to minimise the attack of
leprosy and also take steps to cure
this disease and rehabilitate the poor

leper patients?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHR1
NIHAR RANJAN LASKAR): (a) No.
The disease is not on the increase in
these States,

(b) Under the National Leprosy
Control Programme, steps have been
taken fo minimise the attack of the
disease by early detection and regular
treatment of cases, both indoor and
outdoor, and by protecting child con-
tacts of infectious cases by prophy-
lactic treatment.

To facilitate rehabilitation of leprosy
patients, physiotherapy and recons-
tructive surgery is given to correct
physical deformities of the patients.

Adulteration of Essential Food
Articles

1339. SHRI T. R. SHAMANNA:
Will the Minister of HEALTH be
pleased to state. -

(a) whether Government are
aware that adulteration of certain
essential food articles like coffee
powder, milk, butter, toddy and

arrack are in the increase; and

S

F

« (b) if so, the effective action to be.

taken by the Central Government to
check adulteration on large geale?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): (a) No
such increase has come to the Gov~
ernment’s notice.

(b) The Government are aware of
the problem of food adulteration and
have advised the State Governments,
who are mainly responsible for the
implementation of the Prevention of
Food Adulteration Act, to strengthen
their PFA machinery to check adul-
teration in food effectively.
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Sino-Indian Relations

1341. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state what
advances the country hag made since
10th January, 1980 to bring back the
relations between India and China to
pre-1962 level?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAO): In his address to the Parlia-
ment, the President has stated the
policy of the Government in the I[ol-
lowing terms:

“India remaing willing to discuss all
issues with China, including the boun-
dary question, in search of a peaceful
solution based on equality. We hope
to progress also as regards bilateral
exchanges.”

Government intends to proceed
along the above lines which were en-
unciated even in 1976. We have noted
that the Government of the Peoples’
Republic of China have also expressed
a desire to improve relations.

Sino-Indian Border

1342. SHRIMATI PRAMILA
DANDAVATE: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether the Government have
taken note of the reported opposition
by Chinese Government to the state-
ment of the P.M. on the potential
danger of the Chinese on the Indian
border and Bhutan, Nepal and
Burma;

(b) whether the Chinesz have
claimed that the border between
India and China has not been delimi-

ted; and

(c) if so, what is the actual posi-
tion in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) Government have seen an
item in the Peoples’ Duily, the offieial
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organ of the Chinese Communist Party
expressing ‘‘surprise and regret” at
P. M.’s reported statement, but as the
Prime Minister has herself subse-
quently clarified, her remarks had not
been accurately carried by the Press.

(b) Yes, Sir,

(c) It has been the consistent posi-
tion of the Government of India that
the Sino-Indian boundary has support
in tradition and custom, as well a8 in
the exercise of administrative juris.
diction, and has, in most parts, the
sanction of specific international agree-
ments.

Personnel with knowledge of Local
Language

1343, SHR] ARJUN SETHI: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

{a) whether Government need the
services of the railway employees,
such as Ticket Collecters, Station
Masters, Booking Clerks, etc., having
knowledge of the local language in
the States where that local language
is predominantly prevalent; ang

(b) if so, whether the Railway Ser-
vice Commissions keep in view this
thing while making recruitrent of
such personnel?

THE MINISTER OF STATE IN IHE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) and
(b). Recruitment to pasts such as Tic-
ket Collectors, Station Masters, Buoking
Clerks, etc., is made through Railway
Service Commissions on zonal railway
basis. Each railway zone, however,
traverses two or more States. The
Railway Service Commisgions
advertise vacancies in these categories
in the newspapers commonly read in
the ares concerned to attract local
candidates. Therefore, it is the Iocal
candidateg who get selected in the
Railway service in large numbers.

Also, the Railway Service Commis-
sions at Allahabad, Bombay and
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Muzaffarpur, which are located im
Hindi speaking areas, allow option to
candidates to take the written test im
Hindi or English,

Holding Nom-aligmed Comferemce to
defuse Afghan situation

1344. SHRI AMAR ROYPRADHAN:

SHRI SATYENDRA NARA-
YAN SINHA:

Will the Mimister of EXTERNAL
AFFAIRS be pleased to state:

(a) whe.ther there was any meeting
between Indian leaders and Yugosla-
via leaders to hold non-aligned cour-
tries conference to defuse the Afghan
crisis; and

(b) if so, the outcome of that
meeting?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASL
MHA RAO): (a) and (b). In the course
of official talks helg between the
Yogoslav and the Indian Foreign
Ministerg during the visit of the for-
mer to India, a reference was made to
the situation in Afghanistan but no
concrete proposals were discussed re-
lated to the holding of a conference of
non-aligned countries.

Raillway Workers Lowest Paid

1345, SHR1 E. BALANANDAN-
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the railway workers
are the lowest paid workers amongsat
organised sector of industries;

(b) whether workers doing com-
parable or lesser jobs in other indus-
tries get much more than railwaymen;
and

(c) if so, the steps Government pro-~
pose to take to stop discontentment
growing among railwaymen?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) to (c).
Wages of Railway workers, as of other
Centra] Government employees, are
fixed from time to time based on the
recommendations of the Pay Commis_
sions appointed by the Government
taking into account the relevant fac-
tors like the duties ang responsibilities
attached to various categorieg of posts
and recruitment qualifications, the
state of finances of the Government
etc. Having regard to this basic posi.
tion comparisons ag between the wages
of the Railway and other Central Gov-
ernment employees and those outside
the Government, including public
sector, are not apt. It may, however,
be stateq that the lowest starting wage
of Rs 185/. recommended by tihe
Third Pay Commission for a whole
time Central Government employee,
was revised upwards to Rs. 196/p.m,
from 1-1-1973.

Robbery in Gomati Express

1346. SHR1 K. LAKKAPPA: Wwill
the Ministe, of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that Gomati
Express has been looted by robbers
recently;

(b) if so, the extent cf loss of life
and property of commuters;

(c) whether no armed guard is pro-
vided in the trains to save the life
and property of commuters;

(d) if so, whether Government will
congider attaching armed guards to
all the trains on permanent basis; and

(e) what other steps Government
propose tc take to reduce robberies,
thefts, etc. in the running trains?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFER SHARIEF): (a)
Yes.

(b) There was no loss of life, Pro-
perty stolen was worth about Rs. 14
lakhs

24 1L.S—8.

(c) and (d), Armed/unarmed guards
are provided by the Government Rail-
way Police functioning under the State
Governments in affected traing over
vulnerable sections,

(e) Policing being 5 State subject,
the responsibility of ensuring the
safety of passengers and their belong-
ings rests with Government Railway
Police functioning under the State
Governments. The Railways, on their
part, maintain close liaison with State
Police authorities at all levels and
render necessary assistance whenever
required. The Railway Protection
Force is meant for the protection of
Railway property. However, as a
further measure about 2000 Railway
Protection Force personnel have been
deployed to escort passenger trains to
deter criminals and instil confidence
among the travelling public. In all
353 trains are under exclusive escort
by Railway Protection Force, 314
jointly escorted by Railway Protec-
tion Force and Government Railway
Police and 519 by Government Railway
Police exclusively. Vestibuled doors
are locked between 2200 hrs, and 0600
hrs. TTEs|Attendants|Conductorg have
instructions to remain vigilant to pre-
vent entry of unauthorised persons.

12.00 hrs.

MR. SPEAKER: Paperg to be laid
on the Table. Shri Patnaik. (Inter-
ruptions).

SHRI INDRAJIT GUPTA (Basirhat):
Sir, we have given an Adjournment
Motion notice about Police firing on
onion growers... (Interruptions). Are
you taking it up? (Interruptions)

MR. SPEAKER: Please, order!
Please listen to me. I have only
admitted a Calling Attention motion
for tomorrow about the opions...
(Interruptions).

SHRI INDRAJIT GUPTA: We have
given an Adjournment Motion for
that. I want to know whether you
will consider it. (Interruptions).
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(ii) A copy of the Review (Hindi
and English versions) by Govern-
ment on the Report, .

(iii) A statement (Hindi and
English versions) showing reasons
for delay in laying the Report.
[Placed in Library. Sece No. LT-

571/80].

(4) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Central Coal Mines
Rescue Stations Committee, Dhan-

MR. SPEAKER: We are going to
digcuss this Report for nine hours.

wd § @ bad, for the year 1978-79.
EAKER . (ii) A copy of the Review (Hindi
MR .SP 1t ? already under and English versions) by Government
discussion. (Interruptions). on the Report.

(iii) A statement (Hindi and
English versions) showing reasons
for delay in laying the Report.

PAPERS LAID ON THE TABLE [Placed in Library. See No. LT-572/
ANNUAL REPORT OF NATIONAL LABOUR 801.

INsTrTUTE, NEW DELBI FOR 1978-79, (5) A copy of the Employees’
REPORT ON FATAL ACCIDENT AT BHANOKA Provident Funds— (Amendment)
CoLLIFRY, STATEMENT FOR DELAY, RE- Scheme, 1980 (Hindi and English
VIEWS ON AND ANNUAL REPORTS OF versions) published in Notification
NaTIONAL COUNCIL OF SAFETY IN MINES, No. G.S.R. 175 in Gazette of India
DHANBAD FOR 1978 AND CENTRSL COAL dated the 9th February, 1980, under
Mines Rescue Siations CoMMITTEE, saction 7 of the Employees’ Provi-

DrANBAD FOR 1978-79 ETC. ETC. dent Funds and Miscellaneous Pro-
visions Act, 1952. [Placed in Lzbrary
See No. LT-573/80].

(6) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying the Annual Report and
Accounts of the National Safety
Counci] for the year 1978.79 within
the stipulated period of nine months
after the close of the Accounting

THE MINISTER OF TOURISM AND
CIVIL, AVIATION AND LABOUR
(SHRI J. B. PATNAIK): I beg to lay
on the Table: —

(1) A copy of the Annual Report
(Hindi and English versions) of the
National  Labour Institute, New
Delhi, for the year 1978-79 along with A
Accounls ang the Audit Report. Year., 'Placed in Library. See No.

|Placed in Library. See No. LT-569/ LT-574/80].

80]. SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour). Sir, we want your
cooperation. About the Assam issue
... (Interruptions).

MR. SPEAKER: I haw; gllowed that,
, Mr. Samar Mukherjee’s notice has
Bhanora Colliery of M/s. Eastern .., " amitted under Rule 877. (In-

Coal fields Limited. [Placed in t .
Librgry. See No. LT-570/80]). ez"i':pmm') Under 377 I have sllow-

SHR] GEORGE FERNANDES (Mu-
zaffarpur):  Sir, the ruling Party
people are creating conditions ef a clvil
wWar. Thuisnotgmanerrcrzw.
(Interruptions.)

(2) A copy of th. Report (Hindi
and English versions) on fatal acci-
dent which occurred on the 9th
October, 1979 at Bhanora Unit of

(8) 1) A copy of the Annual
Report (Hindi and English versions)
of the National Council for Safety
in Mimes, Dhanbad, for the year
1978 slung with Audited Accounts.
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MR, SPEAKER: 1 have done it.
(Interruptions), I have allowed it.
(Interruptions).

SHR; GEORGE FERNANDES:
We are pledged to uphold the unity
of the country.

MR. SPEAKER: 1 have already
alloweq it.

-

SHR; GEORGE FERNANDES!

This is far too serious a matter, Civil
war cond:tions are prevailling in the
country. (Interruptions)., How can
we go on like this? (Interruptions).

NOTIFICATION UNDER PaAssporrs Acr,
1967 AND A STATEMENT FOR DELAY.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): I beg to lay on the Table:—

(1) A copy of the Passports
(Hindi and English versions) pub-
lished i Notihcation No, G.S.R.
376 (E) in Gazette of India dated the
15th June, 1979 under sub-section
(3) of section 24 of the Passports
Act 1967

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Notifica-
tion. [Placed in Library. See No.
LT-575/80].

Copy oF MADHYa PRADESH VISHWAVI-
DALAYA (DwiTivya SANSHODHAN), ADp-
HYADESH, 1979, CLKTIFIED ACCOUNTS OF

- CENTRAL INSTITUTE OF ENGLISH AND

ForeiGN LANGUAGES, HYDERABAD FOK
1978-79, A STATEMENT FOR DELAY CEKTI-
FIED AccOUNTS OF KENDRIYA HinDI
SHIKSHAN MANDAL, AGRA ForR 1978-79
AND A STATEMENT FOR DELAY ETC. ETC.

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
I beg to lay on the Table:—

(1) A copy of the Madhya Pradesh
Vishwavidyalaya (Dwitiya Sansho-
dhan) Adhyadesh 1979 (No. 8 of
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1879) (Hindi and English versions)
promulgated by the Governor on the
4th December, 1979 under article
213(2) (a) of the Constitution read
with clause (c¢) (iv) of the Procla-
mation dated *the 17th February,
1980 issued by the President in
relation to the State of Madhya
Pradesh. [Placed in Library. See No.
LT-576/80].

(2) (i) A copy of the Certified
Accounts (Hindi* version) of the
Central Institute of English and
Foreign Languages, Hyderabad, for
the yea1 1978-79,

(i1) A statement (Hindi and Eng-
lish versions) explaining reasons
for not laving the Hindi version of
the Accounts along with English
version earlier. [Placed in Library.
See No. LT-577/801.

(3) (1) A copy of the Certified
Accounts (Hindi and English ver-
sions) of Kendriya Hindi Shikshan
Mandal, Agra, for the year 1976-79.

(1) A gstatement (Hindj and Eng-
lish versions) showing reasons for
delay. [Placed in Library. See No.
LT-578/80].

(4) (i) A copy of the Annual
Accountzs (Hindi and English ver-
sions) of the Aligarh Muslim Uni-
versity for the year 1976-77 along
with Audit Report thereon.

(ii) A statement (Hindi and Eng-
lish versions) showing reasong for
delay in laying the Accounts.
| Placed in Ltbrary. See No, LT-
579/801.

(5) (i) A copy of the Annual
Report (Hindi and English versions)
of the Indian Institute of Manage-
ment, Calcutta, for the year 1978-79.

(ii) A copy of the Review (Hindi
and English versions) on the Work-
ing of the Indian Institute of
Management, Calcutta, for the year
1978.79. [Placed in Lzbmry See

No. LT-580/801.
i~

’

*The English version of the Accounts was laid on the Tahle on tihe 2nd

February, 1980.
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(6) A gtatement (Hindi and Eng-
lish versions) explaining reasons
for not laying the Accounts and the
Audit Report of the Indian Institute
of Management, Calcutta, for the
year 1978-79 within the stipulated
period of nine months after the close
of the Accounting Year. [Placed in
Library. See No. LT-580/80].

REVIEW ON AND ANNUAL ACCOUNTS OF
DrerLar  TRANSPORT CORPORATION FOR
1978-79 AND A STATEMENT FOR DELAY.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI A. P.
SHARMA): I beg to lay on the
Table: —

(1) (i) A copy of the Annual
Accounts (Hindi and English ver-
sions) of tho Delhi Transport Cor-
poration, for the year 1978-79 to-
gether with Audit Report thereon
under sub-section (4) of section 33
of the Roag Transport Corporations
Act, 1950.

(iiy A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the Accounts,

(2) A statement (Hindi ang Eng-
lish versions) showing reasons for
delay in laying the  Accounts.
[Placed in Library. See No. LT-
581/80].

REVIEWS ON AND ANNUAL REPORTS OF
ANDHRA PRADESH STATE AGRO INDUSTRIFS
CORPORATION L7TD. HYDERABAD FOR THE
YEAR ENDED ON 30TH JUNE, 1977, RAJAs-
THAN STATE AGRO INDUSTRIES CORPO-
RATION LTD. JAIPUR FOR 1977-80, HAR-
YANA AcGro INDUSTRIES CORPORATIONS
LD, CHANDIGARH FOR 1975-176,
KeraLa AGRO INDUSTRIES CORPORATION
LTp. TRIVANDRUM FOR 1976-77, STATE-
MENTS FOR DELAY, A STATEMENT FOR NOT
LAYING THE HInND! VERSION OF REPORT
OF HARYANA AGRO INDUSTRIES CORPO-
RATION LT1p. CHANDIGARH FOR 1975-76
ET:. ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V, SWAMINATHAN): On
behalf of Shri Birender Singh Rao 1
beg to lay on the Table: —

(1) A copy each of the following
paperg under sub.section (1) of sec-
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tion 618A of the Companies Act,
1956: —

(a) (i) Review by the Govern-
ment on the working of the Andhra
Pradesh State Agro Industries Cor-
poration Limited, Hyderabad, for the
year ended 30th June, 1977,

(ii) Annual Report of the Andhra
Pradesh State Agro Industries Cor-
poration Limited Hyderabad, for the
year ended 30th June, 1977 along
with the Audite@ Accounts and the
Comments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-582/80].

(b) (i) Review (Hindi and Eng-
lish versions) by the Government
on the working of the Rajasthan
State Agro Industries Corporation

Limited, Jaiour, for th. year 1977-78.

(ii) Annual Report (Hindi and
English versions) of the Rajasthan
State Agro-Industries Corporation
Limited, Jaipur, for the year 1977-
78 along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No. LT-
583/80].

(¢) (i) Review by the Govern-
ment on the working of the Haryana
Agro-Industries Corporation Limit-
ed, Chandigarh, for the year
1975-76.

(ii) Annual Report of the Har-
yana Agro-Industries Corporation
Limited, Chandigarh for the year
1975-76 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon {Placed in Library. See No.
LT-584/80].

(d) (i) Review (Hind; and Eng-
lish versions) by the Government
on the working of the Kerala Agro-
Industries Corporation Limited, Tri-
vandrum, for the year 1976-77,

(ii) Annual Report (Hindi and
English versions) of the Kerala
Agro-Industries Corporation Limit-
edq Trivandrum, for the year 1976-
77 along with the Audited Accounts
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and the comments of the Comptrol-
lor and Auditor General thereon.
[Placed in Library. See No. LT-
585/80].

{2) Four statements showing rea-
sons for delay in laying the reports
mentioned at (1) above., [Placed
in Library. See No. LT-585/80].

(8) A statement explaining rea-
sons for not laying simultaneously
the Hindi version of the Annual
Report of Haryana Agro-Industries
Corporation Limited, Chhindigarh,
for the year 1975-76. [Placed in
Library. See No. LT-5_86/80].

(4) A copy of the Madhya Pra-
desh Cooperative Societies (Third
Amendment) Ordinance, 1979 (No.
9 of 1979) (Hindi and English ver-
sions) promulgated by the Governor
of Madhya ©Pradesh on the 22nd
December 1979, under article 213
(2) (a) of the constitution read
with clause (1) (iv) of the Pro-
clamation dated the 17th February,
1980 issued by the President in
relation to the State of Madhya
Pradesh. [Placed in Library. See
No. LT-587/80].

(5) A copy of the Bombay
Land Requisiton (Gujarat Amend-
ment) Ordinance, 1979 (No. 9 of
1979) promulgated by the Governor
of Gujarat on the 29th December,
1979 under article 213 (2) (a) of
the Constitution read with clause
(c) (iv) of the Proclamation dated
the 17th February, 1980 issued by
the President in relation to the
State of Gujarat. [Placed in
Library. See No. LT-588/80].

NorrFicATIONS UNDER DRUGs AND CoSs-

METICS ACT, 1940 AND INDIAN MEDICINE

CeNTRAL CoUNcIL AcT, 1970, A STATE-

MENT FOR DELAY AND NOTIFICATION

UNDER PREVENTION OF FoOD ADULTERA-
TION AcT, 1954.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH (SHRI
NIHAR RANJAN LASKAR): I beg
to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
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versions) under section 38 of the
Drugs and Cosmetics Act, 1940: —

(i) The Drugs and Cosmetics
(Second Amendment) Rules,
1979, published in Notification No.
G.SR. 1241 in Gasette of India
dated the 6th October, 1979,

(ii) The Drugs and Cosmetics
(Third Amendment) Rules 1879,
published in Notification No.
G.S.R. 1242 in Gazette of India
dated the 6th October, 1979.

(iiiy The Drugs and Cosmetics
(Fourth  Amendment) Rules,
1979, published in Notification
No. G.S.R. 1243 in Gazette of
India dateq the 6th October, 1978.

(iv) The Drugs and Cosmetics
(Fifth Amendment) Rules 1979,
publisheq in Notification No.
G.S.R. 1281 in Gazette of India
dated the 20th October, 1979.
[Placed in Library. See No. LT-
589/80].

(2) (i) A copy of the Indian
Medicine Central Counci] (Elec-
tion) Amendment Rules, 1979
(Hindi and English versions) pub-
lisheg in Nptification No., S.0. 532
(E) in Gazette of India dated the
15th September, 1979, under sub-
section (2) of section 35 of the
Indian Medicine Centra] Council
Act, 1970.

(ii) A statement (Hindi and
English versions) showing reasons
for delay in laying the above
notification. [Placeq in Library.
See No. LT-590/80].

(3) A copy of the Prevention of
Fooq Adulteration (First Amend-
ment) Rules, 1980 (Hindi and
English versions) published in
Notification No, G.S.R. 18 (E) in
Gazette of India dated the 28th
January, 1980, under sub-section
(2) of Section 23 of the Prevention
of Food Adulteration Act, 1854.
{Placed in Library. See No. LT-
591/80].
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Copry OF UTTarR PraDESH KRISHI UTPA-
pAN Mawpr SAMITIS (ALPAKALIK Vya-
WASTHA) (SANSHODHAN) ADHYADESH
1980 AND A STATEMENT EXPLAINING
CIRCUMSTANCES FOR IMMEDIATE LEGIS-
LATION BY THIS ORDINANCE,

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMI-
NATHAN): I beg to lay on the
Table:

(1) A copy of the Uttar Pradesh
Krishi Utpadan Mandi Samitis
(Alpakalik Vyawastha) (Sansho-
dhan) Adhyadesh, 1980 (No. 2 of
1980) (Hindi and English Versions)
promulgated by the Governor of
Uttar Pradesh on the 6th March,
1980, under article 213 (2) (a) of
the Constitution read with clause
(c) (iv) of the Proclamation dated
the 17th February, 1980 issued by
the President in relation to the
State of Uttar Pradesh.

(2) A statement (Hindi and
English versions) explaining the
circumstances which necessitated
immediate legislation by the above
Ordingnce. [Placeq in Library.
See No. LT-592/80].

12.04 hrs.'
RE: ADJOURNMENT MOTION

(Interruptions)

MR. SPEAKER: Please sit down.
Gentlemen, please take your seats.
When the Speaker ig standing you
should sit down. Pleage sit down.
(Interruptions). Please take your
seats gentlemen. (Interruptions.)

MR. SPEAKER: You cannot listen
to me?....
(Interruptions)
MR. SPEAKEI_R: I cannot jisten if
you go on like this....
(Interruptions)
'SHRI GEORGE FERNANDES
{Muzaffarpur): Civil war conditions
are prevailing in the country. If you
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are not allowing the adjournment
motion, please allow at least a dis-
cussion....

(Interruptions)

SHRI GEORGE FERNANDES: We
want an assurance. Sir, we are
pledged to uphold the unity of India
and its constitution. Here are peo-
ple.... (Interruptions) Here are
people who are creating conditions of
civil war.. .,

(Interruptions)

SHR] GEORGE FERNANDES: You
should allow a discussion on that.

(Interruptions)

SHRI EDUARDO FALEIRO: No,
ro.
(Interruptions)

SHRI GEORGE FERNANDES:
Yesterday, there has been an incident
in Calcutta on this very issue. Why
nol give us a hearing on this? Please
allow us g discussion. After all, you
are the upholder of the constitution....

{Interruptions)

MR. SPEAKER: Look here, Gentle-
men. If you do not take your seats,

(Interruptions)

MR. SPEAKER: We have already
had enough of it. Please sit dowa.

(Interruptions)

You are again talking. Can we reach
any decision like this? If it is possible,
then, you are welcome to do it. If
we can reach anywhere, I am pre-
pared to go along with it. I will sit.
You will have your say. But, I don’t
think it can be feasible for any of us
to reach any decision like this. I can
listen to one person; I can listen to
two person, but, can you imagine
that T can listen all the 500 people,
all at a time? 1Is it possible to listen
if, without my permission ,somebody
speaks? Alnterruptions) I will listen
to you. I will allow you. (Interrup-
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tions). All of you will please sit
down. I will allow if anybody has
got to say anything, But, I have got
certain things and I have to go ac-
cording to Rules available,

I know the House is agitated; I
know the minds of the people. 1
know that there are certain grave
gituations which we have tg discuss.
How to discuss them? This is the
problem, We must do it in an orderly
manner. I had already allowed a dis-
cussion, I wanted to do that yester-
day but I could not do it. I have
admitteq this motion for the opinions
tomorrow morning. (Interruptions).

SHR] GEORGE FERNANDES: 1
have been working on this. (Inter-
ruptions).

MR. SPEAKER: Please tak2 your
seat.  All of you please listen {0 me.
1 know the gravity of the situation. I
know in the police firing how one per-
sor. got killed. It is too much. I
cannot bear 1it. But look here. (In-
terruptions) Please listen. This 1+
a situation which we have to discuss.
(Interruptions) Please sit down-—no
exchanges please. You have to lis-
ten to me or I have to listen to you.
(Interruptions) Look here. Please
listen to me. Now you are again talk-
ing. You want me to follow the rule
but you yourself do not. You cannot
have one way traffic. There has to be
a two-way traffic. You must have a
two-way traffic so that there may be
better exchange of ideas in your dis-
cussion. For this murder or whatever
You may call it, we must discuss it.
Tomorrow. I have put a call attention
motion and I have admitted it. (In-
terruptions) One at a time, Please
listen to me. Have patience. One is
about the harijans. We have 9 hours
for this discussion. (Interruptions)
Again you are talking. Why don't
you listen to me first. You cannot do
like this, Don’t you listen to me
first? 1 have already allowed ({t.
(Interruptions). You cannot do like
this, Prime Minister's statement you

must have read (Interruptions).
First let me have my say. This is not
the way. This House is yours, Please
take your seat. (Intdérruptions). I
have got no objection. I am to be
guided by you, Please sit down. I
am to be guided by the House and if
the House agrees (Interruptions), If
you want to spend the time like this,
then 1 have got no objection. It is
you whg suffer; it is the nation which
suffers. You have to devise ways and
means, It is your nation. Everybody
amongst us owes something to this
nation. You do not realise what you
are doing. If you are trying to do
like this, I hope you will not reach
anywhere. (Interruptions).  Why
don’t you listen? Why all of you
shout? 1 am referring to the Assam
problem. I had some Motions today.
T have admitted Mr., Samar Mukher-
jee’s motion on that. (Interruptions).

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): What is it? (Inter-
ruptions) .

MR, SPEAKER: Loock here. The
Prime Minister already made g state-
ment yesterday regarding this pro-
blem. She said something on that.
(Interruptions). Why dont’'s you
let me finish? Please sit down.
And if anything remains after that,
and Government is not going to make
a statement we will consider that.
That is very simple. T will listen to
you one by one, if anybody has to say
anything. (Interruptions) You please
sit down, Let me talk. It is so simple.

AN HON. MEMBER: You call us
one by one....

SHR1 SOMNATH CHATTERJEE:
Please give us one minute,

MR. SPEAKER: I will allow one
from each party. I will listen to you.

SHR]I EDUARDO FALEIRO (Mor=
mugao): On a point of order. 1 am
on p point of order under Rule 31.

MR. SPEAKER: On what matter?
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SHRI1 EDUARDO FALEIRO: made g statement saying “that »she
Under Rule 31. (she means the Government) has not

MR. SPEAKER: What is it?

SHRI EDUARDO FALEIRO: Con-
duct of business. It provides that all
the business of the House will be
mentioned in the List of Business and
no Business which is not mentioned
in the List of Business should be
taken up. This is a very important
matter. I am raising it with regard
to the functioning of this House. Now,
Sir,..... (Interruptions) may I con-
tinue? Ruule 31 says this. ‘List of
Business for the day’....

MR. SPEAKER: Without the per-
mission of the Speaker.. . .

SHR] EDUARDO FALEIRO: In the
matter of rules, as g matter of course,
we find that Business which 1s not in-
cluded here. ... (Interruptions) I want
a ruiing on this. Sir. Will you please
listen to me? We come across Busi-
ness which 1s not includeg here
every day mind you....(Interrup-
tions) Every day, mind you, without
your permission, which 1s being rais-
ed (Interruptions) My short submis-
sion is this. Kindly listen to me.
There was the Speaker’s ruling in the
previous Lok Sabha, during the re-
gime of thesg gentlemen here, that
there is no Zero hour. We were sitting
there. We were not allowed to raise
any matter during the so-calleq Zero
Hour, Are you now revising that
ruling or are you sticking to that?

MR. SPEAKER: I will see to it. I
know your problem.

SHRI INDRAJIT GUPTA: May 1
make a short submission (Interrup-
tions) Speaker has gllowed me....

MR. SPEAKER: I have allowed
m.

SHR] INDRAJIT GUPTA: We are
exercised over this matter because, in
this Hovse, yesterday the Prime
Minister while replying t, a question

approved of anything being done
which would add to the tensions over
this Assam issue.

Now, in spite of the Prime Minister
having made this statement, which is
being publicised sufficiently, we find
some very serious developments
having taken place yesterday again
ic Calcutta by people who belong to
the Ruling Party. Therefore we are
exercised. 1 would respectfully sub-
mit to you, Sir, that if you cannot
take it up in any other way, at least,
the Prime Minister should again be
requested on behalf of the Housz by
you, Sir, that she should come here
and make a statement and clarify
what is going on. Does her writ run
in the country or not?

(Interruptions)
MR. SPEAKER: Please sit down,

SHR] INDRAJIT GUPTA: He:r own
party people defy it.

MR. SPEAKER: Now let me reply;
1 have to reply. 1 have understood
you.

SHRI INDRAJIT GUPTA: I want
cne thing only....

MR. SPEAKER: [ have listened to
you.

MR. SPEAKER: I will call you
when your turn comes, not before
that.

SHR] INDRAJIT GUPTA: Wg are
concerned because if these things
continue in Calcutta or other parts of
West Bengal, there are enough mad
people in Assam, who are behind the
present agitation in Assam, who
weuld take advantage of this and

retaliaty more aggressively against
the Bengalees and other minorities
there. Therefore it is g national

question. And when she has said, she
does not approve of it, then, how is
it that her own party peope are defy-
ing it?
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MR. SPEAKER: I have noted it
down. Mr. Bosu, just give the point.

SHR] JYOTIRMOY BOSU: I have
given notice of an adjournment
motion yesterday. The issue is this.
There is the Cong.(I) party in West
Bengal and we don’t see them as a
separate unit, because, they are part
ol this whole establishment in the
country. They have planned to pull
out railway lines ang stop air pas-
sengers travelling between Assam and
Calcutta. . . . (Interruptions)

MR. SPEAKER: What do you
want? Order please. I am listening.

SHR1 JYOTIRMOY BOSU: 3ir,
now, Subroto Mukherjee is the Chief
of the Congress Party there,

MR. SPEAKER: That much I know.

SHRI JYOTIRMOY BOSU: He
came and saw the Home Minister and
the arrangement is to kil] two birds
in one stroke. (Imterruptions).

MR. SPEAKER: What do you want
to say?

(Interruptions)

SHR] JYOTIRMOY BOSU: Sir,
they, say one thing and do another
thing there. The object is to create
lawlessness in West Bengal and pull
down the Government there.... (In-
terruptions) Sir, I want a discussion.
Sir, I have given a notice for adjourn-
ment motion, (Interruptions) I have
seen you in your Chamber and | want
an assurance from you (Interrup-
tions) Sir, I want a discussion now.
(Interruptions),

MR. SPEAKER: I have allowed

him. Mr. Pandey please sit down.
(Interruptions)

MR. SPEAKER: Nothing should go
on record.

(Interruptions)*

*Not recorded.

SHR] GEORGE FERNANDES: Sir,
my submission is that conditions in.
the North-East part of our country
have created situations which may
lead to a civil war in that part of
the country. If we do not have a
discussion here, 1 will understand the
Government's position.........

MR. SPEAKER: I have understood.
(Interruptions)

SHR] GEORGE FERNANDES: Par-
ticularly when, as Mr. Indrajit Gupta,
has pointed out, the Prime Minister
tells her partymen not to do any-
thing, they are creating law and
order situations there. Where are we
to go and discuss this? Are we also
to take this to the streets or are we
going to discuss this 1n the House?

(Interruptions)

MR. SPEAKER: I have asked you
to speak one by one. You must have
my permission.

SHRI MAGANBHA] BAROT (Ah-
medabad): Sir, Chapter-IX of the
Rules of Procedure deals with Ad-
journment Motion. Rules 58(v) says
that—

“(v) the motion shall not revive
discussion on a matter which
has been discussed in the same
session;”

Yesterday the hon. Prime Minister
suo motu intervening the debate gave
an assurance to the House that they
are not in favour of anything which
will add to the tension. Now under
what this is being raised?

MR. SPEAKER: 1 have allowed
him, 1 will give my decision later.

(Interruptions)

SHR] SOMNATH CHATTERJEER:
Sir, I gave a notice of adjournment
motion because the great importance
of the question remaining unresolved,
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that is, Assam issue remaining un-
resolved, now supplies of essential
commodities are being disturbed.
Now, Assam is under President's rule
,and the petroleum products like
diesel, etc. are not coming here and
food products are not going there due
to railway and other transport disrup-
tion. Yesterday we had seen how
inspite of the leader of the party who
is no less than the Prime Minister,
gave a statement on this, the law and
order situation 1is created there.
Therefore, it is a matter to be looked
into urgently.

SHRI JAMILUR RAHMAN rose.

MR. SPEAKER: Mr, Barc: has al-
ready spoken. He is from your party,
not from other party.

PROF., MADHU DANDAVATE
(Rajapur): I want to bring to the
notice of the House the fact that ever
since our country became free, for the
first time those who are in power at
the Centre, their own colleagues give
a threat of economic blockade and
total dislocation. This is really a call
to civil war and it has been given hy
a party which is ruling at the centre
(Interruptians).

SHRI CHITTA BASU (Barasat): I
gave you a notice of calling atten-
tion. ... (Interruptions). 1 have also
written to you....

MR. SPEAKER: It is all right. I
have heard everything. I have taken
into consideration all these things. Mr.
Bosu has also met me in my chamber
and after due consideration, I have
taken a decision....(Interruptions).
Please sit down, when I am standing,
you have to sit down.

I know the gravity of the situation
and the feelings of this House. The
Prime Minister had made a statement
....(Interruptions). Whatever you
may call it, the Prime Minister made
a statement and you have to take that
into cormwideration. I have ailowed a
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statement to be made under Rule 377
by Shri Samar Mukherjee only on this
aspect. . (Interruptions), Why can’t
you have patience? Why do you
want to try the patience of other peo-
ple? I allowed this only for the sim-
ple purpose that if he makes the state-
ment, it would then be brought to
the notice of the Prime Minister and
if she thinks necessary, she may reply,
if there is anything. And that is
what Shri Indrajit Gupta also wanted.
So simple it is. There is nothing
wrong with it. Out of three notices,
I thought, T would allow Shri Samar
Mukherjee; he is leader of a party
and when he makes a statement under
Rule 377, it would again be brought
to the notice of the Prime Minister,

SHRI INDRAJIT GUPTA: The
Prime Minister is under no obligation
to reply to a statement made under
Rule 377. She should make a state-
ment suo moto, on what is going on

(Interruptions).

MR. SPEAKER: 1 am coming to the

later part of my observations....
(Interruptions).

SHRI JYOTIRMOY BOSU: You are
making a mole hill out of a mountain
....She is under no obligation to
make a statement.... Read the rules.
(Interruptions).

MR. SPEAKER: I know that; I am
not referring to that. I know that
nobody is bound to reply to a state-
ment made under Rule 377, But as
the situation is, the Government may
realise it and they may give a reply
to this. If that is not done, then you
can raise it.

SHRI INDRAJIT GUPTA: Why
don’t you ask the Prime Minister to
say something?

MR. SPEAKER: The Prime Minister
is sitting here. If the Government
does not say anything, we will then
S€C.aee
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SHRI GEOGRE FERNANDES:
Kindly allow an adjournment motion
or a discussion.

SHRI GEORGE FERNANDES:
‘What do you propose to allow? You
are allowing neither an adjournment
motion nor a discussion.

MR. SPEAKER: First see the result
of statement under Rule 377. (Inter-
ruptions).

12.28 hrs,

MESSAGIlS FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary-General of Rajya
Sabha: —

(i) “In accordance with the pro-
visions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
I am directed to return herewith
the Finance Bill, 1980, which was
passed by the Lok Sabha at its sit-
ting held on the 14th March, 1980 and
transmitted to the Rajya Sabha for
its recommendations and to state
that this House has no recommen-
dations to make to the Lok Sabha
in regard to the said Bill.”

(ii) “In accordance with the pro-
Visions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
I am directed to return herewith
the Union Duties of Excise (Electri-
city) Distribution Bill, 1980 which
was passed by the Lok Sabha at its
sitting held on the 14th March, 1980,
and transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said Bill.”

(iii) “In accordance with the pro-
visions of sub-rule (6) of rule 186

fuel by U.S.A. for

Tarapur (CA)
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
.1 am directed to return herewith
the Assam Appropriation (Vote on
Account) Bill, 1980, which was
passed by the Lok Sabha at its sit-
ting held on the 15th March, 1930,
and transmitted to the Rajya Sabha
for its recommendations and to state
that this House has no recommen-
dations to make to the Lok Sabha

in regard to the said Bill.”

(iv) “In accordance with the pro-
visions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return here-
with the Assam Appropriation Bill,
1980, which was passed by the Lok
Sabha at its sitting held on the
15th March, 1980, and transmitted
to the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendaions to
make to the Lok Sabha in regard
to the said Bill.”

12.30 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SupPrLY OF NUCLEAR FUEL BY THE
U.S.A. roR TARAPUR

SHRI M. RAM GOPAL REDDY
(Nizamabad): Sir, I call the atteution
of the Minister of External Affairs to
the following matter of urgent public
importance and request that he may
make a statement thereon:

“Reported fresh complicationg in
the supply of nuclear fuel by
the U.S.A. for Trapur.”

(Interruptions)

MR. SPEAKER: We have already
discussed. The same thing cannot be
discussed again. Nothing can be dis-
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[MR. SPEAKER]
cussed again. This is wasting the time
of the House.
(Interruptions) **

MR, SPEAKER: No; don't record.
It is not important. Very important
questions are being discussed; if you
want to take part, please....Mr. Rao,
please start.

(Interruptions) **

SHR1 JYOTIRMOY BOSU:. On a
point of order.

MR. SPEAKER: Under which rule,
please?

SHRI JYOTIRMOY BOSU. Under
rule 376 (1), (2), (3), (4), () and
(6). My point of order is this. Under
your direction, we made submissions
on the issue of Assam. And the sub-
mission was unanimous in that it mn-
vited a discussion on the same. We
only want a clear ruling on this.

MR. SPEAKER: ] have given my
ruling.

SHRI JYOTIRMOY
have not.

MR. SPEAKER: I have given. I
have told you. Nothing doing now.

BOSU: You

(Interruptions) **

MR. SPEAKER: Nothing without
my permission.

(Interruptions) **

THE MINISTER OF EXTERNAL
AFFAIRS (SHRIJ P. V. NARASIMHA
RAO): Mr. Speaker, Sir....

MR. SPEAKER: Nothing is allow-
ed except the statement which the
hon. Minister is now reading out.

(Interruptiong) **
SHRI P. V. NARASIMHA RAO:

The calling attention Notice refers to
the reported fresh complications in
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the supply of fuel for the Tarapur
Atomic Power Station by the Govern-
ment of the United States. The fae-
tual position is that while the U.S.
Government hag not gso far finally
refused to make available supplies of
fuel for the Tarapur Station, there
have been persistent delays in fuel
supplies during the past four years.

MR. SPEAKER: You are persis-
tently trying to disturb the proceed-
ings of the House. Mr. Paswan. It
is too much,

(Interruptiong) **

SHRI P, V. NARASIMHA RAO:
Two export licence applications, for
19.8 tonnes each of enriched uranium
for use as fuel by the Tarapur Ato-
mic Power Station, are currently
pending with the US authorities, One
of these applications was filed nearly
one and a half years ago on Septem-
ber 20, 1978, and the deliveries under
this application were scheduled to
have taken place between March and
August, 1979, The other application
was made on August 20, 1979, and
deliveries under this application were
scheduled to have commenced last
month.

MR. SPEAKER: Everything has its
limit, Mr. Paswan, I cannot repeat it
every time.

(Interruptions) **

SHRI P, V. NARASIMHA RAO:
The essence of the Cooperation
Agreement between the Government
of India and the Government of the
United States, which came into force
in. October 1983, is that the US Gov-
ernment is committed to provide
fue] supplies as needed through the
lifetime of the Tarapur Station,
limited by the period of the Agree-
ment, namely, till October 1893, on
the corresponding understanding that
the Tarapur reactors would be gperat-
ed on no other fuel except that made
available by the United States,

**Not recorded.

——
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The supplies of enriched uranjum
for use ag fuel at Tarapur were being
made fairly regularly until early
1976. Since then there have been
congiderable delays in fuel shipments.

MR, SPEAKER: Mr. Paswan is
trying to transgress all the limits

(Interruptions) **

SHRI P. V. NARASIMHA RAO:
‘We have repeatedly expressed our grave
concern to the Government of the
Uniteq States on the inordinate delaysg
tn approving fuel supplies for Tara-
pur. The terms of the Cooperation
Agreement between 1India and the
United States, which came into force
in 1963 after fulfilling all statutory
and constitutional requirementg in both
countries, cannot be changed unilate-
rally by either party. We have abid-
ed by this agreement in its letter and
spirit and we expect the Government
of the United States to honour their
obligations.

MR. SPEAKER: Not allowed.

(Interruptions) **

SHRI P. V., NARASIMHA RAO:
Over the last three years the U.S.
Government has been making various
requests for additional assurances from
the Government of Indiag regarding
safeguards. In essence these amount-
ed to opur accepting full scope safe-
guards over all our nuclear facilities.
The Government of India has con-
sistently replied that it could nect
accede to these requests. On the last
occasion on March 7th, 1980, in reply
to requests for specific asurances in
connection with the two outstanding
shipments, the US Ambassador was
informed that we would honour all
existing agreements angd obligations
and that our policy on the use of
nuclear experiments for peaceful pur-
poses had already been made clear
on January 30, 1980 in Parliament
by the Prime Minister.

Tarapur (CA)

MR, SPEAKER: Under which rule?
I cannot listen.....

(Interruptions) **

SHRI P. V. NARASIMHA RAO: It
wil] thus be seen that these are only
old and reiterated requests from the
Us Administration which we have
never been able to accept, rather than
fresh complications.

We have been in constant touch
with the Government of the United
States regarding the continued supply
of fuel on a regular and timely basis
for the entire duration of the Agree-
ment, that ig until 1993, in strict ac-
cordance with the provisions of the
existing Cooperation Agreement bet-
ween the two Governments.

MR, SPEAKER: Whatever is being
said, nothing should be recorded
without my permission.

(Interruptions) **

SHR! P. V. NARASIMHA RAO: It
continues to be our hope that the US
Government will honour its obligations
as we have always done. 1 would,
however like to assure the Honoura-
ble Members that we are prepared to
meet any contingency arising from
the non-supply of fuel,

(Interruptions)

MR. SPEAKER: Shri M. Ram Gopal
Reddy.

SHRI CHANDRAJIT YADAV:
Please call a meeting of Leaders of
Groups.

(Interruptions)

MR, SPEAKER: There is a limit to
everything. Nothing should be re-
cordeq without my permission. I
have seen it. There are certain things
and when they cross the limjt then
it becomes obnoxious. I have heard
to much now.

(Interruptions) **

**Not recorded.
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MR. SPEAKER: Order please. You
do not have any rule whatsoever.

(Interruptions) **

MR. SPEAKER: Please look here, I
am standing on my legs. (Interrup-
tions) You want me to follow the
rules and you do not follow yourself.
(Interruptions) 1 do not know.

AN HON. MEMBER:; Mr. Mandal
on whose handg the blood stains have
not yet been cleansed, he ig talking
on Harijan atrocities.

(Interruptions)

MR. SPEAKER: Order, order. Please,
order. I have listened too much now.

(Interruptions)

I am one man and there are hund-
reds of voices al] the time, I would
like al] the nation to watch this show
that you are putfing. Is it not shame-
ful?

(Interruptions)

MR. SPEAKER: I know it. Order
please. Mr. Ram Vilas, every hon.
Member in this House (Interruptions)...
Will you sit down? Every Member
in this House knows his responsibi-
lity. Every Member of the House also
feels that anybody whe lifts a finger
even touches him I know that, every
Member in this House, tell me the
one who does not. (Interruptions)
You are again standing up. We have
had a discussion on this very subject.
We had a discussion in this very
House about four days back. (Inter-
ruptions). No, that incident is the
same things. (Interruptions). Now
please listen. You are alwayg at once
talking. Is there patience or restraint
anywhere? Nation hag put all things
in our hands here.

What do we think we are, We
should be responsible for every
action we take here. This is a gerious
matter. We have once discussed one
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thing. There ig another Report here
for discussion in which we have to
take part. Furthermore, I can say
what Mr. Yadav has put ag a sugges-
tion, that I can put and talk it over.
So, let ug pursue the matter, (Inter-
Tuptions)

SHRI RAM V1LAS PASWAN (Haji-
pur): You call a meeting of all the
parties.

MR. SPEAKER:. A suggestion has
been given, I will talk it over. I
cannot order, but I can iniliate a
thing. That is what I can do. That
is what I say. Mr. Fernandes. this
thing in this fashion will not reach
any decision whatsoever. The way
we are talking now, we can only
reach a decision like this. So, let us
proced on this and I  will iniliate,
(Interruptions) Order, please. Shri
M. Ram Gopal Reddy.

SHRI M. RAM GOPAL REDDY (Ni-
zamabad): America hag been promis-
ing al] along for the supply of ura-
nium but has failed tp fulfil its con-
tractua)l obligation,

MR. SPEAKER: Nobody should sa)
anything to me now on that. (Inter-
ruptions). I treat everybody equal
here. I keep no diflerentiation (Inter-
ruptions). 1t is all right. (Interrup-
tions). What we prescribe for others.
we should prescribe for ourselveg too
equally.

SHRI M. RAM GOPAL REDDY: We
are 3 resposible nation. America knows
it. In 1971 war with Pakistan, we had
occupied 7,000 kilometres of Pakistan
territory. We returneq that on our
own. immediately after the war. We
had captureq over 1,00,000 Pakistani
prisoners. We released them imme-
diately after the war and negotia-
tiong America should know that we gre
a peacefu] nation. America is a demo-
cratic country and we are also ¢ de-
mocratic  country.,  Unfortunately,
America has been helping Pakistan.

**Not recorded,.
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That ig the trouble, Now they want
to scuttle the development of our
country. We want uranium for Tara-
pur not for menufacture of atom
bombs or any such thing. It has
been repeatedly stateq by omr Prime
Minister that we are wyf' . atomic
energy only for peaceful’y purposes
and for constiuctive purposeg like
creating lakes, digging tunnels and
also in medicine ete. Shrimati Gandhi
has been repeatedly telling the world
that India’s intention ig to use nuc-
lear energy for peacefu] purposes
only.  Unfortunately America is
not understanding our difficulties and
delaying the supplies. Once Shri
Morarji Desai unfortunately wavered
on this point and agreeq to the ins-
pection of our installations. But
later on he withdrew the steps. Mr.
Vajpayee also was there. I want to
know whether Mr. Desai agreed t
the inspection of our installation on
account of him or in spite of him.
We never expected such a gtep from
Mr. Vajpayee. I want to know what
alternative arrangements the Govern-
ment is going to make in this regard.
I want to know whether there is
going to be any recycling of this
important item for Tarapur and
whether the Government is going
to try mixed oxide fuels as an
alternative to wuranium. They have
promised 20 tonnes and two voffers
have already lapsed. I want to know
whether Tarapur is going to be run or
it is going to be stopped for want of
uranium, I also want to know from
the Minister whether he is exploring
the chances of getting uranium from
France and Soviet Union, We ghould
not depend upon only one country.
If we depend updbn only one country,
if they stop it in the eleventh hour,
our important projects will come to
a stop. I want to have g detailed reply
from the hon. Minister ¢gn these
points.

SHR1 P. V. NARASIMHA RAO: The
supplies of enricheq uranium for use
at Tarapur were being made fairly
regularly until early 1978. But since
then there hag been considerable
delay. (Interruption). We know that

Tarapur (CA) ’
there are alternative methods available,
but we are still al a stage when we
ahve not taken the decision to get this
contract abrogateq and go ahead
with the other alternatives. We still
hope that it will be possible for ug to
get the USA to honour their side of
the obligation and go ahead with the
shipments.

SHRI GEORGE FERNANDES (Mu-
caffarpur) . This calling altention mo-
tion hag arisen ag a result of a state-
ment which the American Ambassador
to India made day before yesterday.
The statement was very specific. It
said that there gpre fresh complica-
tions which have arisen.

In the statement which the Minis-
ter laid before the Hwouse, he says:

“I{ will thus be seen that these
are only old and reiterateq re-
quests from the US Administration
which we have never been able to
accept, rather than fresh com-
phications.”

The statement glso says,

“On the last vccasion on March
7th, 1980”"—in other words, 11 days
before the US Ambassador made
this, shal] I say, controversial
statement—

“in reply to requests for specific
assuranceg in connection with the
two outstanding shipments, the US
Ambassador was informed that we
woulg honour wll existing agree-
ments.. 7. etc.

One thing ig very clear from the
statement and also from the reply
given by the Minister that the Ameri-
can Government has a policy which
is not able to reconcile itself with
the agreement that they have signed.
I would not go into the reasong why
the Americans have taken this view
because my own understanding is
that it ig not only America but alse
other countries which have the nu-
clear technology and which can pro-
vide us with the fuel requirements,
all of them have a uniform approach
and, therefore, against that uniform
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approach of these countries we will
always be faced with the difficulty.

I woulyg like to know from the hon.
Minister if there is an agreement
that is binding on both the countries
which he hag reiterated here, and
which he has also said it cannot be
changed by either of the parties. Is
there no international agency through
whom you can get this agreement
implemented? The International
Court i there at the Hague. Why
don't you use the offices of that
Court?Or why don’'t ycu get the
non-aligned nations, for instance to
tdke a position because we had a
demonstration of the aiude of hese
industrialised advanced countries, the
countries of the North, when the
UNIDO Conference met here a few
weekg ago? They were prepared to
make no concession whatsoever even
in matters of ordinary technology,
what to talk of nuclear technology
and the commitments which they
have made to us on the Tarapur
Atomijc Power Unit. So, what are the
international pressures which  the
Government intends to build because
the statement makeg 5 sad reading?
‘We have repeatedly expresseq our
concern; we have repeatedly per-
suaded them. We are keeping on
making our request. We hope the
US Government wil] honour its obli-
gation..” Now, you yourself say that
for four yearg you have been making
all these repeated requests wand
hoping...

SHRI BHAGWAT JHA AZAD:
{Interruptions).. .

SHRI GEORGE FERNANDES: Fair
enough. I assume that you are the
successor Government, Mr, Bhagwat
Jha Azad. I hope you are taking
responsibility.

SHRI BHAGWAT JHA AZAD. Yes.
I am amazed at your saying this. This
is not the Indian side. I am sorry to
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say that. Do you want us to go to
the International Court...... (Inter-

ruptions)

SHR]I GBORGE FERNANDES : I hope
you are taking responsibility. If
we have fled, I want you to succeed.
I do not want you to fail.

MR. SPEAKER: No Exchanges.

SHRI GEORGE FERNANDES: We
inherited your failures. We have re-
turned them to you to succeed. Go
ahead. The worst you can say is that
we have returned them to you Make a
success of them,

SHRI BHAGWAT JHA AZAD: It is
amazing (Interruption) Mr. Morarji
Desai ., (Interruptions)

SHRI GEORGE FERNANDES: What
is the use of yelling here? Earlier you
yvelled at the Speaker, now you are
yelling at me. Why don’t you go
outside and yell? If you have the com-
pulsion to yell why don't you go
outside and yell? He earlier yelled
at you, Sir, and row he is yelling at
me, He must have got down from his
beq on the wrong side this morning
but he should not throw it on us
here. If you are a compulsive yeller,
go out; there is enough room for you
to go and yel] out.

MR. SPEAKER: Order, order,

SHRI GEORGE FERNANDES. Mr.
Azad is a good friend of mine but
earlier in the day he went on yelling
at you. Now he is yelling at me.

SHRI BHAGWAT JHA AZAD:. We
ave good friends, but we have to speak
our mind. I speak for the country.
Mr. Fernandes. . . (Interruptions) in the
House.

MR, SPEAKER. Now the Minister
will reply.

SHR] GEORGE FERNANDES: So,

Sir, what are the international pres-
sures the Government would want to

exert on the United States Govern-



257 Supply of nuclean PHALGUNA 30, 1901 (SAKA ) B.A.C. thirg@ Report 258

) fuel by USA, for Tarapur (CAY

Secondly, under you say here: “l
would, however, assure the hon
Member that we are prepared to meet
any contingency arising from the non-
supply of fuel,” what are the alterna
live arrangements? Are we in a posi-
tion today to tell the Americans, ‘listen
fellows, we have had enough of you;
we do not need your fuel, go tn hell’
If you are in a position to say that,
let us say it once and for all lei us
not go through thig exercise, In-
stead of simply uppealing rnd re-
questing, 1s any alternative attempt
made with any other country? 1
would request the hon. Minister to
take us into confidence and reply; to
these three or four points.

13.00 hrs,

| MRr. DEPUrY-SPEARER n the Chair)

SHRI P. V. NARASIMHA RAO: I
have just said that all the alternative
methods available are known to the
Government I only stated that, accord-
‘ng to the Government, the time has
not conie to take a decision and go
ahead in regard to the alternatives;
the alternatives are known.

SHRI GEORGE FERNANDES, Why
do you not exert pressure?

SHIR] P V. NARASIMHA RAO:
Therc 15 no need for pressure. Here
is an uagrecment. We cannol go out
of it; they cannot go out of it. Out-
right repudiation is possible. What
I have said is, according to us, the
time for such a step has not come.

SHRI GEORGE FERNANDES:
For over years the Americans have
been playing their game. What 1is
the time, in the opinion of the Minister,
Lthat he needs to take a final decision
that enough is enough, we shall now
go ahead.

SHRI P. V. NARASIMHHA RAO:

The time even to say enough is
enough has not come.

}

SHRI GEORGE FERNANDES:
Will it come only in 19857

osHR! »RJUN SETHI (Bhaarak;:
The hon, Minister in his statement -
nas saia that it is a well-known face
that there has been inordinate de-
lay in the supply of nuclear fuel to
our Tarapur plant. 1 would like to
know from the hon. Minister whe-
ther due to this inordinate delay in
the supply of nuclear fuel, the Tara-
pur plant is suffering from wunder-
utilisation and whether it is also a
fact that the US Government is try-
ing to stop the re-processing of cur
fuel?

SHRI P. V. NARASIMHA RAO:
The question of re-processing is a
pari of the' agreement. The rest of
the question I have already ans-
wered.

1303 hrs,

BUSINESS ADVISORY COMMITTEE
Third Report

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBATAH): I beg to

move: Y

“Thal this House do agree with
the Third Report of the Business
Advisory Committee presented to
the House on the 19th  March,
1980.” .

SHRI A. K. ROY (Dhanbad): Un-
dey rule 290 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I would like to give the fol-
lowing amendment to Third Report
of the Business Adwisory Commit-
tee, as inserted in item 11 of today’s
List of Business:

“That the Report be referred
back to the Committee, suggest-
ing following modifications:
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(a) In this Ytem (4) of the
para 2 in place of “rape on
women”, “atrocities on women”
may be subsituted;

(b)Item (5) of para (2) may
be omitted and in its place the
following may be substituted:
“Discussion on the frequent re-

ports of police atrocities on the
public and need to change the
attitude of the police towards the
society.”

(¢) Para 3, seeking to exiend
time of sitting may be omitted.”

I would like to make a few com-
ments on each of them. So far as
the discussion on rape of women is
concerned, the womenfolk, of our
country are subjecteq to...

MR DEPUTY-SPEAKER: He has
already moved his amendment.

SHRI A. K. ROY: Sir, I want to
make a submission on this. What I
say is that when we are to discuss the
fate of the women or the conditions
of the womenfolk, I would say that
here ‘rape’ is only a small part of
the tortures which our womenfolk
in our country are subjected to and
so we say that ‘atrocities’ is a gene-
ralised term because we know from
what we have seen in Narainpur or
Parasbigha or Dhulia or Pipra and
also in our coalfields, that the con-
dition of womenfolk in our coun-
try to what we profess here. They
are subjected to all sorts of heinous
atrocites and rape is only a part of
that though it may be the most
heinous. That is why, Mr. Depuly-
Speaker, Sir, when we are dis-
cussing atrocities  Harijang and
Adivasis etc., this House should
discuss the atrocities on the women-
folk, the social, cultural, political,
economic and all sorts of tortures
and subjugations to which the
womenfolk In our country are sub-
jeoted. So, I propose that instead
of rape on women, let us discuss the

+MARCH 20, 1980
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atrocities on women, of which rape
would be a part, maybe a vital part
though I know, Mr. Deputy-Speaker,
Sir, in the famous Mathura case the
whole thing has come out. But I say
that in this way we will do better
justice to our womenfolk by discus-
sing on that.

About the second point Mr. Deputy-
Speaker, Sir, I would say that we
have spent about two-and-a-half
years discussing on Indira Gandhi
during the Janata regime. We do not
want to repeat the performance by
discussing another two-and-a-half
years I do not know how many
years they will stay here—by discus-
sing. Mr Morarji Desai in the Con-
gress regime. We, politicians, are nei-
ther archeologists nor anthropologists.
We are not interested in dissecting the
fossils, we are interested in {he liv-
ing things. That is why, I :ay that the
Vaidialingam Committee Report
should die or remain where it is. We
should discuss the most vital part,
the atrocities of the police, the tor-
tures of the police. Every day you
will hear that some prisoners have
been killed in custody, some people
had been lathi charged, the police
manual is to he changed, the Prime
Minister is writing very worried
letters and all sorts of things. That is
why I say that the point about crime
and the police is a very important
point. So, the Vaidialingam Commit-
tee Report may wait and the crime
and the police should be discussed.

Thirdly, Sir, to make us git for two
half hours extra from 6 o’clock ig a
punishment. We do not deserve that
punishment. Rather we say that we
should be given time in some other
way so that all these 1mportant items
can be discussed at our convenience,

SHRI CHITTA BASU (Barasat):
Sir, I think in, the list of business
for the next week, the situation in
Assam has not been included. 'The
situation in Assam js very much
deplorable and is causing alarm
to everybody. An additional dimeun-
sion has been added because of
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the decision of the Congress «(I)
to launch a movement for blockade
of Assam, That will have a very
severe reaction in Assam and out-
side Assam. There have been mo-
tions on this subject. I request the
hon, Minister of Parliamentary Aflairs
to find time to include the discussion
on the alarming and deteriorating
situation in Assam. Sir, the situa-
tion has become all the more seri-
ous because of the decision of the
All Assam Students’ Union and
Gana Sangram Parishad to go on an
al] Assam bhandh on 26th of March.
Thi; 'will have an adverse effect and
add to tension.

I also want another point to be
included, and that is the action tak-
cn by the Government on the Report
of the Shah Commission, There is a
1eport today in the Statesman which
says that the Government of India
has 1issued a circular banning the
sale and distribution of the three
volumes of the Report of the Shah
Commission. With your permision, I
may read out the relevant portion of
the circular which has been published
n the Statesman today:

“It has been decided by the Gov-
ernment of 1ndia, Ministry of Home
Affairs,; New Delhi, that further
distribution and sale of all the 3
volumes of Shah Commission Rec-
ports printed in all regional langu-
ages be stopped forthwith. You are
therefore, requested to stop the sale
and distribution of the said publi-
cation forthwith ang return the
available stock to this Department
immediately.”

The circular is signeq by Mr. R. A.
Gaur, Deputy Controller of Publica-
tions,

MR. DEPUTY-SPEAKER: Please be
viry short. Then only it will be sweet
also.

~SHZRI CHITTA BASU: This has
%Ly added a new dimension to the
v tter, 7 feel that the House should

discuss the entire report of the Shah
Commission and the action taken by
the Government.

SHRI SOMNATH CHATTERJEE
(Jadavpur): I would likg to draw
attention to certain matters of great
importance which require to be dis-
cussed. One is the question of the
total failure of the Damodar Valley
Corporation to give adequate quantity
of electrical energy. As a result there-
of, electric supply to the coalfield
areas, steel mills and particularly
Calcutta has been affected The
DVC is obliged to supply 95 MW of
electrical energy every day to the
Calcutta Electric Supply Corpora-
tion They have failed in this
abjectly, ang the total supply per
day is not more than 30 to 35 MW,
which is supposed to be their best
performance. One this we have given
a motion, and this is a very important
matter because the new Minister is
only talking and has not translated
into action any of his outbursts. There-
fore, this is a very serious matter
which requires to be looked into im-
mediately. Therefore, we must have
a discussion.

The other thing is the failure of
the Government of Indig to arrange
for regular and equitable supply of
kerosenp, and diesel oil to the eastern
States, particularly to the State of
West Bengal, which is seriously affec-
ting agricultural production there.
Transport operations are coming fo a
grinding half. Not only is there
irregular and inadequate supply, but
when other parts are getting more
supplies, there is discrimination so far
as the eastern States are concerned.
This requires to be immediately dealt
with.

Last but not the least is the ques-
tion of Assam. Tt is necessary thaf
we should have a full discussion on
it immediately. ‘The Prime Minister
has not found time still to visit Assam.
So long as this question is kept un-
resolved, we will se, more and more
of what happened yesterday in Cal-
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cutta. A section of the party which
is ruling at the Centre provocation
there, holding violent demonstrations.
As a result of it the law and order
Ps sought to be disturbed. The whole
object is to find out some excuse to
deal with the State Government there
in the way they like.

Thereforc, these are matters which
are agitating the public mind very
seriously. They should be discussed
in the House. I agree with Mr. Roy
that old things like reports on certain
persons not get prominence ogver such
important issues.

SHR1 NIREN GHOSH (Dum Dum):
There were reports in the press thal
certain Governors had been asked to
resign. That has been denied, but it
is a fact that some Governors have
been transferred. Then, I have a
confidential report about the Governor
of West Bengal, who, from my ex-
perience in the other House--he was
a Member of the other House--I know
is a non-partisan person. He is an
impartial person and that is why a'-
tempts are being made to replace
him or to transfer him elsewhere.
If they treat the Governors as mere
officials like this, making transfers,
I do not know what to talk of it.
Dangerous precedenis are deing set
and the whole thing needs to be dis-
cussed.

I am also raising the Assam issue
because the dimensions of this isssue
are Tar greater than indicated by the
other two hon. members. The ruling
party at the Centre is encouraging
this; in Assam, the students are agita-
ting and here, though the Prime
Minister has denied and made a state-
ment, how can they blockade the
supply of oil, products from Assam?
One chauvinism Is being counter-
manded by another and this is quite
dangersous because it woulg lead to
the disintegation of the country, Fur-
ther, stopypage of oil products from
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Assam is a most dengerous thing. Fer
two months, the Government is sit-
ing idle.

The Government has no business to
withdraw the Shah Commission Re-
port. It will create suspicious all
over the country because that Com-
mission of Inquiry was appointed....

SHRI P, VENKATASUBBAIAH:
How is it relevant?

MR. DEPUTY-SPEAKER: AMr.
Ghosh, if you say what you want to
be added or deleted, that would be
proper,

SHRI NIREN GHOSH: If the Re-
port of a Commission of Inquiry,
which has been legally constitued, is
withdrawn, it is 3 slur on the Com-
mission and it raises suspicions that
this Government does not want jus-
tice is being totally suppressed.

We will not be satisfieq with any-
thing short of an adjournment
motion and a fuller discussion on
Assam situation. I want that these
things should be added to the list of
Business.

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu.

SHR] P. VENKATASUBBAIAH: He~
is a member of the Business Advisory
Committee. He is a party to whatever
decisions the Committe has taken.
1 do not think that the hon. member
can speak on it here,

MR, DEPUTY-SPEAKER: What
is your reply to that?

SHR] JYOTIRMOY BOSU: I can
give a reply, but then he will be In
difficulty.

SHR]I EDUARDO FALEIRO (Mor-
mugao): 1 am on a point of ordar.' It
ig for our guidance that I am raising
this point,
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The members of a Committee of
Parliament or for that matter that of
a State Legislature, are parties to the
decisions of the Committee and they
have full opportunity to participate in
decisions even if they do not agree.
It 15y an unknown practice that the
members of a Committee of Parlia-
ment or that of a State Legislature,
whether it is Business Advisory Com-
mittee or Privileges Committee or any
other Committee, can raise any issue
against the Report on the floor of
the House, On this matter, there are
so many decisions in connection with
the Privileges Committee, of ‘which
] am personally aware. Last ' time,
when Mr, Samar Guha, who was the
Chairman of the Privileges Commit-
tce, wanted to speak, on a Report of
Privileges Committee he was not al-
lowed and he did not speak. I whold
like to know the procedure that you
woulg follow in this regard.

MR. DEPUTY-SPEAKER: As a
Member of Parliament, Mr. Jyotirmoy
Bosu is participating in the discus-
sion and not in his capacity as a
Member of the Business Advisorv
Committee. As a Member of Parlia-
ment, he can participate.

SHRI P. VENKATASUBBAIAH:
Th, matter under discussion is the
Report of the B.A.C.

MR DEPUTY-SPEAKER: Let us
hear what he says.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): This is an appelaic
body. Sir, you are presiding over the
appellate body.

MR. DEPUTY-SPEAKER: There
is no bar. T think that has happened
previously also.

SHRI P. VENKATASUBBATAH: If
you want to oblige Mr, Jyotirmoy
Bosu, I have no objection.

SHRI INDRAJIT GUPTA (Baser-
hat): Sir, your ruling will apply to
all the members of the Business Ad-

visory Committee. We are also Meme
bers of Parliament.

SHRI JYOTIRMOY BOSU: I am
deeply concerned and I am charging
Shri P, Venkatasubbaiah and other
members of his party who are in the
Business Advisory Committee for go-
ing to the press before the Report
was laid on the Table of the House
and telling all the newspapers that
the Vaidyalingam Commission‘s re-
ports is going to be discussed. I am
making that charge and I will bring
a privilage motion against Shri P.
Venkatasubbaiah and all those who
have gone to the press. I maac a
demand for a discussion on the Maruti
Report, But I am not raising that
issue .(Interruptions)

SHRI P. VANKATASUBBAIAH:
The Report of the Business Advisory
Committee was laid on the Table
yvesterday evening itself. How can a
privilage motion arise? (Interruptions)

SHRI JYOTIRMOY BOSU: The con-
vention has been that the motion,
unless it is admitted and published—
I am talking about the motions—can-
nol he released to the press. I{ has
been communicated to the press. I
congratulate my hon. friends of the
press on that. They have done the
job. They are meant to do the job.
Why was not the whole story given to
the press?

SHRI P. VENKATASUBBAIAH: It
is an insinuation. (Interruptions)

SHRI EDUARDO FALEIRO: He is
misleading the House. The motion
was published a fow days ago.

SHRI P. VENKATASUBBAIAH: If
he wanits to attract the attention of
the press gallary, T have no objection.
He is making ap insinuation. The
Report of the B.A.C. was laid on the
Table of the House yesterday itself.
How is he holding me responsible for
that? It has come in the bulletin also.

(Interruptions)
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SHRI JYOTIRMOY BOSU: You
have known me for years.

SHRI P. VENKATASUBBAIAH:
We have to complete the business be-
fore the House. He is a member of
the: Business Advisory Committee,

(Interruptions)

SHRI JYOTIRMOY BOSU: Let me
finish. My point is, why the whole
story was not given to the press that
there was alsp a pressure on the Bus-
iness Advisory Committee to admit
a discussion on the Maruti Report.
Why was that not published? Why
was only the Vaidyalingam Commis-
sion’s Report mentioned? The Maruti
Report should alsp be discussed.

SHRI MAGANBHA] BAROT (Ah-
medabad) : The couniry has already
answered Maruti in a befitting manner.

SHR!1 CHANDRAJIT YADAV (Azam-
garh): Mr. Deputy-Speaker, Sir....

SHRI P, VENKATASUBBAIAH: He
also participated.

SHRI CHANDRAJIT YADAV: What
do you meap by “ participated”? If
anything comes after that, have I no
right to say anything? This is too
much. I only went because I was in-
vited by the Speaker to participate.
It does not mean that if any impor-
tant thing comes after that, I have no
right to say anything,

SHR] P. VENKATASUBBAIAH:
You have to give a ruling on that.
He was invited by the Speakey to
participate in the Business Advisory
Committee, Certain decisions were
taken in the Committee now; he
says, as an invitee to the Committec,
he has g right to speak on the Re-
port of the Business Advisory Com-
mittee.

SHRI INDRAJIT GUPTA : He is
saying, after the meeting of the Bugi-
ness Advisory Committee, if a new
development takes place why should
he not raise it now?
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SHRI P, VENKATASUBBAIAH:
This is not the proper time.

SHRI CHANDRAJIT YADAV : 1
can raise it if something important
happens after that, (Interruptions.)

SHRI MAGANBHA] BAROT:. We
must have our say also.

If you are good enough to invite
some of the Hon. Leaders of our Par-
ties and something is worked out
there they can press upon their
points—whatever is of benetit and
whatever they can think of. How
are the recommendations of the Busi-
ness Advisory Committee going to
work? Let ug have, somewhere a line
drawn that, if by consensus, some-
thing is agreed upon, that should be
respected, or one should reserve his -
right. Let the Business Advisory
Committec insist on something and
get it. ... (Interruptions.)

I am a Member of the Business Ad-
visory Committee. We should give
and take. Something is given and
something is taken.

MR. DEPUTY-SPEAKER: The
general convention is that those
Members who have participateg on
behalf of their respective Parties do
not participate in 1the discussion.
That is the convention. I would like
every Member of all Parties to res-
pect that convention. Otherwise they
may place some proposal before the
Business Advisory Committee and if
it is defeated they may raise it here
also.

SHRI CHANDRAJIT YADAV : Lef
me make my point, You have al-
ready calleq me.

MR. DEPUTY-SPEAKER : You

may refer only to the other thing.
I give you only two minutes,

SHRI MAGANBHAT
point of order.....

BAROT: A

SHRI CHANDRAJIT YADAV :
This Member is persisting. I am not
yielding.

(Interruptions.)
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MR, DEPUTY SPEAKER : He is
not yielding. Let him speak. 1 will
give my general ruling. (Interrup-
tions.) '

SHR]I CHANDRAJIT YADAV
This is a wrong tradition. I am in
possession of the floor now,

I am saying that an important thing
happened later on. We did not raise
the question of Assam because the
Prime Minister had taken the jnitia-
tive and the Speaker was also good
enough- bhee rase this  is a  national
matter, The malley is of national
concern, It 15 o sensitive issue. The
whole country was workeq up on
that issue and all opposition Party
leaders agreed that they will not poii-
ticalise the issue because thig issue
hags to be sorted out through nego-
tiation and consultation. But after
that. after the meeting, we heard on
the Radio... (Interruptions)  that
Members of the ruling Party.. (Inter-
Tuphons).

MR, DEPUTY-SPEAKER: You
say it is happening after the meeting.
Then you can raige it in the form of
a Calling Attention or any other form.
It cannot be included.......

SHRI CHANDRAIJIT YADAV: 1t
is not a question of Calling Attention.
Do you think the Assam issue is a
question of Calling Attention? (Inter-
rupions). It is a grave. naional issue:
it cannot be answered to as a Calling
Attention motion.

MR. DEPUTY-SPEAKER: You
have stated your point. (Interrup-
ptions). He s on a point of order,

SHRI MAGANBHAI BAROT : 1
want a ruling from the Hon. Chair on
this. Wherever the Business Advi-
sory Committee discusses a thing
either with the Members of the Com-
mittee or with the invitees and some
discussions take place, the convention
of the House is -~ and the Hon. Mem-
bers, I think will support me -- (In-
terruptions),

1 am member of the Business Ad-
visory Committee. I have a right.

MR. DEPUTY-SPEAKER: ] have
already said that the conventicn in
the House is that those who have
participated in the Business Advi-
sory Committee shall not participate
in this discussion, I would request
all members to see that that con-
vention is not broken. L would
very much like that that convention
is not broken. I would appeal to all
the Members, Even Mr Yadav, why
should you alone raise it? Why
not somebody else from your Party
raise it?

SHRI CHANDRAJIT YADAV. I
am sorry (Interruptions). Then I am
making another point of order,

My point of order is thir  3Juppose
the Business Advisory ;ammittee
meets in the morning at 10 a.m. and
after 10 a.m. something happens in
the country which needs immediate
discussion in the Parliament....

SHRI P. VENKATASUBBAIAH:
You can raise it in the form of call
Attenton or Short Notice question.

SHRI MOOL CHAND DAGA
(Pali): Why not move an adjourn-
ment motion?

SHRI CHANDRAJIT YADAV:

This is not the way the members of
the ruling Party should treat the
Opposition Members. They will not
allow anybody to make out his
point, Sir, either you congtrol the
House or, if this is the way, then
we are also not going to allow you.

SHRI P. VENKATASUBBAIAH:
But you should be on a relevant
point.

SHRI CHANDRAJIT YADAV
They do not want members to com-
plete their points.
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SHR! P. VENKATASUBBAIAH
Point . of order—on what? On the
report or on the matter under discus-
sion ?

MR, DEPUTY-SPEAKER : I have
made a request to the hon, Members
that this convention should not be
broken. I would not like anybody
break that convention and I would re-
quest Mr. Yadav also not to insist.

SHRI CHANDRAJIT YADAV: You
asked me tp complete my point.

MR, DEPUTY-SPEAKER : Beca-
use there is a convention, why ghould
you break it?

SHRI CHANDRAJIT YADAV: You
asked me to complete my point.

MR. DEPUTY-SPEAKER : Only
one point. What you want to be in-
cluded—you say that. Hereafter no-
body should break the convention.

SHRI P. VENKATASUBBAIAH
No, Sir. Point of order—on what?
On the matter under discussion or on
the report? Is it a noir+ of order on
the report?

SHRI CHANDRAJIT YADAV: You
said that I must complete it and then
I wag permitted to speak. The Min-
ister is all the time jumping on his
feet,

MR. DEPUTY-SPEAKER : Regar-
ding his point of order, I have already
given my dccision that no hon. Mem-
ber should break the convention
which ig in vogue,

SHRI INDRAJIT GUPTA : I nave
to respectfully submit, Sir, that I am
alsg a member of the Business Advi-
sory Committee, I am not an invitee,
I am a regular member. So, do not
allow the Minister to confuse the mat-
ters. He is behaving as though some-
body is challenging the report of ithe
Business Advisory Committee, No-~
body is challenging the report. More-
g0. Mr, Yadav has no right to chall-
enge the report of the Business Ad-
visory Committee. But what ig the
convention? Why then does this item
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come up every Friday? when the
business of the next week is announ-
ced here by the Minister-in-charge, so
many memebers whg have given in
writing before, are allowed to speak.
What is that? Is it challenging the
report? Not that. They make sugg-
estions. They make suggestions that
in the next week’s business, such and
such item which they consider to be
important may also be given some-’
time if possible. It is in that context
that Mr. Yadav is saying that after the
last meeting of the Business Advisory
Commiliee—nobody challenges the
report and if Mr. Yadav challenges,
then I will fight against him—he
is saying some developments have
taken place around this issue of Assam
which is very important. So, he
may be suggesting—i think he wants
to suggest that in the next week’s
husiness—this is the Jlast week and
after that the Mouse will adjourn for
a long time -. some time may be
found for including that item for .
discussion because it is a very imp-
ortant issue which has croppeq up
after the meeting of the Business Ad-
visory Committee,

SHRI MAGANBHAI BAROT : He
can give a notice.

MR. DEPUTY-SPEAKER: He is
going to make a statement tomorrow,
Now, Mr Yadav, please conclude in
one sentence.

SHRI CHANDRAJIT YADAV: I am
saying this because the House will
be in session. It is such a serious
matter that when people are instiga-
ting the people of one State against
the people of another State, there will
he a serioug confrontation. It is not
a question of a particular agitation.
It will seriously damage the national
unity. Therefore, I am raising this
becauge this is the last week and
after that the Houge adjourns,

Now I do admit that this is be-
yond the discussion of the Leaders
within a room, Let Parliament, the
highest forum of the nation, take
note of what iy happening in Assam
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ang what solutions we can fing for it.
Otherwige the members of the ruling
party give a call for the blockade and
they create a serious gituation and the
people in that part of the country
will say that if you are not allow-
ing the essentia] goods to reach us,
then hell with this country, Do you
want this situation to be created in
this country? Therefore, I am saying
that this is a serious matter and the
House must discuss this and sg it must
find a place in the next week agenda.

MR. DEPUTY-SPEAKER : Shri
Rajan,

SHRI MAGANBHAI BAROT. Sir,
I rise on a point of order. Mr, Deputy-
Speaker, we are in the budget session.
We discussed the States; we discussed
the law and order situation.

SHRI K. A, RAJAN (Trichur) :
Uander what rule is he making the
point of order?

MR, DEPUTY-SPEAKER : It is for
me to say whether it is a point of
order or not. Let him go on.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): He is wasting the
time,

MR. DEPUTY-SPEAKER: It s
for me to decide whether it is a point
of order or not.

SHRT MAGANBHAI BAROT: We
head only yesterday on this very
news about Calcutta. (Interruptions).

MR. DEPUTY-SPEAKER® Pleasc
don’t address them  Please address
me

SIHRI MAGANBHAI BAROT: Yos-
terday, when this question was rais-
ed suo motu the hon. Prime Minis-
ter replied.

SHR] KRISHNA CHANDRA HAL-
DER: She replied in response to a
supplementary question,

MR. DEPUTY-SPEAKER: Mr.
Barot, what is your point of order?

SHRI MAGANBHA]I BAROT: My
point of order is this. So far as the
attitude of Government ig concerned,
its approach, policy and decision is
known o this House,

MR, DEPUTY-SPEAKER: There 1s
no point of order. Mr Rajan.

SHRI K. A. RAJAN: Mr, Deputy.
Speaker, Sir, on the Third Report of
the Business Advisory Committee, 1
would like to give my suggestions.
I have two important items to be
added to this for discussion. One is
regarding the Assam situation and
the other ig the one arising out of
that situation, that is, the situation in
Calcutta and the unhealthy trend. It
is going against the integrity and the
unity of the nation and this requires
an immediate discussion. The third
one which I would like to mention is
regarding the alarming power situa-
tion, Everywhere we get a report
about the power shortage—shedding
of power—closing down of industries
ag g result. The production and eco-
nomy are going to be hit very much,
That also has to be taken up, This
is my humble submission.

MR, DEPUTY-SPEAKER: Now,
the hon. Minister.

SHRI P. VENKATASUBBAIAH:
Mr Deputy-Speaker, Sir, about the
wordings of the Resolution that is
before the House I want to say
something There is a discussion be-
fore the House on the Motion regard-
ing incidence of rape on women.

Sir, in the Business Advisory Com-
mittee, we have agreed to include
this Resolution as has been worded
by Shrimati Geeta Mukherjee. Sir,
as it is. it has been incorporated. But,
if the wording is to be modified or
changed, then something hag to be
done. T will first read the Resolu-
tion:

‘“That this House expresses its
grave concern at the alarming inci-
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dence of rape on women particu-
larly by anti-social elements en-
gaged by the vested interests and
on occasions even by the police in
different parts of the country and
urges upon the Government to take
effective steps to prevent thei; re-
currence”,

That is how it has been worded.
SHRI A. K. RQOY 7rose

MR. DEPUTY-SPEAKER: Let aim
complete it.

SHR1 P. VENKATASUBBAIAH:
With regard to the discussion regard-
ing the rise in prices of essential
commodities, the members made cer-
tain suggestions, All these matters
can be discussed. There is nothing
toe modity, It is all there. It has
been discussed at length and Mr.
Kalyan Roy hag been suggesting tiat
it should be medified.

MR DEPUTY-SPEAKER: He is
not Shri Kalyan Roy but he is Shri
A K. Roy.

SHRI P. VENKATASUBBAIAH: 1
am sorry. He is Shri A K. Roy. He
is Shri Roy all right,

Then, Sir, about the discussion on
Agsam, this is a matter on which
from the beginning of this session,
various discussion have taken place.
(Interruptions). I am coming to the
point. There is the latest situation
which has been mentioned by the
hon. Members about the agitation
of the people in Bengal.

SHRI INDRAJIT GUPTA: Counter
agitation.

SHRI P. VENKATASUBBAIAH:
The Prime Minister has made the
position very clear.

SHR} INDRAJIT GUPTA: No-
body is listening to her. She has
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made the statement all right, but no-
body is listening to her. (Interrup-
tions)

MR. DEPUTY-SPEAKER: Please
listen.

SHRI P. VENKATASUBBAIAH:
Please listen to me. Members men-
tioned about the latest situation in
Calcutta. 1 will convey the feelings
of the Members to the Prime Minis-
ter....

SHRI INDRAJIT GUPTA: We
have been discussing the agitation in
Assam in various ways but now thcre
is a counter-agitation. It is a new
development. (Interruptions).

SHRI P. VENKATASUBBAIAH:
Please allow me to complete the sen-
tence. ...

SHRI INDRAJIT GUPTA: Please
cut out the discussion on Vaidylin-
gam Report and make time available
for discussing this counter-agitation. .

SHRI P. VENKATASUBBAIAH:
The concern expresseq by the hon,
Members will be taken into conside-
ration. This is all that I want tc =a)
now.

MR. DEPUTY-SPEAKER: Are vou
withdrawing your amendment? Mr.
Roy, are you withdrawing it?

SHRI A. K. ROY: I am not press-
ing for it in view of what he has
stated. 1 seek leave of the House to
withdraw my amendment.

MR DEPUTY-SPEAKER: Does he
have the leave of the House to with-
draw his amendment?

SOME HON, MEMBERS: Yes,

The amendment was, by leave. with-
drawn.

MR. DEPUTY-SPEAKER: The
amendment is withdrawn by leave
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of the House. Now we come to the
main motion, on the report of the
BAC. The question is:

“That this House do agree witk
the Third Report of the Business
Advisory Committee presented to
the House on the 19th March, 1980.”

The motion was adopted

MR, DEPUTY-SPEAKER: Now,
Mr, Jaffer Sharief. He hag to make
a statement.

13.44 hrs.

STATEMENT RE. DERAILMENT OF
BARAK VALLEY EXPRESS ON
NORTHEAST FRONTIER RAIL-
WAY

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(8HR] C, K. JAFFER SHARIEF):
Sir, with deep sense of regret I rise
to inform the House that about 04.30
hours on 20th March, 1980 while 11
Dewn Barak Valley Express wag on
run between Dihakho and Mupa sta-
tions on Lumding—Badarpur Hill
section of Northeast Frontier Rail-
way, 4 coaches next to the engine de-
railed of which one capsized. Ac-
cording to the information so  far
available 8 persons are feared dead,
11 sustained grievous injuries ang 13
simple injuries,

Immediately on receipt of informa-
tion, medical relief van accompanied
by Medical Superintendent, doctors,
Divisional Railway Manager, and
other railway officers, wag rusheq to
the site. Ex-gratia relief has been
arranged,

Chairman, Railway Board and
Member Engineering, have flown to
the site of accident,

I am sure the House will join me in
cenveying our heartfelt sympathies
to the members of the bereaved fami-
lies.
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13.46 hrs,

MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: Shri
Samar Mukherjee.

(1) REPORTED AGITATION BY Yuva
CONGRESS AND CHHATRA PARISHAD
IN WEST BENGA DISRUPTING SUpR-
LIES OF EsseNTIAL COMMODITIES

TO ASSAM.
SHRI SAMAR MUKHERJEE
(Howrah): In the morning, there

was a hot discussion and the Speaker
expressed the view that on this rule
377 matter, the Prime Minister will
make a statement here, but, unfor-
tunately, she is not here. In the
House, many members demanded a
special debate And. without giving
up our right to demand a full discus-
sion on this issue, I am reading this
statement under rule 377.

MR. DEPUTY-SPEAKER: What ,ou
stated now, you have not stated in this
written thing under rule 377.

SHRI SAMAR MUKHERJEE: In
the morning regarding this rule 374
matter, the Speaker expressed L./
desire, that the Prime Minister should
reply.

MR, DEPUTY-SPEAKER: That is
not found here.

SHRI CHANDRAJIT YADAYV
(Azamgarh): Before reading he is giv-
ing the background.

SHRI SAMAR MUKHERJEE: It
was supposed that the Prime Minis-
ter will give the reply, though it is
not binding on her,

MR. DEPUTY-SPEAKER; That
only will come in the report.

SHRI SAMAR MUKHERJEE: That
I know. But the Speake, expressed
a desire. The Prime Minister was
present here. In her presence, the
hon. Speaker said ‘we hope the Prime-
Minister will make 5 statement on
this’.
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SHRI INDRAJIT GUPTA (Basir-
hat): He said he was sure she would
make a statement.

MR, DEPUTY-SPEAKER: Mr.
Mukherjee, you know the rules. You
are a senior member and you know
the rules,

SHRI SAMAR MUKHERJEE: 1
know. 1 am onlv making the fact

clear.

The State leaders of Congress(l),
its youth wing, Yuva Congress and
its student wing, Chhatra Parishad,
have announced that the Voltnteers
belonging to these organisations will
blockade the Siliguri-Assam Highway
on 24th March, 1980 and stop all vchi-
cular traffic, disrupting supplies of
essential commodities to Assam in the
name of protesting against the exces-
ses heaped on Bengali in Assam,

These attempts will only rouse the
chauvinistic passiong in the country
and end in further worsening the
Assam situation as well as threaten
national integration. It ig also appre-
hended that these attempts are to
create g law ang order problem in
West Bengal in the name of defend-
ing Bengalis’ rights mainly to give an
alibi to dismiss the Left Front Gov-
ernment of West Bengal.

(i1) MEASURES TO CHECK DEVASTATION
BY FLOODS EVFRY YEAR IN BIHRAR
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(iii) SETTING UP OF A SECOND RAIL-
wAy CoacH FacTory IN KERALA.
SHR1 K. A, RAJAN (Trichur): It
is understood that the Union Minis-
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try of Railways has a proposal for
setting up another Railway Coach
Factory ang that a Committee under
the overall charge of the General
Manager, Integral Coach Factory, Pe-
rambur, has been constituted to exa-
mine the matter and to make suitable
recommendations to the Railway
Ministry about the location of the
Factory.

It is learnt that the project involv-
ing substantial capital investment
for establishment, would give direct
employment to about 7000 to 8000
people. Besides, it would alsg create
potential for several ancillary indus-
tries and, therefore, would be a real
catalyst for industrial promotion in
catalyst for industry prometion 1a
the state

The formey Chief Minister. Kerala
has already sent a letter on 1ifh July
1979 to Railway Minister urging the
necessity and stressing the claims of
the State for establishing the new
Railway Coach Factory in our State.
In the letter it has been inter alia,
pointed, out that Kerala has practi-
cally no Railway establishment of any
significance though the State has got
various basic facilities and infra-
structure, namely, the required skil-
led and unskilleg labour force, ade-
quate supply of power throughout the
the year and other necessities and
potentialities like perennial water
supply, ete. As against 5 Railway
workshop in Tamil Nadu, 2 in Kar-
nataka and 2 in Andhra Pradesh,
Kerala has none.

The Kerala Government are pre-
rard to offer all reasonable facilities
and amenilies for establishing the
factory in the state. Government of
Indin  has replied that the proposal
will be given due consideration while
finalising the site for the proposed
Coach Building Factory

I urge upon the Government of
India to seriously consider the leg:-
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timate claim for establishing the
proposed Railway Coach Factory in
Kerala.

(iv) REPORTED CLOSURE OF CENTRAL
GROUND WATER BoarRD OFFICE AT
COIMBATORE .

SHRI ERA MOHAN (Coimbatore):
I rise to make a statement under
Rule 377 on the closure of the pre-
sent Central Ground Water Beard
Office at Coimbatore with immediate
effect and the consequent hardship
faced by the citizens of Coimbatore
District.

A multi-disciplinary ground water
resourceg evaluation project was
taken up by the Central Ground

Water Board, Government of India,

with the assistance of Swedish In-
ternational Development Authority n
parts of Coimbatore and Palghat
districts of Tamil Nadu and Kerala
States where ground water is one of
the primary resources for irrigation.
The project was started in 1975 with
Coimbatore ag Headquarters and it is
due to be closed completely bv 31st
March, 1980. The project has made
significant achievement in prospect-
ing and evaluating ground water re-
sources of hard rockg which inciden-
tally covers two-thirds of our coun-
try. Many of the bore wells drilled
by the project have helped to save
drinking water problems in some of
the villages where there is acute
scarcity of water. The Secretary to
Government of India, Department of
Agriculture, who visited the project
in October, 1979 was of the view that
a permanent regional office of the
Centra] Ground Water Boarg can be
located at Coimbatore to carry out
the follow up work of the project
findings for an overall ground water
development of the region. Vice-
Chancellor, Tamil Nadu Agricultural
University has also welcomed the
suggestion and offereq to make avail-
abhle the necessary accommodation
for the regional office within the Uni-
versity Campus. Chief Hydrologist,

Rule 377 aBa

Central Ground Water Board has
fully endorsed this view and had sent
the proposal in this regard to the
Chairman, Central Ground Water
Board on 14th December 1979. It
appears now that the proposal is
awaiting final sanction,

In the meantime, the officers and
staff are being transferred from the
project to far.off places and all the
scientific equipment and the drilling
rig donated by the Swedish Govern-
ment are being shifted from Coimba-
tore with a view to close down the
office at Coimbatore Once it is closed
there is no chance of locating any
office of Central Ground Water
Board at Coimbatore. Hereafter
people of this region who depend
mainly on ground wate, for irriga-
tion and drinking water needs will
not have any office nearby to seek
guidance and advice to solve their
ground water development problems.
This would be a great set back and
the findings of the project will not
receive adequate follow up work.
Moreover, the officers and staff num-
ber more than 200 who are settled
at Coimbatore have to move upto
far off places resulting great hardship
and much expenditure to the Gov-
ernment.

Hence immediate action is peeded
to cancel the order of transfer to all
the officers and staff who have receiv-
ed transfer orders but not yet moved
out of Coimbatore and to start the
permanent regional office at Coimba-
tore immediately.

(v) REPORTED STRIKE BY THE EMPLOY-
EEs OF FOUR NEwWS AGENCIES

SHR]1 EDUARDO FALEIRO {Mor.
mugao): Mr, Deputy-Speaker, Sir,
news agencies all over India failed to
send their reports yesterday as emp-
loyees of the country’s four news
agencies—UNI, PTI, Samachar and
Samachar Bharati—began a 24-hour
strike in'protest against their exclu-
sion from the Palekar Tribunal's wage
proposals. The strike also affected
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4ransmission by foreign agencies such
ag Reuter, A.P., Tass and Tanjing be-
cause the transmission lines of UNT and
PTI with which these agencies have
distribution arrangement; did not
function. The most affected were the
small newspapers which depend al-
most eniirely on news agency services.
Also the reading public all over the
couniry wag deprived of yesterday’s
news. The reason for the strike is
the exclusion of news agencies from
the purview of the Palekar Tribunal's
proposals. T request the Government
to make a statement in this regard and
particularly to bring the news agen-
cies alseg within the purview of the
Palekar Tribunal’s proposals.

1354 hrs,

DISCUSSION ON THE TWENTY
FIFTH REPORT OF THE COM-
MISSIONER FOR SCHEDULED
CASTES ANDI? SCHEDULED TRI-
BES.—Contd.

MR. DEPUTY-SPEAKER: The
"House will now take up further consi-
dcration of the following motion mov-
ed by Shri Yogendra Makwana on the
19th March, 1980, namely:

“Thay this House do consider the
Twenty-fifth Report of the Com-
missioner for Scheduleq Castes and
Scheduled Tribes for the year 1877-
78 laid on the Table of the House on
the 1st February, 1980.”

SHR1 GIRIDHAR GOMANGO (Ko-
raput):  Mr. Deputy-Speaker, Sir,
while we are discussing the report of
the. Commissioner for Scheduled Cas-
tes and Scheduled Tribag for the year
1977-78 1 fing that the concerned Mi-
nister is not present in the House.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
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MENTARY A¥KAIRS (SHRI P. VEN-
KATASUBBAIAH): I am here.

SHRI GIRDHAR GOMANGO:
Then, I hope. you will note down the
points that I am going to raise.

Yesterday, many hon, Members
Taised a number of questions with re-
gard to the ypliftinent of the scheduled
castes and scheduled tribes and also
cuggested a separate Ministry  for
Scheduled Caste; and Schedulcd Tri-
bes. But 1 differ from the hon. Mem-
ber on the poin: he made, on one
ground. When the Ministries at the
Centre are taking responsibility for
the development of SCs and STs.. if
o separate Ministry is given, definite-
ly the other Ministries will shift the
responsibilty to that Ministry, who
alone cannot deliver the goods,

: The problems of these people have
becn discussed a number of timres, and
the report of the Commissioner which
we are discussing is the 25th report.
T am very sorry to say that the Action
Taken Report on the presenit report
1s not here So, we are ignorant of
what has been done, and what has to
be done in future. We are only in-
viting the attention of thie Government,
about what was to be done in future.

Upto ithe end of the 4th Plan, the
alieaticns for these people, especial-
ly in the tribal areas, were very me-
agre. Only in the 5th Plan the new
crileria and new plan has been adopt-
ed.

My friend 1he Minister mentioned
the nanw of Shrimati Indira Gandhi,
and said that she had initiated a new
scheme, for the tribals. There was a
Jot of controversy on this, and it was
asked why her name should be men-
tioned. But in the matter of develop-
ment of these people and these areas,
the approach of the leader is import-
ant. Only before the end of the 5th
Plan the new scheme of allocations
and new plan under the leadership
of our Prime Minister, Shrimati Indira
Gandhj were adopted. Then, what i8
wreng in mentioning her name?
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Under the rolling plan, no action to
g0 szhead with these sub-plans was
taksn. However, the discussion which
haz been going on, at different levels,
haz been finalized now. Therefore, I
am not raising any controversy about
it.

Now akbout the atrocities. Only those
atrocities have been discussed which
havz  been reported. But ihere
are unreported atrocities going on in the
forests against the tribals. The inci-
dents have no: been discussed here,
because they have not been reported in
the papers. It ig very difficult to re-
port agll the atrocities on the tribals.
The tribals in the forests have been
Because of
the atrocitiey committed by people

~Zoing there, a sense of partisanism is

developing in  the mindsg
bals, and there is unrest.
the reasons for this unrest? The
‘Constitution, and especially its 5th
Schedule, has given a number of res-

of the ftri-
What are

ponsibilities to the President and the -

Governors, i.€., 1o the Centre and tfe
States. But what has happened to this
provision? The implementation part
has been lagging behind. There iz no
proper  administrative set up which
alone can benefit these people.

You give any amount of allocation,
vou adopt any approach, you adopt
any attitude for the development of
the tribals, nothing will be done un-
less there is a change in the adminis-
Govern-
ments shift the responsibility on the
Central Government and the Central
Government shifts the rosponsibility
on the State Governments, It is un-
fortunate for the development of this
arez. I ask the government that there
should be a central legislation for
administration of the tribal area.

Plan allocation has been increased
and the government has taken a deeci-
sion to earmark a certain amount for
tae development of the fribals, but if
vou go deep into the budget you will
find that sufficient money has not been
earmarked for the development of the
tribals. If you see the States’ budget
you will find that more allocation has
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been provided for the tribal areas, but
if you go deep into the budget vou
will find that the money that has been
provided for bigger projects which are
not meant for the tribals. If sufficient
money is not provided for the develop-
ment of the tribals, then the economic
development and the upliftment 5f the
tribals will be affected. The Hon'ble
Prime Minister has recently written a
letter to the State Governments re-
garding development of the tribals.

236

The Central Ministries have not
vet identified the problem of the
tribal areas. They have also not al-
located money for their development.
If they are not able to earmark
fund for their development, the State
Governments will think that the Gov-
ernment of India is simply giving
the direction to the State Govern-
ments but they are not following the
decision which has heen taken by
them for this area.

The personnel policy, the excise
policy and the forest policy should
be revived and a review should be
done at the highest level by which
the exploitation of the ftribals due
to wrong policies will be stopped, I
urge upon the hon, Minister to call
a meeting of the tribal MPs of the
different States for a detailed discus-
sion go that everybody should be
able to put forth his view point and
then some solution could be feund
out by which their problems could
be solved. The Ministry of Home
Affairs should also arrange a meeting
with all the Ministries at the Centre
for a detailled discussion for their
problems, because there is nnt enough
time for MPs to discuss all these mat-
ters in the House.

I hope the hon. Minister will take
into account all the points and will
adopt a new approach for tribal deve-
lopment, With these words, I thank
you.

SHRI R. R. BHOLE (Bombay
South Central): It is now an admit-
ted fact that the people belonging to
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Scheduled Castes and Scheduled
Tribes are suffering hardships and
atrocities and discriminations on ac-
count of the fact that they, in the
hierarchy of the caste system, are
the lowest of the low, They have suf-
fered from the beginning; they had
suffered during the time of the British;
they are suffering evenh today, after
thirty years of Independence, The Con-
stitution guarantees their fundamen-
tal rights and their civil iightg and
liberties. They have also been gua-
ranteed that they would be treated
in every respect and in cvery field as
equals to the other citizens of India.
But unfortunately till now experi-
ence shows that they suffer more or
less to the same extent as they were
suffering during the British period.
It is true that after we attained In-
dependence crores of rupees have
been spent for their education and
for their economic upliftment, for
giving them employment and so on. At-
tempts were also made to give them
land and services and give them alseo
representation in the different legisla-
tures, including Parliament, Because
of these safeguards the veople belong-
ing to the Scheduled Castes and Tri-
bes did get something but it is un-
fortunate. That we have still to give
many things to these poorer classes.
What is the reason that, after thirty
vears of independence, after provision
of safeguards in the Constitution, after
attempts have been made by hon.
Ministers in the Centre and in the
States, they still suffer? The reason
is not ar to find; the reason is:
m the Hindu religion there is sanc-
tion for the castes system.

Under the Constitution untoucha-
bility has been abolishad, but the
caste system is not abolished. Even
if there was a provision in the
Constitution that caste is abolished
caste. ] believe, has engrained itself in
the bloog of every caste Hindu so
much that from birth to death he will
néver be able to shun that caste ele.
ment The reason is not far too seek.
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In the hierarchy of the caste, eath
caste claims to be superior to the
other. Even amongst the Scheduled
castes the lowest of the Ilow castes
think that they are superior to the
castes which are still lower, That is the
reagon that everybody wants to be in
the place although he gets kicks from
above, but because he can give kicks
down below, therefore, he wants to be
there. The caste system, therefore,
perhaps, will never be abolished,

I was on the point that the Schedu-
led Castes are still suffering in 3pii~
of the safeguards, in spite of®the
Cenire and states attempting to do
something. When a  direction goes
{rom the Centre to the Secretariat,
when an order goes from the State
Government to the Secretariat, the
persons who execule those onrders,
the bureaucrats who execute those
orders also, suffer from the caste
mentality, That is the reasom why
there is a conflict of interests belween
the interest of the Scheduled Castes
and Tribes, and that of the bureaucrats
who are mostly caste Hindus, when
they are ordered to exeeute the orders
of the Centre, the orders of the Cen-
tral Government, orders nf the Minis-
ter in the State, orders aof the State
Government, they do not implement
to the extent as they were expected
10 do it. Whenever there is a case of
a Scheduled Caslte man, wl.enever a
niece of land has to he given to 2
Scheduled Caste man or a Scheduled
Tribe, whenever there 1s some con-
stitutional benefit to be given to the
members of the Scheduled Caste men
or Scheduled Tribes and if the offi-
cer, if the bureaucrat in whose hahds
it is to give that, he always has
a mentality of looking at the Sche-
duleq Caste person who is to be
beneflted, with prejudice. He always
thinks and plans that it should not
be given to him, it should be given
to somebody else or a caste Hindu
He is practically full with this men-
tal prejudice, That is the reason
Scheduled Castes are suffering 10



289  25th Rep. of

every walk of life, Take the case of
violence. Take the case of criminal
cases. Suppose violence is committed
on the Harijans, the Scheduled Tri-
bes, in a remote village, they cannot
go to police because they are pooer
and because they are helpless. If he
courageous enough to go to the police,
the police man if he is a Scheduled
Caste man, will record his complaint,
If he is a non-Scheduled Caste man
and if the alleged accused are caste
Hindu people, then the officer of the
Pelice Station has an intuition becauge
of his caste not to record the first in-
formation.

There have been hundreds of :cases
where the information of violence
against the scheduled castes and sche-
duled tribes and the poorer agricul-
turists in the villages have either been
not recorded or recorded in a way
which would help the culprits. That is
unfortunately the case on account of
the caste prejudices. This is also the
case while collecting evidence. The
evidence has to be given by the caste
Hindus, Maybe many times evidence
has to be given by the scheduled
castd witnesses, The scheduled castes
people are in a minority. They are
threatened and told not to give any
evidence against the caste Hindu cul-
prits. The caste Hindu witnesses also
do not assist the culprits so that they
can be booked properly for the crimes.
That is why in spite of the provision$
of safeguard in the Constitution and
in spite of the goodwill shown by the
Central Government as well as the
State Governments, these safeguards
are not implemented, the bureau-
crats are full of caste feelings and
feelings of prejudice against the sche-
duled caste beneficiaries,

The report of the Commissioner has
given many instances of atrocities and
sufferings of these people, including
the disturbances in Marathwada re-
gion of Maharashtra State, They have
also mentioned the instance of vio-
lence in Villupuram, in South Arcot
district. They have also referred to the
police firing in 1978 at various places
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in Agra. The murder of scheduled
caste persons in Dharmapur village in
Bihar State and other places are al-
so mentioned by the Commissioner in
large numbers. Such are the condi-
tions of these poor people. There are
many good things in the report,.I
know the Government would try to
do many good things and even im=-
plement the recommendations made
in the report but the bureaucrats
will not allow them to de.  so.
Therefore, Government must con-
sider recruiting bureaucrats with a
proper attitude towards these weaker
sections. For that purpose, they will
have to recruit many people from the
weaker sections in Government servi-
ces and elsewhere, If that is done,
perhaps they will succeed to a larger
extent, I must mention one more fact
the Government has created a Schedu-
led Castes and Scheduled Tribes Com-
mission, But at present, it has no con-
stitutional status. A Bill was introdu-
ced by the last Government—Constitu.
tion Forty-sixth Amendment Bill—but
unfortunately it was not passed. It
would be better if our Government
brings that Bill, giving constitutionalk
status to the Scheduled Castes and
Scheduled Tribes Commission. That
is necessary. I do not want to add
anything more to the points already
mentioned.

SHR] C. T. DHANDAPANI (Pol-
lachi): Mr, Deputy-Speaker, Sir, I
am thankful to you for having cal-
led me to take part in the discus-
sions.

This is the 25th report of the Sche~
duled Castes and Scheduled Tribes’
Commission. The very same Xouse
had already discussed 24 repcrts of
that Commission, Every year 1n every
report, we could see repeated inci-
dents, repeated recommendations and
repeated provisions but nothing has
been done so far. As the previous spea-
ker has stated, the conditions remain
the same. No drastic change has taken
place so far.
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This Commission was constituted
under Article 338. So, it has a statu-
tory authority, But the Cominission
itself finds some difficulty in geitling
some information either from the
Bureau of Public Enterprises oy from
the State Governments. I would ask
the Government as to what action
they propose to take against those
persons who have not placed any
material at the disposal of this Com-
mission, which is constituted in ac-
cordance with the Constitution of
India, This Commussion’s job is not
an ordinary one, They are doing a
commendable job. Therefore, strict
action should be taken against erring
persons or officials who are against
the interests of Scheduled Casies and
Scheduled Tribes.

Our country is a democratic country
Democracy consists of two things—
one 1s liberty and the other is equar
lity, In the absence of one of the
two, deriocracy cannot function and
it has no meaning, The equality is
virtually dead in the society despite
the fact that we call this society as
democratic. .

I would quote a passage from the
speech of Dr. Ambedkar in which he
has expressed sentiments about li-
berty and equality:

“Political democracy cannot last
unless it lies at the base of social
democracy, What does social demo-
cracy mean? It means a way of life
which recognises liberty, equality
and fraternity, which are not trea-
ted as separate items in a trinity,
They form a union of trinity in the
sense that divorce one from the
other is to defeat the very purpnse
of democracy.”

So, according to me, in the absence of
equality, there is no meaning to de-
mocracy. Yet, we call this country a
democratic country. If we really want
to keep up this system, we must see
that equality s preserved at any
cost. For instance, Dr. Radhakrishnan
hasg said:
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“Poor people wander about; find
no work, no wages and starve,
whose lives are a continual source
of sore affliction and pinching
poverty. They cannot be proud of
ithe Constitution or its law.”

This is thg condition of the poor
people.

I want ty say something about the
harijans. Their condition is pitiable
and their plight unmentionable, Their
condition in the village is worse than
that of a beast. They live in remote
villages and they get no jobs. Accord-
ing to the date of the Planning Com-
mission, some of the harijans who live
in UP or Tamil Nadu get only Rs. -
10 to 20 per month. With this small
amount they have to buy all the
materials they need. After 30
years of independence they could
not get even a square meal a day. In
some cases, the harijan families cook
their gruel—I will not call it food--
for 5 complete week. That does not
mean that he is getting a large quan-
tity of rice or food articles. He could
not get all these things. They are
starving for food. This is the pogition.
One day or the other this volcano will
certainly erupt and it will pose a
danger to the very base of democracy.

Coming to caste system, some hon.
Member saig that atrocities are per-
petrated on the harijans in the nor-
thern State because there is no Per-
iar there. Really social reformation
is a good thing, but we, politicians,
fail to follow them. During the elec-
tions we give tall promises, which are
not implemented. Whether the present
Government is in full agreement with
this Report or not, we politicians be-
longing to all parties, when we go to
platforms, particularly in the harijan
cheris of the villages, we give g lot
of promises, but we fail to implement
those promises when we coma to
power, This is the sad state of affairs
in our society.

Even the Planning Commission has
made the following observation:

“The prevalence of poverty and
inequality virtually unchanged over
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the years can be seen most clearly
in the conditions of life of the most
disadvantaged groups in our socie-
ty, namely, the Scheduled Casles
and Scheduleg Tribes. This is a re-
gular feature.”

Similar sentiments are expressed
many times, probably in all reports
f)the Planning Commission. But what

ve we done so far in all fields?
Jor example, take food. Non-avail-
ability of food is one thing, Even if
they get food, there 1s no nutrition.
According to scientists, if children do
not have nutritious food, their brain
will not grow and they wil]l be below
the average, This is the view of scien-
lists. It is mentioned here that in
1974-78 Rs. 63.83 crores has been allo-
tted for the health programme of
harijans and in 1978-83 Rs. 115.5 cro-
1€s.

I want to ask the Government: Can
the Government or any cfficer of the
Government say that a separate heal-
th centre is run for the benefit of
Harijans or Adivasis? If at all they
want to do, they are sending some
mobile vans to the jill areas. There
are no separate units. There are no
separate hospitals. There are some hos.
pilals for particular diseases, but not
jpeneral hospitals. I want to know
where this money has gone. The Go-

vernment should spell this out clear-
1y,

Secondly, about literacy, and merit
.tverybody 'has a right to talk about
-anything. Big people and even big
Mmagazines are also writing about it. If
vou go to the village, you will find that
tmldrep go to elementary schools. A
hoy studying in the First class will be
sitling in one corner, and the boy
studying in the Second class will be
itting in another corner in the same
Toom. Similarly, the Third, the Fourth
and the Fifth classes boys sit in the
Same room. All classes will be condue-
teq in one room only. When a feacher
It)eacht?s something to a Fifth class
F?y, it will be g disturbance to the
irst class boy. Similarly, when a
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teacher teaches the First class boys,
it will be heard by the Fifth class
boys. This way they learn nothing.
If at all they learn, it is mnothing.
Under these conditions their educa-
tion is conducied. But at the same
time, the affluent people—I do not
want to name anybody—put their
children in the public schools spera-
ing Rs. 100/- or Rs. 200/- or Rs.
300/- or even Rs. 500/- a month, So,
how can we compare them with the
children studying in the village under
such conditions as I mentioned? Who
is responsible for all this? Is God
responsible or are the rulers respon-
sible? I do not know who is responsi-
ble, If the son of a Scheduled Castes
man comes to higher classes he is
not in a position to buy food, he is not
in a position to take his food regular-
ly. But at the same time, he cannot
also fulfil the aspirations of the pa-
rents. Feor example, a boy goes to the
school. The parents of that boy belong-
ing to Scheduled Castes or Harijans,
who earn Rs. 20/- per month have to
provide food for him, they have to
provide clothes for him, and they have
to provide books for him, We may say
that we are distributing free books,
we are distributing free meals and
everything. All that is on paper, bat
it is not properly distributed in all
the States. I can challenge this. In ail
the States it is not properly distribu-
ted. The fooq also is not being dis-
tributed properly. If at all they give,
they give a little, but it is not suf-
ficient even for a boy. This is the
state of affairs. He cannot go in for
higher studies. The simple reason is
that the parents will ask the boy to
discontinue the studies and go for a
job to earn Rs. 5/- per month which
will be an additional income for the
parents. That is why the parents ask
him not to study. Even if he roes to
college for higher studies. after that
he will not get 5 job. Wherever he
goes for a job he will be humiliated.
Therefore, the parents knowing all
this fully, have asked their children
not to study. So. there must be a
change. I do not know what the Gov-
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ernment is going to do in respect of
their post-graduate studies in the yni-
versities, For post-graduate
there is no reservation. What I have to
say is mentioned on page 16 of the
Report, and I quote:

“It is gratifying that most of the
educational and technical institu-
tions including the I. I. Ts. and
Medical Colleges have provideq for
reservation of seats for Scheduled
Castes and Scheduled Tribes at the
graduate level. However, at post-
graduate level, much still remains
to be done. Most of State Govern-
ments/Union Territory Adminis-
trations have refuseq to make any
reservation of seats for the Schedu-
led Castes/Scheduled ‘Tribes in
Post-graduate medical courses. The
Union Ministry of Health have also
expressed the view that they are
not in favour of any reservation or
relaxation for candidates belonging
to these communities for admission
to Post-graduate medical courses,
on the plea that it would not be
proper to lower the standard of
Post-graduate medical education
which is a specialised training in
any selected branch of medicine and

plays a prominent role in medical
care.”

How are these post-graduate stu-
dents being selected? Merely on re-
cemmendations. How are the marks
given? If Y know a doctor, I wil] get
more marks. A student who gets
average marks in  all the classes,
. suddenly gets 80 or 85 per cent in
the final year. He gets a gold medal
and admission to post-graduate stu-
dies, Can you say how many post-
graduates, specialists and doctors are
efficient and useful to society in the
whole of India? Only very few. So,
I woulq sav that there should mnot
be any discrimination in the matter
of post-graduate admission.

Scholarships are not being pro-
perly distributed, For example, in
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my town of Coimbatore, there is
the Government College of Techno-
logy, where the Principal always
keeps the scholarships with him,
never distributes them. When the
students go on strike and picketing,
the local Collector always intervenes.

Further, it has been laid down
that only two childen from a family
are eligible to scholarship. If a Hari-
jan has four or five children, wh
happens to the rest? This should be
looked into immediately.

The carry forward of the promo-
tion quota is a problem which has to
be lookeg into because it has yet to
be decided by many Governments.

About Judges, it has been said
in the Repert that the lalest informa-
tion obtained indicates that out of 350
High Court Judges in the country,
only four Judges belong to the sche-
duled castes, and none to the schedu-
led tribes. They talk of article 335
and efficiency in the administration.
We know the efficiency of many of
the Judges. I do not want to  ex-
plain here how the courts are being
conducted. We also read in the
newspapers that many Judges have
been prosecuted for taking bribes, Of
course, they do not belong to the
scheduled castes. So, a separate cell
should be instituted for this purpose.

The DMK Government of Tamil
Nadu brought forwarq an amend-
ment to the Tamil Nadu Hindu Re-
ligious & Charitable Endowment Act,
1959, on the basis of the recom-
mendations of the Committee on Un-
touchability & the Economic and Edu-
cational Development of the Schedu-
led Castes That very same idea was
mooted by the late Sir C. P. Rama-
swamy Aiyar. Dr. C P, Ramaswamy
Iver himself has stated, when he
was the Chairman of the Hindu Re-
ligious Endowments Commission
(1960—62) that there was a crying
neeq for reform in this direction since
the Thereditary principle in the
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appointment of Archakas had leq to
grave malpractices practically des-
troying the sanctity of worship in
various  religious institutions. This
came before the Supreme Court, One
lady had filed a case against the
State Government. The object of
the hill was that even a Scheduled
Caste man, not Scheduled -castes
alone, cap become an Archaky in a
particular temple; but they gave
some background. What wag it? In
he year 1969, the Committee on Un-
ouchability, Economic and educa-
tional development of the Scheduled
Castes has suggested in its Report
that the hereditary priesthood in the
Hindu society should be abolished,
that the system can be replaced by
an ecclesiastical organisatio, of men,
possessing 1he requisite qualifications,
who may be trained in recognised
institutions in priesthood and that the
line should be open to all candidates
irrespective of caste, creed or race.
There were five judges on the bench,
viz., Shri Sikri, Chief Justice, Shri
A. N. Grover, Shri A. N Ray, Shri
D. G. Palekar and Shri M. H. Raig,
and they enquired into the matter and
they held that it violates the princi-
ple of Agamas. T would like to quote
what was argued during the {riai
which quote in Page 826 Supreme
Court Report Vol. III, 1972:

“Dr. Kane has quoteg the Brah-
mapurana on the topic of Punah
pratishta (reconsecration of images
in temples) at page 904, of his His-
tory of Dharmashastra referred to
above, The Brahmapurana says
that when an image is broken into
two or is reduced to particles, is
burnt, is removed from its pedes-
tal, ig insulted, has ceased to be
worshipped, is touched by Dbeasts
like donkeys or falls on impure
ground or is worshipped with man-
tras of other deities or is rendered
impure by the touch of outcastes..”

That means, the Scheduled :Castes
people also should not fouch it I
want to clear one doubt, As far as
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the DMK is concerned, we are not
against any individual, we are against
only the order. As far as I am con-
cerned, I am not against gny parti-
cular community or individual,
because I love them all. But at tha
same time, I want to say that ihis
introductions of Bill is not to oust
somebody from a particular job and
induct somebody else there. The
DMK is working for the uplift of the
down-trodden. In these days, if
we lalked about the DK’s Seli Res-
pect Movement, which was stated by
EVR Periyar, in ‘Tamil Nadu, no-
body would be knowing it. If you
call us Parayas and Pallas party, the
people would be knowing. Many of
the Pallas and Parayas, who are
Scheduled Castes, are in the DMK.
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But at the same time the DMK
Government and gur sounders of

our movement fought for the cause
of Scheduleg Caste people, Mahatma
Gandhi gave a single name to Sche-
duled Caste people as Harijans. But
our party, our ancestors, passed a
resolution in the Madras State As-
semly in 1924 that all Scheduled
Caste people, Paryas and Palas—there
are six sects—will be named as
Dravidians. Even now, the mame is
there. They have done that, i

Why I am saying about this is
that this legislation is being struck
down by the Supreme Court quoting the
spirit of the Agamas ang the principles
of Agamas. I am not 3 very knowled-
geable person gbout the Agamas, the
person who knows about the Agamas,
they shoulqd be allowed to go inside the
temple and perform puja.

SHR1 P. V. NARASIMHA RAO:
Will vou kindly give the citation of
the Supreme Court decision?

SHRI C. T. DHANDAPANI: It is
there. I will give you.

You also must have read about six
months back that our Shankara-
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charya of Tamil Nadu distributed
certificates to 13 students in Kanya-
kumari district and out of 13 students,
3 students are Scheduled Caste boys.
They have been trained. When these
10 students are eligible to enter the
temple and perform puja, why not
these 3 students? So, I would re-
quest the hon. Minister to do some-
thing in the matter.

Then, in Tamil Nadu, we have ap-
pointed Temple Trustees during the
DMK regime, Each temple has ap-
pointed 5 trustees. Out of 5 trustees,
we appoint 1 Scheduled Caste trus-
tee, We made it compulsory. In the
same way, about the Harijan Housing
Corporation, the DMK Government
Dr. Karunanidhi himself initiated
ithe scheme and out ¢f our own Ex-
chequer, we invested Rs. 13 crores
ang constructed 35,000 houses and we
distributed those houses to the Hari-
jans at free of cost.

Something is said about the inter-
caste marriages. In this respect, I
want to make a suggestion here.
There should be a central legisla-
tion for these people who are married
from other castes. When a boy
marries a Hearijapn girl or a girl mar-
ries a Harijan boy, he should be
given some prominence. Some in-
centive should be given. Under the
DMK regime, a gold medal weighing
about 13 sovereigns was given and
some cash award was also given to
them. A sum of Rs. 15,000 was also
aiven free of interest for starting
some Business.

Before T conclude, T want to make
another important point. There was the
talk about the dissolution of the State
Assembilies. Nine State Assemblies
were dissolved by the Government
for various reasons. I know, Madam
Prime Minister was so touchy about
one important issue. That is about
the Forty-fifth Constitution Amend-
ment Bill which was brought before the
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House and passed by the House and
which is to be ratified by 11 States
of this country. When this Bill was
sent to Tamil Nadu for ratification,
the Tamil Nadu Assembly was very
much in session. The Chief Minister
himselt failed to introduce the Bill
and pass the Bill, ratifying the Forty-
fifth Constitulion Amendment Bill.
He might have forgotiten because he
has got various activities—whether he
sleeps or not I do not know. He has
got many things to do because e has
got extra eccentric activities and side
attractions. The members belonging
to Congress and DMK raised this
subject before the House, about the
ratification of the Forty-fifty Consti-
tution Amendment Bill. Instead of ra-
tifying the Forty-fifth  Constitution
Amendment Bill, Mr, MGR introduc-
ed another Bill asking for more money
for the MLAs, for anp increase in the
salary and pension and other facili-
ties.

MR. DEPUTY-SPEAKER: Please
conclude.

SHR1 C. T. DHANDAPANTI: During
the last Election even Harijans were
not allowed to exercise their franchise.
In many villages, even in my consti-
tuency, the ADMK people and allied
political Parties, including our Com-
munist friends, prevented the Hari-
jans from exercising their franchise.
This is the condition.

Now, the Central Government in
charge of the state Government can
do something because the previous
Government the MGR  Government
surrendered the money without spend-
ing it. Rs. 1} crores was surrender-
ed last-year to the Central Govern-
ment, which was earmarked for the
development of Harijans and for wel-
fare measures.

I would like to say only one thing
before I conclude. This is a most im-
portant matter. Ther, was 5 demand
from people of some other communi-

st ties which are considered as most



301 25th Rep. of

backward communities in our place
for inclusion of their communities
also in the list of Scheduled Castes.
These are Boyas, Kudumbars, Barbers,
Dhobis, Vetuvan ang some other com.
munities Harijans converted to chris-
tianity should also be given the con-
cession and this should be incorpora-
ted in the constitution. I may say
that our Madam Prime Minister gave
an assurance to the Members of
Parliament belonging to Scheduled
Castes and Scheduled Tribes that the
arey of restriction will be lifted. She
has promised personally as well as in
the House—if I remember correctly.
I therefore request the Government to
.80 in for legislation in this matter.

I fully agree with the sentiments
of the Government in the matter of
the programmes which are going to
be implemented in the near future.

With these words I
speech.

conclude my

*SHRI A. C, DAS (Jajpur): Mr,
Deputy Speaker, Sir, I would like to
thank you for having given me the
opportunity to take part in the dis-
cussion. The Twenty Fifth Report of
the Commissioner of Scheduleq Castes
and Scheduleq Tribes is before us.
I have studied this report very care-
fully. I am sorry to learn from the
report that the Scheduled Castes and
Scheduled Tribes people have not
progressed like other sections of our
society. We are human beings and
al] are born equal but I fail to under-
stand why God hag given birth to us
among the Scheduled (astes and
Schedulegq Tribes. Human society
gets divideq into different classes or
castes. If we ook at the pre-indepen.-
dence Indiy we come across some
great men who had done commenda-
ble service for the upliftment of Hari-
jans. Mahatma Gandhi was one
among them whose contribution to-
wards the upliftment of this neglected

PHALGUNA 30, 1901 (SAKA)

the Comm, for 302 .
SC & ST. (Dis.)

clasg of our society is very significant,
But in the post independent India
Shrimati Gandhi is the only leader
who has done worthwhile service to
the Scheduled Castes and Scheduled
Tribes. She is trying her best to re-
move casteism, untouchability and
illiteracy from thig section of our
society. It js her earnest desire to
see that they make progress in all
fields. I am sure, if she continues her
efforts, this neglected class will cer-
tainly prosper and we have high
hopes and confidence in her for the
samg continued efforts,

Sir, I have heard many speeches of
our hon. Member from both sides.
One of our friends said that the
Scheduled Castes and  Scheduled
Tribes people could improve their lot
if they made efferts of their own. I
differ with him, because they are
economically, socially and educa-
tionally backward. They are so back-
ward that they cannot come up on
their own. Therefore, I appeal to the
well-to-do people to extend their sup-
port to the Scheduled Castes and
Scheduled Tribes.

Sir, we are neglected, suppressed,
harassed angq exploited by the Caste-
Hindus. Due to vur illiteracy and
poverty, our economic condition has
deteriorated. A number of obstacles
are there in our path of progress.
But it is a fact that we are the basic
cause of all development and progress.
We are the labourers. We construct
the roads buildings and even our
Parliament House had been construc-
ted by us. It is by our hard Iabounr
that the palatial buildings are coming
up. But we remain poor. Those who
take birth in vur families remain
backward, whereag the same human
being who take birth in upper class
improve their lives. This is  our
sacia] system. This is a very old
system It should be changed. We
shoulg create a class-less gociety. If
any politicall party has taken any
inititaives to bring about new changes

*The original speech was delivered

in &iya.



303 25tk Rep. of

[Shri A. C. Das]

in our society, it is a Congress (I)
party. Other parties are only shedding
crocodile tears. They have no speci-
fic plans and programmes or policies.

I would like to ask my friends in
the opposition benches why they have
not committed themselves t; look
into the problems of Harijans. The
Congress Party has made special
provision to emphasise the implemen-
tation of schemes in respect of the
welfare of the Scheduled Castes and
Scheduled Tribes. We are committed
to that. Shrimati Indira Gandhi is
really working for our welfare.

Sir, I wanted to go into the de-
tails of this Report. I was a member
of the 5th Lok Sabha. I can say from
my own experience that except Con-
gress nobody is sincere uboul imple-
menting different schemes for the up-
liftment of our people. It is our politi-
cal commitment to our people, But
Government employees are the persons
who deal with the schemes. They
have no commitment towards these
people.  So they do mot make sin-
cere efforts for the implementation
of the schemes. Those bureaucrats
are the main hurdles in the way of
the progress of these neglected peo-
pie. But they handle publicity de-
partment very wisely. We have been
listening from Radio and T. V. that
Government spends so much of mo-
ney for the welfare of Harijans and
Adivasis, I would like to ask if
Government is spending so much
money why are we still backward?
Why are we uneducated? Sir, the rea-
son is quite obvious. The Govern-
ment allocation, is remarkable, But
due to lack of proper incentives and
sincerity different Adivasis and Hari-
jans schemes are mot implemented in
a proper .manner. As a Tesult we
are in the same piaces where we
were,

Sir, I would therefore, like to give
some suggestions for the upliftment
of these two classes of people. Sir,
generally' they are labourers. Most of
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them are agricutura: labourers. Tney
are landless. Throughout their lives
they manage with difficulty get
their food. Of course, very few of
them are small farmers. They are
poor. So they do not get sufficient
funds to improve their lands, There-
fore, it is my earnest appeal to the
Government to extend all kinds of
support to these suppressed classes of
the people of our society. Land should
be distributed to the landless agricul-
tural labourer. Fertilizer, seeds suffi-
cient funds and agricuitural equip-
ment should be supplied to them.
Home stead land should be given to
them. Mere allocation is not enough.
A separate section should supervise
the implementation work.

Sir, I would therefore, like to give
the owner of the land”. But it is yet
to become a reality. The Harijan ag-
ricultural labourers have been til-
ling the lands for the last many years.
It is their profession. But ithey have
not yet become the owners of the
lands. No Governments except those
headed by Congress men, have gone
through the problems of Harijans. I
must thank Shrimati Indira Gandhi
for her’ 20-point economic program-
me, There were some special provi-
sions in this programme to look into
the problems of this Class of people
when she was in power, lands were
distributed to landless Harijan and
Adivasis. These people were benefit-
ted. They had the hope and aspira-
tion that they can build their future
with the land they were allotted.
But it is their misfortune that the
Government changed Janata and
Lok Dal Governments couid not  pro-
vide better and stable administration.
They played in the hands of bureau-
crats.

15.00 hrs,

(SHRT SOMNATH CHATTERJEE
Chair.)

MR. CHAIRMAN: You have taken
more than the scheduled time You
piease conclude.

in the
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SHRI A. C. DAS: I must call that
Government the demon Government,
The lands of the Harijans were taken
away by the upper Caste people. Adi-
vasis and Harijans were deprived of
social justice. The caste-Hindus
suppressed and oppressed them by
lodging cases in the courls. They
threw money and with the help of
police started oppression, Sir, where
can the Harijans get money to fight
the cases caste-Hindus burnt the

ouses of Harijans. They were killed.
They could not stand on their own
feet, Their dreams disappeared. They
becamg economically backward. Thanks
God, the Lok Dal and Janata Govern-
ments were ousteq from power due
to their misdeed. Our people react-
ed strongly against them, I am happy
that Shrimati Indira Gandhi came
back to power with a massive man-
date. I am sure the Haryans and Adi-
vasis who have been neglec:ed since
long will be benefited now. Sir, I
would like to say a word abouwr the
plight of a group of Harijans in my
constituency. Thav are ‘Mankadia’ by
caste. They live in Jaipur and
Sukinda areas of Orissa. Their
strength is 2000 to 3000. They depend
upon monkey’s flesh; they kill the
monkeys and eat their mcat. When
they finish the monkey in one area,
they shift to some other place, They
do so due to dire poverty. Sir, T
had drawn the attention of the Go-
vernment to improve their lot while I
was a member of the 5th Lok Sabha
Now also I request the Government
to prepare some schemes for the im-
provement of their lot. Lands,
houses, fertilisers, seeds. agricultural
equipment, and other help shouid be
extended to them. Permanent arrange-
ment should be made for their reha-
bilitation.

Sir, I would like to bring it to
the motice of the Government about
certain cases of Harijans atrocities.
They have been cxploited by the
caste-Hindus for years. Due to conti-
huous suppression many Scheduled
Castes and Scheduled Tribes people
have become Christlans,  Atrocities
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on Harijans are continuing still in our
society. There is a village named
‘kalan’ in my constituency, It is under
the Dharamshala P. S, Both Schedul-
ed Castes and caste-Hindus are liv-
ing there. One day a group of Sche-
duled Castes peopie were going in a
procession enchanting the names of
God. All of a sudden the caste-
Hindus vbstructed the Harijang saying
that “You are Hanjans, how you sing
relugious songs.” This is the type of
injustice they have to put up with.
Therefore, I would like to urge
upon the Government to give full
protection to the Harijans.

While speaking about the economic
plight, I would like to request our
Ministers of Home Affairs to take
some immediate steps to provide em-
ployment to the unemployeq Harijans
youths Sir, from the report of the
Scheduled Castes and Scheduled Tri-
bes Commussioner, I found that ade-
quata number of representation had
not been given to the Harijans in
variuos services. When I made a que-
ry about thig disparity I got the reply
that they are not trained enough to
qualify for the posts. Sir, I request
you to chalk-out plans under which
they can get education and proper
training to qualify for the different
services. Moreover we should see that
they are self-supporting,

Sir, 10 per cent of the total seats are
reserved for the Scheduled Castes
students in respect of their admission
to various education institutions and
also in employment in various servic-
es. This is quite insufficient, 1t
should be increased.

MR, CHAIRMAN: Now, piease con-
clude.

SHRI A. C. DAS: I am concluding
Sir.......... In Defence and Police
services their representation is also
very insufficient. In order to induce
them to become more valorous a
large number of people from this com-
munity shouid be recruited in Defence
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and Police services, Highest priority
should be given to these people. At
the same time training centres should
be opened to provide necessary train-
ing to the unemployed youth of these
community.

MR. CHAIRMAN: Please conclude,
Mr, Das.

SHRI A. C. DAS: Only one minute
Sir....

Sir, I finally urge upon the Govern-
ment to lay emphasis on impiementa-
tion of the programme of the Sche.
duled Castes Development Corpora-
tion of Orissa. Sir, the Corperation
was set up at a time when the Con-
gress Government was in power. The
aim of this organisation is to work
for the all-round development of the
Scheduled Castes and Scheduled Tri-
bes communities,

MR. CHAIRMAN: Now Mr. Das
conclude. You have taken more than

the scheduled time.

SHRI A. C. DAS: Just one minute
please....A similar organisation as
Scheduled Tribes Development Cor-
poration should be constituted to look
into grievances of Adivasis. I hope
that our Government give highest
priority for the upliftment of these
long neglected communities,

it wae g (fRete) o
areat § fw feov s a weel &
atw atar § AT femr qwT arer g

MR. CHAIRMAN: It is not a point
of order. It is not for the Chair to
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SHRI N. E. HORO (Khunti): Mr.
Chairman, Sir, the Constitution of"
India, under Article 46, enjoing upon
the State to promote with special care
the educational and economic interests
of the weaker sections of the people
and 'in particular, of the scheduled
castes and the scheduled tribes, The
State is also directed to protect them
from social injustice and all forms of
exploitation. Sir, the Constitution
says, under Article 46 that State
means and includes ‘the Government
and Parliament of India; the Govern-
ment and Legislatures of the States
and all Local or other authorities with.,
in the territory of India or under the
control of the Government of India.’

Sir, the Commissioner’s report for
the period 1977-78 admits in unam-
biguous termg the failure of the State
to do so during the last three decades
after independence. The report also
says that ‘the twin challenges of
their developmént and protection-
could not be met. On the other hand,.
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the perpetrators of crimes on ¢hem
have assumed organised aggressive-
ness.’ ‘It is a sort of class war that
has come to be’ the Report states.

Sir, the Planning Commission’s
Draft Sixth Five-Year Plan has men-
tioned about this. It says that the pre-
valence of poverty and inequality is
virtually unchanged over the years
among the Scheduled Castes and Sche-
duled Tribes people.

Sir, what is the situation now? I
think that the Union Government
has not discharged its responsibility.

During the last 32 years or so the
Government of India has only direc-
ted the States or advised the States
to take care of these people. But, they
have got their own responsibility in
the matter. If you go through the
Report you will find that the different
ministries under the Central Govern-
ment—the Law Ministry, the Home
Ministry, the Health Ministry and
other Ministeries—have created various
troubleg and varioug constraints and
they have not allowed things to
move. I do feel that the Central Go-
vernment jg responsible for all these
things. There is administrative bung-
ling there. Sir, we know that there
are certain in-built constraints in the
bureaucracy.

I feey that there is some wisdom
in the view that there should be a
separate full-fledged Ministry to look
after the intérests of the Scheduled
Castes ang Scheduleg Tribeg peo-
ple. I do plead with the Government
that they should take thig into
serious consideration and do the
needful.

1 also fee] that there should be a
mechanism at the Central level and
-at the States level to see that the
schemeg which are being implement-
ed are done properly. There should
“be this mechanism there which must
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supervise and also evaluate the pro-
grammeg which are taken up for
implementation,

The Commissioner’s report says
about one thing very clearly. It is
this. The report says that the office
of the Commissioner has become very
weak. The report also says that the
office of the Commissioner should be
strengthened, It means that the
old organisation which we had some
years ago should now be restored by
giving g]l facilitieg and all powers to
him, to look after the interests of
these people, failing which, T think,
all the money which is being spent by
the Central and State Governments,
will only go down the drain, as has
happeneg during the last 32 years.

Now, regarding the iLand Ceiling
Jaws, they should be effectively im-
plemented, At the State level the
Tenancy Law should be up-dated.
The right of ownership of productive
sources should be ensureq to these
Scheduled Castes and Scheduled
Tribes people. The process of depri-
vation of Scheduled Castes ang Sche-
duleq Tribes resources should be halted,
I want to mention here that the Sche.
duled Castes and Scheduled Tribes
ConstitGtion Amendment Order 1976
should be reviewed and in that the
socalled Assam Teg Garden Tribes and
other communities should be included
and they shoulg be recognised as
Scheduled Tribes. There are some
Scheduleg Tribes in the Andaman
and Nicobar Islands. They have not
found a place in the List, They
should be enlisteq as Scheduled Tri-~
bes. In this connection, I may also
submit that the area restriction should
be removed so that the Scheduled
Tribe of one area should be counted
as Scheduled tribe of the entire coun-
try. This lacuna ghould be removed.

In the case of appointment of jud-
ges and their promotion, I want to
mention gpecially that in Bihar the
Patna High Court has refused to
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promote the Scheduleq Castes and
Scheduled Tribes to the post of jud-
ges. Thig fact hag also been mention-
ed the Report.

In the case of admission to diffe-
rent institutions like Medical Institu-
tion or Technical Institution, the
matter should be thoroughly studied
and it should be ensured that they get
admissiong in the institutions,

Lastly, there is a Constitutional
provision to have Scheduled Tribes
Advisory Council in each State, es-
pecially in those States where there
are tribal areas. In Bihar, there is not
Scheduled Tribes Advisory Council
ang the report itself says that there
were only two meetings held one in
1975 and the other in 1976. There-
after, no meeting has been held. So,
this constitutional provision which
is there, should be implemented, That
ig why I say that it is the duty of
the Central Government to see that
the Constitutional provisions are pro-
perly implemented in al] earnestness.
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L 1 32 WIW a® gav
gt FraamT @, e 92 s -
T § ? zAifed 99 ag Sgraer & &

SHRI A. K. ROY (Dhanbad). I am
on a point of order.

This is a very important issue which
we are debating. In the House either
the Prime ;Mnister or the Home
Minister should have been there, Shrj
Zail Singh should have been there.
There should not be proxy when
there is o debate on such an impor-
tant matter.

MR. CHAIRMAN. This ig not a
point of order. But I am gsure, the
feelings of the hon, members will be
taken note of by the Minister. Shri
Ram Pyare Panika.

SHRI HARI KRISHNA SHASTRI
(Fatehpur): The Minister of State in
the Ministry of Home Affairs is already
sitting here.

Y T AWwer W (dRgR) ¢
gt 9 mea=rd &1 FEr FIN g
w9 wq f& S W wwenr 9z faETeoy
@ ¢ gt welt S Y @l § e
2|

MR. CHAIRMAN: I request the
hon. Members to take their seats
I am requesting, please take your seats.
There is no point of order. But I am
sure the feelings of the House are
being appreciated and there ig the
Minister of State for Home Affairs
who will take a mote of it. Shri Ram
Pyare Panika may continue.

s v® g afvr (WEEwS) - gwl-
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agh st srr:m’rtaa & Tl 9T S Jrag
@ ww § § @ gu & Afww srgo AR
TgT WA GEfdT  9E ¥ Wy § A
st gfew 9, § wik feage aAw fR
dAfadls | Fwer g A wfg
ger wifaat € faa % gfaug fawddr aifeg
S & ag Fgar argar § & m fafsez
aigg @ faee 31 A T AT Y g
o et wfaw =7 & fred gy &
o g7 fufos wic amiys faafa s a8
§ 3T HY 34T IBE | 5T A%E) AT
& oll st 7 dFew 7 fogmar a8 § o @&
19 FE § | Ww gWIR SUR wRW ¥
22 wfama gftws #iv 5 sfgwa mfeamdy
€197 F QST FTW F EFAT a1
T ATAYTE FTENAT &+ wle, &, T,
afgzr, 3T, qcrr‘r wiw, Fw, wefar,
afwa, safr go Gdr sfaat & o &y
weg s3WF v fagrx ¥ o sty w@dETe
frarwar & afer 99 28w ¥ g7 &7 edfiw
W HFmam g & argam § & oza
Fronfy  IUX sdw & @ 'ﬂmmfgq 1
(eamena ) .., ..

F 1 fgqr ¥ A wwrd T W
ﬁmqqa‘wwm%gre«w%marmr
gigar g f& enfan wfws 3 98 mawdma
a1 o & a9 § zmare dw st s
¥ S A #y wad) &, 99 ¥ fewia ¥ dur
TFET G A gy | waT Sw A gagid
gaw g e X Iq F) mae) & sfawm
LAY 8T FF 59 wafeq fear o, & g
F1 FutY &9 ¥ fawrg g gwar @O WS
SEYq @A a1 g fr ag dwr s fs owf
F a9 ¥ ¥, ST & goe ¥ & mfearfast &
e & fpgar man, ey feaer faar ?
Jree waHE &1 F1e #wi axfwe ZAY R, 9T
¥ fafema dix T Hie fafesa aer § sfe-
atfaat #1 ) F18 w7k qdwe ¥ =fzm
78 7, wrer gAY arnfsE  zen ) mg
3 1 37 9T A mIHIHI @ § IFHT
fFamr wrew T Tgr & 7 &7 W 77 OGS
YT 1 9Ma F7 g AR srfa-ria ar
HTT 3A &) FHE  FITOT § T 9T FEATAL
&
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1976 § w3 i St ngE w @l o
AR i gere srarT el 9T g
& AfFq GEF A wad maT ¥ AnE me
FAT  HFTHAIT gfrsf:r‘r T Es § 1 AT W
T § & & ow ¥ wgar g § R
BAF 3T TIA ¥ fAq SR aEeasy a7
Trugwm s@afa, fAfEadiacoy ag
W FT gy md ar og 1 ¥ SaT §3W
FIX A7 q3W & 2Zread ofwrs F a ¥
AR qqir wgw ¢ o9 fawg &
foaq fSar o dysar a9y Y, I w1E @
JTaw T ogwr g 3 fw 9 gy
AT FISC AT SEY ®G A @A 1 wTHT
I9F ST &7 FAT S e 1§ arw
" FEg g r' & mioEY F @i,
Yoz TERHE WX W rAAe A fET FEmT
t3 7 TR 155 gegfaat foored 8§z §
yg ¥ eafaq siwar g fr oF afwsa ¥ oA
o ux o @ gFer o711 H oww ¥
FZT wEgw g fw wa s foad gard ogm

oAl § faw & 9w 9T q¥) vy ¥ @ew
agi gwl & | F mraAm wEY St ®7 esaana
2ar 2 fip swia frearT & gard) wmnzﬁ T
gerg feard + & 3% wEr g £ fr
Foadr geghat s fole ﬁa“r w$ 3 37 w‘r
By WL T & 3 gfesy M7 wfe anfagy
&F amifss #®T wfexr fawg & -
AW FY qawrg o gy Fwend g
FHY ST T FFA gsA 2l

gt fegy A & gw @ F fag
ﬁaarsr:r FIMAT TAT I FATHIT F FEAT
£ 5z gwru gg dwx freawr =sifg
aﬁea a afeardy =g @@y ¥ w19 I9AA
Frar wq"r grvd @ g aw adgar § 5
mq dws gk fau foadwa gar § wifes
FHF gura 8w § ) A fedww gan §
e %9 ¥ U WY FaT@ %1 Awbar &y
fag wGH 1 feedas ) g9g & W1 a9
a2 oeaT § & g¥ =oudr &1 w0 g
W A€} @y ¥ egifs 4 gH gfeaw ammd
F T g gy AT oty TE YA & omw
gur maw F fafws fasr a#di § gl
Y guei w1 e § @ faarar smar g
o RWa & AU w5 qYTew weRHA M
IFEHT Srar 3 At I @ F frarw ¥ qry
foarar S1ar & AT OF Ar@9 AITE) FHY
gat femw ﬁ qrefe faemar smar & 1w
wa T aeac F W wa F frars #§
qry farar STar &0 A7 g oS AR ATEe
¥ uw 53 faR & 19 FaEr g2 adr gl
wrenrd gAg TwA
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) fraww W gy (10EF):
werw St § awwre a1 eand wgfa sfw
T mfaa mfzaenfe & wasa 1 2590
fufie #Y AR el g e =wgar g

galk 2w A TEEad ¥ 33 A7 AR
o9 9% IW AAW F 25 wfgdew wwifEg
& 3 1 9Qv ufgdew ¥ i
150-1&5@1“  §q ¥ @) gwEl ° q
gfq a¥ oF-gF gAE 9T FaA 25 gznﬁ
g eqi WY Irg #gifad fem mar gar
art 3w ¥ ghwa #tx wfgarfedd A T
Y g @, ag T gl

geww SY, gfesdl st gafq i Gl
gt 2 ? w0 wwgw gedr A& &7 I
F® FTLU H Famar g

gad gu@ wIor g § fFoIw a6l &

Cofgyr waET ¥ gy i ¥ ogfoat F

sfg zar & wraar o 1 gy a6t F oaE
TG WEa ¥ of@ds war g o1 § S owe
gfoat & afy donf e 89 &< &% &
afcma:  gfodl &1 @ g w9, SEd
o afeata s war § 1 s gfewAl 97 oy
g & ® ¥ @ g fa wderw §
ea'ar‘r &9 F fag & & gaE o IEA
F wwdifos v oarar wg wmgar o faeg
UF qId waw FEw e owd gma wEw
forg s g sg ot mEl &, wa ghaal
&1 fouf AT ga Y gfee & Fmar o

@ia «@nil #r o ar § 1 dE T
foq fosdmre § 1 ow Wi gfieoa & gor
FLET &, Ux WIS qfam #fsard M faag
¥ wfg @ar s daw dfide & w9
iﬂmammmm%maliwwa
] gﬁ-um‘r FT FOT £ g ?

sfraa, § GG FT JaraAr 90 AT
gﬁﬁmsrmaﬁa'q%armmfg—g
gorer feor & ghorat & safa & wraar
g afz o6 @ gEd Wl @), & g
gheem warw g7 qfagrg svar afwomes
THY IW AT qAFAT 3‘1 g 1 ag feafy
¥ & UZA TIHT ITT I EATA T

& Tad i} § §® AT AT ATEA -~

7 WM N FA grardr F 21 srfasr«
wnr gfest & 1 gAfwn g1 At oA gafa
F fau awe ¥ 21 sfhwe wfw 7 sxarar
FAT =Wfgq )

gheal # gear 3 fau fade saraal
&I TS a1 A1fgq 1

*The original speech was delivered in Gujarati.
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, @ Y@ 9T AT uw gere § fr xw
R AT & ur ar. §S sy
| smd ar wfwasn mwm

®

Fgfoordi A @iz 3 & 1w Ak o
XT SFX N9 g MW A9 wAlT AAd
®R|amm @ @ g FETC S =faw e

.

' wfva w1 Srad  avm aErww few @i

QUIGH &1 AX O Wigw qIAmswE
g gfdl ¥ wmfew g afe garcd
o g efoa Y o sl § sman
g\ sem & fag 85 wfawa  wmw
w1 15 sfawa ggmar [ @niv 1 wmw
T ¥aw 4 whywa & s faar @
it gfadier sifasgragatm  wsdara
&%) ¥ oY w1T afvma Y 23 ¥ =mw fae
mfgq\n

o g el § gheora gofizard

& foq wiemwr A ghaer § 1 ferg Swwr

qax a7 a1 qfcorar: frastaae

& @ | wwd ¥ ow gAe

Eiw v geArem sRawA § 9@ TR

wd I¥ o B AR frmr g W

NITFA P I W@ N T Y fer
€Y 4

wewar g d gF Igge AT ATRAl

ante fgg ww & dAfec gard qdd
¥R § Qo g amid. wae derp
qtqT w7 At gard fafeedl 3 l‘ml’il
I¥ WIATA ¥ wmA § fAq weR awd
vwr At iy ¥w e W W
g WAty wqar § 1 ag ot A
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Raw § 1 gfo w1 qraTT e frg 1%
mi%%wwﬁ wrdt § ) m‘tt‘t-!ui
€ frg goec N afer sw wTw R

wifyg |

wifax #, & gowrt & fadgw w€nr fe
wtr & Rt g7 §9 wdart o §el
qifgr + Faw w9t ¥ ¥O AG & W)

azt a5 WA & arg Wt afe gArdr
afs O & €l fesg Asr & & oA
rw ok wd A &) el 33 O owdw
¥ 37 gza ¥ ghoel & vl W dwT
FI%r garar gar W@ g afe 3w 9w www
At grmar I} ¥aw sfeam ¥ wig  gwar
FMAM 1 FH ONFIT ®[ ATZX €T TR
gt =rfeg )

ot fgw oot (whgT Ew)
awrifa wiwam, gz W METEE  FnIE WM
eges greaw wfawae At 258 fod dw
N TE §, Iuk @k & o owEA wigar g

254 feqrd wr @ o 263 fRovd
A W W 4 AN wAAR T F E, ITW
yerET g fasya eavifas § war §,
W q A §) mearwrfaw 1 gw 8y
TEmr g fr 25 zo foid wid & ag Y
gaEm 35 w8 97 4), I Ig 9T a¥
w &

wg Iqver sgefaw; RS ad qw
gt W ) 1 oxEEr "E s gAY
A wdikg A qavar 5 omfew & AT enw
¥ 3z N AT 9T wrar &) ggAT AFAL
aAfas g uadfas et 7)1 gawr

e Fr g

g M § fym gww  wrond) ey
et ft, 3@ @ WY g fpgam &
frgqeaami €1 waid a® Al oty I
9T QESAT 1+ WoeE Y @ a1 6 aw
wrf @ gz g & @ I awer
@ § i e ag wifs ¥ arare wx
gi&mwﬁ;nﬁﬂu(fwwmﬁi

qAOATAT & WYAT qvd g,
98 Aferw g & A 70w qEwwmA o
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MT 1,324 AT # gzatd daw @
aui § ghomi & a9 mex wdw § g€
7z A A I @@ & w1 9r )
wERA, JIT F AT 9€ F ATA TATHIT
fear aar. w1 & WAY g7 ¥ [ Fwne-
w1 AT =1 AfFT am w9 fagw
g% 2@y g 1 zfewdl & mwrw g ag
TR A A AT | EF arEe
A g 2 AT gAd gk Qe W@y
ok zafau 7w g @mw @ wiftE
FAETG AT gewa ¥ 1 arw gl &
faq g serg amd s @ ¥ oslk ag
foid &t awifes &1 € 1 www ¥ oag
grar 5 e g9 Uik aereme & awfe
1 Y& o9 W@ erg 3 T 2 A ?

wgRA, WE AF g owwwd § 5 osw
T3F ¥ &t fyw & 991 F g i ad
gfemt &1 e & fau 5@ = & 1 uw
99 & g sl aiiaw wfsm ured w1
w AT FH O § 1 I a9 ToEEE
off ara FTR @ w7 ok v aw
gimifes @iy s & &t F:E ™ 2
gary we)l SN & oA wm e &y ow
foar s sifas wfsm wra 5@ =) ang
TG AR gE Awdlm w7 usdifss
wfeq ard FIE FF qNq FE | AfwT F
saF wreAw ¥ FEAT wigar g & Faw
aifaF AR Tottas af| s s &
@ gfoel &1 s@w 4@ S 1 wafw
qaa wEdl § 5 578 arafas afs ara &

TS qH N GT 9EH I T qTF A0 A
W & 97 f& goiy qrg Ieligqa aqd of
TH AWM F o Ae 7 Ay § I 0y
) 38 919 § @ 4 F & F waF
AT @A ATEAT § | SAB @9 /W FY
T ¥ @y wfq 1 atwa O M mifas
& ¥ WMl oF fawm S« AT A™AAT OF
AIET & ¥ § FIA W awa Zfwa F
FH aa ¥ 1 ¥ FF Ahaww oF
qreF g1 I8 wifgs afew @t arg A oAk
uadfas wfsg ) wra odv o Sfer 97 §
gmer 49, # g saar fv os@ ogrew ¥
HqF #g T FgM U ar g --ar Ay
gz g7 w6 -- g I T 9T,
aign Jiwr 17 “faeelt & 9T eTaT @R,
&7 FUT g @ | JA qfad T F00——
FATT FWM, IAX F90 |7 98 357 F 47
ST Argwl A FI AT M AT FAAGF
faarst & St 9T & oW § IE FET 41
ug wex 39fAy &% X Fifw I arw grarfors
fer @ Ar 1 waT gl afE @t
&) 9% fore gg wee A F S )

gl 1T a9 gu &l & g9 w%
say § gd #R FU w=mEgr FT A
21 99w 9g gW arfaw d9i a2 faar wom
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gm0 dfgard d@fgm, waew Frgaow, dafa
argRe, Gdr wgw, wRdw 859§,
afass gdgm, fawp wfa § sede wofa
ST 5 3 ) g5 g T 2 =fgw
g a% I oifedl § ¥ gl ¥ fay
Sqad FUHIASATE Tea AQl (AHIY STy qF
aF gieadl ue garae fadax g @
Fo 59 gvqi ¥ Fwrgew § Jg AT HAT@AT
g g7 ¥ fag@ia wvey gt 33 gu € =§
qFq: S99 WeEl &1 S oiAq 8, Sbwd
gUR g Wely S gWIT: ¥ Ay g,
ity g o wqd 9w § gEwT Sl
fax & fowr ar | agmfa wamw o8
(267--268) # famr gam & 5 =z argy,
zdl AT I & e E §Y I AW §F
gt =ifew 1, 31/56 & mamrT wE  faeu
1 fag & § 7 wmF |\ wemw 4, WF
78-- 81 & wqX wF %1 fwear ¥ avaw o
=qf# HEF TwF 7% § (rear g ) wvfw &
aR ¥ #q a1 fudw ¥ fFoamm 9E &Y
grgfg fAgss & & ) gemm 8/417F
TIMT WE F wufa ™ FT AT EY
w@4 g & 19eATT 10/129 F HIAT
% Aty ¥ %31 gfe wear & dr ¥} OH
HETE gl /20 ¥ § 5 oqE AT OF
ad g At Far FE | WE 2/21 T HAL
HIEW WL, At @, g9 1 AT gE &
o@ @ Far § | 3/13 & AW X
F usy ¥ fratg @ 9T A% fawar g
Tt 9F1T UF OIg A8 F&1 W1 2 fF @
FOE qUAL 1 JAY, 10 JAr AUFT UK
FAAML, 10 FATL IVIL OF IgEqAT a0
gz &1 AwT Y & --

B0 aWE FWQ aaay () -
gumfa wEra, ¥ AEdE @R ..
awiaf®, ot @ oY@ qUEg T A

C grwe oY, wT &5 W@ § )

ot TEETR AT wreat @ St dEl
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& s o g 7 FEE] wagfaa wfa
FAAT WIS FIEE Wk Fgl AMY |

AT Tg WY gﬁﬁ%ﬁ:'ﬁfamﬂaﬁm
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7 g 1 8 "WArAl W gl § gforl
7w mﬁﬁrﬁﬁ F Fre Faw 1 gfawa
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WY g9 939 ¥ §gue ag AT W o4 fw
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Wy R # fed s F qur A<y e ) L
g W frafeaat ¥ ¥ frds oA B n wfgfedl ik O dfafrdor § W
nfg@ | wifgg | aff A AR wpw ¥ qg waw § fe
N W IT %7 f w7 o aff ar § oY vow

sitwftr forey Rwpafer (Faoraasr) : wwri oIvw ¥ i ¥ § 1 wwfag 7 w7 o,

g, & frwgee wrew s o foid &
Wit ¥ §o aif wgw g §

wreafafedt ur dow femm o § ok
gy sew ot 1w o} gnd T
gl &Y ¥ fufeder o Sfafader

o TAE wE fodx ST Feny
| gform W greare % ag % § fr gfom
qY w dmer e o dar &
€ forg g 99 &Y Y sy e Y wfge

W AEET & %) gaisE § ) §ve W
GRS | gl a% A0 @R F1 g

U1 FER-THENE BT gl [ atlge W
g faq g feegfeY das & aifgo

wreafaiaeY 7 fad gm aur 7 g, afew
A wga ®E O§ W weesfafadr &
LA TET yWm @ s & fr=rl 7 ofads
frat o FwE § WX X9 q<g wheAfatady ay
forerqr W wwar 0

W & e ® 99 FA ¥ fqu

There is a Change in the minds of the
children also.

m%_faq.fwwxg‘tmzﬁ arfgd WX
Aqw W) Ted & w9 wwT QR SrfEe o
It is essential to change the mind of the
society also.

qEHAE Y g & 9@ & arawee g
ST I S H A arfege ? adwew o
IWT ¥ I F oA A g v fawar § o
Tafag NFwAeT g IWT ST FT Y A |ATYT

g =nfgr

SreFa-FH-Z i G2 ot 37 & fog wa wmfge )
I I FY ATHTTETT Y A WEET QY § o
FV A FY AR FIT AT A1, Y OV &

There must be general policy to
8ive loang to the people living in
backwarq areas or in forward areas
at the same rate of interest,
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forer omefy 8 1wy oY T WY wafedy 2§,
wrer ¥z 99 9 @y § o 39 W e
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I personlly fee] that the suggestions
of the Commission’s Report should
be mandatory and not recommenda-
tory.
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SHRI MAGANBHA] BAROT (Ah-
medabad): Mr. Deputy-Speaker, Sir,
today while discussing this Report,
let us address to ourselves a social
question concerning our brethren and
sisters, the Adivasis and the Harijans.
As long as our history is known, as
long as our legends are known, it is
saig that there is a price being paid,
a penalty being suffered, by the Adi-
vasig of this country because the great
poet, Valmikiji, saw an Adivasis kill-
ing a bird and immediately a sloka
was uttered by him:
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SHRI R. K. MHALGI (Thane): You
are speaking -on the eve of Rama-
navami.

SHRI MAGANBHA] BAROT: 1 am
obliged to my frieng for reminding
me that I am speaking on the eve
of Ramanavami,

The sloka says, ‘For generation, Oh!
you Adivasi, Oh, yoy Nishad, do not
get the prestige back’. It appears
that, though thousands and thousands
of years have passed, the prestige, the
pratishtha, has not come back to our
brethren for whom we are so much
agitated in this House today. I would
simply this request to every
hon. MeLber of this House as the
representative of the people: kindly,
spare time to study, at least once, the
book of Dr. Ambedkar: The Untouch-
ables, Hoy and When They Became.

Sir, dp we ever ask ourselves this
question that today we live in a so-
ciety where there is a class of people,
human beings living in flesh and
blood, the same colour, the same com-
plexion, and yet are being treated in
a different way as the jews were be-
ing treated in the concentration camps
in Germany? Do we ever address to
ourselves this question why in a vil-
lage the Harijans are asked to live
away at the end of the village? I
request the hon. Minister, Mr. Yogen-
dra Makwana, and Mr, Ram_ Vilas to
consider this. Have we at least
addressed to ourselves this question
why in the villages today the dead
bodies of animals are being dragged
by the living Harijans? Have we
ever asked this question to ourselves?
Have we been able to solve this prob-
lem? Have we been able to stop
this at least—gy living man dragging
the dead body of an animal? Why do
we allow it? What right do we have
then today to talk about social re-
forms? What right have we to talk
about social revolutions so long s,
with all the power at our command,
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we are not able to do this minimum
thing, this human thing, to our bre-
thren and sisters living in villages,
the Harijans and the Adivasis? I say,
before this Commission’s report is dis-
cussed day by day, let the govern-
ment take a decision Sir, we distribute
tractors to the villagers. We give loans
from the banks. We provide these
facilities to the farmers in the villages.
Can we not attach a condition that
a man who shall be given 5 tractor,
shall be duty-bound that if an animal
is dead in the Vvillage, at least the
tractor will be made available for
transporting it from the house of the
farmer to the field. I request, let
us not talk too much and too high
on this subject. The subjgct is be-
yong our capacity. If I m=y say so,
in my humble way, a great man was
born. His name was Dr. Ambedkar,
He was the true leader of the Hari-
jans who injected the spirit of revo-
lution in their minds. But it was his
misfortune that he was born at a
time when the great banyan tree of
Gandhiji was there and the sapling
of Ambedkar did not grow up and the
revolution stopped. Sir, we, under
the leadership of Gandhiji, promised
that we shall treat them as equals.
Gandhiji undertook the fast. What
happened? Wpe forgot. We forgot the
promises given by Gandhiji to the
Harijans with the death of Gandhiji.
Sir, it is time we revive it.

I remember an incident. It was in
the Gujarat State Assembly, We were
discussing the problem of ceiling on
lands and the question was how much
lsnd shall be the minimum land un-
der the ceiling and the economic
area. One of our brethren, Shri
Uttamrao Patil, an Adivasi gentleman
and now an hon. Member of this
House raised the point. “Whose lands
are submitted and surrendered for
your river valley projects? All that
belongs to the Adivasis who are liv-
ing in the juggles and forest lands.
You uproot them and have your river
valley projects and the benefits of
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the river valley projects go to the
kulaks of this country.” Have we
any answer top that? Let us find an
answer. We only take from them and
we do not give anything o them. Sir,
the itme has come when we will have
to consider it—the castg history, the
commonalities and the hierarchical
caste system. We talk a lot. What
is the answer? The answeyr lies—I
know it. I am g lawyer. I have de-
fended a few cases of Harijan friends.
1 have defended the case of a Hari-
jan young man who married a Brah-
min girl. Let me tell you my expe-
rience. I had to make application to
the court that the girl was not kid-
napped but she voluntarily married
the boy and he would not get a fair
trial in the course where the case was
to be conducted. I made the request
and the High Court transferred the
case from the sessions court to an-
other court. Here is the situation of
the society where a young man mar-
ried to a young girl, voluntarily mar-
rred, is facing a trial of kidnapping
the girl and he does not have even
the protection of a fair trial in our
courts

Sir, I respectfully submit, here is a
subject on which, I am sure, there
are no narty differences. Herp is a
question which is social, political and
economical. Please therefore, consider
a few things. In my town of Rajkot,
even to-day our Vangi brothers are
carrying dead bodies of animals on
ttheir heads. Stop it Gandhiji’s
anniversary we have celebrated.
Stop this dragging of animals,
At least start with it i the
Commission’s report is to be given any
value. I respectfully submit, Sir, the
society needs a basic thing. T am a
lawyer. 1 speak from my experience,
I am Adviser t, the Scheduled Cas-
tes Workers Union in my town called.
Ahmedabad. I know, Sir, in the
Municipal Corporation the roste, sys-
tem is never adopted. Let the Gov-
ernment tell how many of our Judges
are Harijans, How many topmost
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lawyers and how many topmosy en-
gineers are Harijans? How many
high functionaries are Harijans and
Adivasis? They are not.

I know a case which 1 would place
before the House. 1 was Minister of
Education. A case came to my know-
ledge, An adivasi teacher, by bnbe,
got a promotion to be a Principal
What happened? He had 20 years’
experience, But the hierarchy, the
establishment did not want him to be
promoted. You know what happen-
ed? They made an allegation that
that man has a bad chatacter and,
therefore, he does not deserved to be
~ Principal. If a Harijan or an Adi-
vasi is required to, be promoted, his
character certificate becomes one of
bad character. I, Sir, am not boasting
of it.

I got the¢ departmenta] examination
made and 1 proved that g false allega-
tion was made in the entire case. So,
let us noét only talk about the remo-
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val of the entire social prejudice from
our caste and community. Let us do
ong thing; let us treat these human
beings as humanbeings.

I request Shri Makwana—I ecan only
request through him—and I request
my great leader, Shrimati Indira
Gandhi because in her lies the faith
of this community and in her lies
the faith of this nation that before
this Commission’s report is implemen-
ted, kindly stop this carrying of dead
animals by these humanbeings called
the Harijans.

1 thank you, Sir.

Mr, Chairman: The House stands
adjourned to meet tomorrow at 11
AM.

1800 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
21, 1980/Chaitra 1, 1902(Saka).





